Friday, March 26, 1965

Vol. Third Serjes, XXXVIlI—No.26 Chaitra 5, 1887 (Saka)

LOK SABHA
DEBATES

(Eleventh Sessions)

(Vol. XX XVIII comains Nos. 1—10)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Re 1-00



CONTENTS

[Third Series, Vol. XL—Eleventh Session, 1965)
No. 26—Friday, March 26, 1965/Chaitra 5,1887 (Saka)

COLUMNS
Oral Answers to Questions—

*Starred Questions Nos. 597 to 601, 603, 607, 609, 610, 612,

613, 615, 616 and 608. 6023—65
Written Answers to Questions—

Starred Questions Nos. 595, 596, 602, 604 to 606 and 611 . 6obs—69

Unstarred Questions Nos. 1591 to 1647. . " . . 6069—6106
Papers Laid on the Table . ) . . . . . 6106—08
Messages from Rajya Sabha . . . 6108 —0g
Estimates Committee—

Sixty-Sixth Report . . 6109
Business of the House . . : . 6109—6117
Election to Committees . . . . 6117—20

() Coffee Board . : . . . : . 6117—20

(#)) Central Silk Board . . . 6120—22
Kerala Budget—General Discussion —Demands for Grants on - '

(Kerala), 19065-66 Demands for Supplementary Grants (Kerala),

1964-65 . , . . . . 6122—6211

Shri Kappen . . . . 6134—42

Dr. Ram Manohar Lohw . . . . . . 6142—50

Shri Pottekkatt . . " B . . . . 6150—53

Shri P. G. Menon . : . . : : 6153—65

Shri Hari Vishnu Kamath . . . . . . 6166—71

Shri Khadilkar . . 9 . . 6171—.77

Shri Tridib Kumar Chauclhun . . . y 6177—80

Shri Vasudevan Nair . . . . . . 618086

Dr. M. S. Ancy . . . : : . 6186-87

Shri T. T. Krishnamachari . . . . . 6188—g0

Kerala Appropriation (Vote on Accuunt) Bill, 1965 T . 6211-12

Introduced and passed . . . . 6211-12

Kerala Appropriation Bill, 1965 . . . . R 6212-13

Introduced and passed i . . 6212-13

Industries (Development and cgulauon) Anmdmcnt Bl.lll . £213—22

Motion to cousider, as passed by Raejya Sabha . 6213—22

Shri T. N. Sll‘lgh f N (L% 13-14.

6220-2]

Shri Bade - . . . 0O 14-—10

"'I he sign-+ marked above the name of a Mcmhu nu'n..m s r!wt Tht questio
was actually asked on the floor of the House by tha® Member.




n

COLUMNS

Clauses 1 and 2 . ; . : ; 6222
Motion to pass . . . . . . . 6222
Shri T. N. Smgh ; . . . 6222
Committee on Private Members’ Bills nnd Reooluuom-—-
Sixtieth Report N . 6223
esolution re: Session of Parhmncm at Bangslorc or Hydcrabad—

‘Negatived . . N . 6223—4s,
6259—87
Shri Prakash Vir Shastri . . 6223—37,
6285-86
Shri Shree Narayan Das . . . . 6237—39
Shri Sidheshwar Prasad . . . . 6239—42
Shri Yashpal Singh . . . 6242—4s
Shri Bade . " ’ g . i 6259—62
Shri Raghunath Smgh . . . . 6262—65

Shri Narendra Singh Mahida . . . 6266
Shri Sheo Narain : : : i 6266—68
Shri Gauri Shankar Kakkar . . . . 6268-69
Shrimati Lakshmikanthamma : : . ; 6269—70
Shri A. S. Alva . . . . . . 6270—72
Shri Naval Prabhakar . . . . . . 6272—173
Shri Satya Narain Sinha . ] i 6275—84

Calling Attention to Matter of Urgent Pubhc Importance._,
Use of Gas by United States in Vietnam and Government of

India’s reaction thereto ; " . . 6245—58
iKesolution re: Structure of Educmon—W;thdrawn ‘ ' . 6287—6316
Dr. L. M. Singhvi . § . v i . . 6288—9 4
Shri Shree Narayan Das . . . : : . 6297—6300
Shri Narendra Singh Mahida . . . . . 6300—o1
Shri P. R. Chakraverti . . . . . . . 6302—04
Shri Bade . . . . . © e 6305—08
Shri M. C. Chagla . . . . . 6308—14
Resolution re. Development of Calcutta Mctropohtan Areu . 6317-18

Shri H. N. Mukerjee . . : . 6317-18



LOK SABHA DFEBATES

60237 #f |
LOK SABHA
Friday, March 26, 1965/Chaitra 5, 1887
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORALANSWERS TO QUESTIONS

International Geological Conference

+
Shri R, G. Dubey:
Shrimaii Savitri Nigam:
Shri Onkar Lal Berwh:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Ram Sewak:
Shri P. G. Sen:

Will the Minister of Steel
Mines be pleased to state:

(a) whether the 22nd International
Geological Conference was held in
December, 1864 in Delhi;

(b) if so, the number of Delegates
and the number of countries 1irom
which they attended this Conference;
and 2

(¢) whether any far-reaching deci-

sions were taken at this Conference,
if go, the broad features thereof?

301,

and

The Parliamentary Secretary to
the Minister of Bteel and Mines (Shri
Thimmaiah): (a) Yes Sir.

(b) 646 delegates from 88 countries
attended the conference,

(c) The International Geological
Congress is devoted to the advance-
ment of sclentific knowledge so far as
it relates to the study of the earth
from a geological point of view. This
Congress affords a forum to Geolo-

2601 (Ai) LSD—I.
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gists from all over the world to ex-
change views on various sclentific
issues of common interest, through
Council Meetings-and Symposia ete.
The experiences of the various Geo-
logists and the results of their re-
search become available to other
scientists engaged on research on
more or less similar problems. It is not
the aim of the Congress to reach any
conclusive decisions on any scienti-
fic theory or practice of geology.
Accordingly, the question of any far-
reaching decisions to be taken by this
Session did not arise.

Shri R. G. Dubey: May I know
whether any specia] literature was
issued by the Indian geologists and
what was the reaction of the foreign
visitors?

Shri Thimmaiah: For this Congress
the Geological Survey of India brought
out eight bfochures dealing with the
different aspects of Indian geology
and minerals. In addition, they
brought out revised geological maps
of India and also tectonic maps of
India and other things, which were

very much appreciated by foreign
visitors.
Shri R. G. Dubey: May 1 know

what were the subjects discussed and
what was the special contribution
from the foreign geologists from
which we could draw some lesson?

Shri Thimmaiah: Many papers were
discussed and presented to the sec-
tional 'meetings. The papers that
were of special interest to India were
about the possibilities of oil-bearing
formations in India, India's recent
efforts to find oil flelds, uranium de-
posits, about structural control of
mineralisation for copper in Khetri
and Singhbhum and also about gold
in Hatti gold mines. They have also
discussed about the exploratory work
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done by us about ground water .n
India.

Shrimati Savitrl Nigam: What was
the main recommendation of this con-
ference regarding the expfloration of
ground water angd also varioug other
minerals which have been found in
greay quantities in India?

Shri Thimmaish: The foreign scien-
tists brought out a paper about ground
water prospects, which was very im-
portant from the point of view of
ground water investigations in India
Our scientists noted it with  great
interest.

oft R W W I fae
q W ¥ 0N fve vam qaemn § awn
aT ff g ¥ ¥o ¥y wrr & wwar
T form @ s ol wwwer &
g & awdt § 7

The Minister of Steel and Mines
(Shri Sanjiva Reddy): They discus-
sed in general; I do not think they
picked up any particular spot and
analysed it,

Shri Kapur Singh: Did the learned
geologians assembled here indicate
any possibility of the Himalayas sub-
merging into the seas out of which
they recently emerged, so as to obli-
terate our land fronfiers with China?

Shri Sanjiva Reddy: That is what
we read in the Press. I do not think
they considered it.

*ﬂ'oﬂhw: fﬂ!ﬂm
T & g ¥ W1 fafew ogEY o7
yeE w @ § 39 & wfedew ar
IW T gy ¥ v AR @ wene
¥ gwn qi, af i, oY few fier faoa)
& gvavg ¥ fegr mor Or ot I 9T
w oty fear mar ?

Shri Sanjiva Reddy: My friend ex-
plained in detail the subjects they
discussed. After all, it is an interna-
tional conference represented by 88
countries. You cannof expect them
to go into details.
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fafedt &1 oz 7@ a1 5 fggeae
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oy ¥ g W Ay # W A
u=I< o¥1 & ar T ?
Shri Sanjilva Reddy: I am not in a
position to explain the scientific ap-
proach to it and say whether it haa

gone 2,000 miles or not. I do not
think they discussed these details.

Shri Sree Narayan Das: May I know
whether besides the officers of the
Geological Survey of India experts
from universities were also invited to
participate in the deliberations;
so, how they were selected?

Shri Sanjiva Reddy: A large num-
ber of Indiang came there as obser-
vers. There were about 35 delegates.
The delegates were chosen by the
Geological Survey of India; they were
the organisers and they were in charge
of the whole conference.

Shri Sree Narayan Das: 1 want to
know whether experts from the uni-
versities were alsg invited?

Shri Sanjiva Reddy: I am not very
sure about it.

areiia mfvsw 3a
+
[ofi o ®To fraa) :
ot Ho ¥o TWA :
*598. 1 o ara™ T8E
wft fermafarer :
Lw’i R e zifear :
¥77 arfoen 4 I IAF T ®Ow
wTr & ¢

(%) faqwi 7 feqd Wi
gaTare § afafeas gat # o0 v
Fwlw ¥ ¥AT o;weqT & Far A
gamEEl AT WA gAGEAT A §,
II® &4 X AT FTR T AT v
Fxw I3TF AT F ; WL

(&) 1 gATaTAl &1 Q@7 ¥Q
§ wqr w17 FY9T qT F 7
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The Deputy Minister in the Minis-
try of Commeree (Shri §. V. Kama-
swamy): (a) Our Commercial Offices
abroad, which form an integral part ot
the Indiap missions, come under the
direct control of the heads of mis-
sions. The work of the Commercial
Representatives is directed and super-
vised by the various territorial divi-
sions of the Ministry of Commerce
which are headed by Joint Secretaries
or Directors, The territorial divisions
in the Ministry ensure that the Com-
mercial Representatives effectively
discharge the duties assigned to them
according to instructions 1ssued to
them periodically. While no adverse
reports on the working of our Com-
mercial offices abroad have come to
our notice, it has been the constant en-
deavour of the Ministry to guide our
Commercial Representatives in their
work in order to make them effective
instruments in implementing Govern-
ment's foreign trade policy in gene-
ral and promotion of exports in par-
ticular. " The Commerce Minister dur-
ing his visils abroad usually calls
meelings of Commercial Representa-
tiveg in the regions to discuss with
them problems relating to their work
and advise them on the general yues-
tion of promotion of exports. Senior
officers in the Ministry, during :heir
visits abroad. take the opportunity of
guidind fhe Commercial Representa-
tives in the area in their work.

(b) A statement on the main func-
tions of our Commercial Represen-
tatives abroad is placed on the Table
of the House. [Placed in Library, see
No. LT-4073/65].

Shri M, L. Dwivedi: I want to know
if the functions of these Consuls aiso
include sending of timely informa-
tion to the Goverrrment ang the pub-
lic here about the new devices and
machinerieg which are being invented
in other countries so that our coun-
try may be able to learn and pre-
pare something here?

CHAITRA 5, 1887 (SAKA)
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Shri S. V. Ramaswamy: They are
expected lo do that. They are ex-
pected to send periodical reports on
the economic, financial and commer-
cial conditiong in their area,

Shri M. L. Dwivedi: 1 want to know
whether any such information of gut-
standing merit has been received re-
cently; if so, whether any advantage
has been taken out of it?

Shri 8. V. Ramaswamy: I would
not be able to say that off-hand; I
want notice for it.

Shri S. C. Samanta: May I know
whether there is any proposal to in-
crease the number of trade Consuls
as some of them have to attend to
more than one Mission?

Shri S. V. Ramaswamy: Sometimes
it is go, depending upon the nature
of the work. Depending upon the
quantum of work they may be look-
ing after one or two missions.

oft gy foy : gy g wnferew
HATHT & HTAgT T w4 § a7 gErQ
ore fafwzi1 & wraga W wX
g7

oore WP ;. IF Y IR g
g

Shri S. V. Ramaswamy: I have said
that they are immediately under the
heads of Missions there. Therefore,
so far ag the service . .,

Mr. Speaker: He has alrrady answ-
ered it.

Shri Himatsingka: There i; a gen-
era] complaint that proper informa-
tion is not supplied by our represen-
tatives there. Does the Government
propose to give instructions that if
any enquirieg are made by the trade
here the information should be sent
soon?

Shri S. V. Ramaswamy: [ cannot
subscribe to the view that there are
any genera] complaints. [ have myself
been abroad and seen the working of
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several of these establishments. There
are no complaints,

st wew owdg : fRE E A
ST =ffTa A 9T 9 § 6K
I gl ¥ = g A 7
qag WifE w@ & A 99 9 Fforew

FamaTE w7 A A gar g ar ¥
AR AR A W FA § 7

Shri S. V. Ramaswamy: Private
traders are also entitled to go and
negotiate trade plans, but they gen-
erally seek the advice of the com-
mercial Attaches of the respective
missions abroad which is readily
given.

Shri Warior: May I know whether
the Commerce Ministry has set up a
particular machinery to screen and
scrutinise gll These reports—consular
reporls---petraining to new inventions
angd discoveries in foreign lands on a
commercial basis so0 that they may
be used by commercial firms here?

Shri 8. V, Ramaswamy: 1 may sub-
mit that the Ministry of Comumerce
deals only with trade. So far as
inventions wmre comcerned, sperhaps
they are sent to the Ministry of In-
dustry also.

Shrimati Savitrl Nigam: Is it not
a gneral complaint that when the
Consuls send information and give
suggestions or advice to our business-
men here, they do not respond and
when the businessmen want any parti-
cular information about some wuseful
work they do not get it in time?
What steps are the Government going
to take to have better co-ordination
between these two agencies?

Shri S. V. Ramaswamy: As far as
possible. our Missions are very help-
ful. It they cennot supply the infor-
mation immediately, they collect it
and supply it. I do not think the
charge that there is lack of coord:-
nation is correct.

Shri D. C. Sharma: I have visitea
several embassies abroad, one of them,
Sir, under your leadership. But I
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have not founl any show-room any-
where, Which are the Embassies to
which show-rooms are attached?

Shri S. V. Ramaswamy: We .have
about 17 show-rooms. They are
located at rmportant places. But
every Embassy has got show cases ex~
hibiting prominently some of our im-
portant products.

Shri R. G. Dubey: May I know how
the Trade Consuls are selected? 1Is
the Ministry of Commerce or Indus-
try consulted to know whether they
have the capacity to handle matters
belonging to trader

Shri S. V. Ramaswamy: I could not
follow the question,

Mr. Speaker: He wants to know
whether the Ministry of Commerce is
consulted about the selectlon and ap-
pointment of Trade Consuls to ensure
that they are equipped with those
qualifications which will make them
fit for the work they have to dis-
charge?

Shri 8. V Ramaswamy: There 13 a
joint council the Foreign Service
Board in which the Ministry of Com-
merce is also represented.

Shri Biswanath Roy: May I know
whether the Government have ever
received complaintg trom any Indian
or foreign traders to the effect that
the Trade Consuls of the Indian Em-
bassies do not fully co-operate with
them and, if so, whether any atep
has been taken to remedy the situa-
tion? ' oo

Shri 8. V. Ramaswamy: It ig a very

broad question.

Mr. Speaker: Were an, complaints
received?

Shri S. V. Ramagswamy. 5o far as [
know, there has not been any.

Shrl Basumatarl: To what ex-
tent is the information correct that
the private businessmen who go
abroad to meet foreign traders do not
get the necessary help from the Trade
Consulg attached to nur Embassies?
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Shri 8. V. Ramaswamy: 1 repeat
that our Embassies abroad and our
Commercial Attachees are very help-
ful. To the extent it is possible for
them, they render all possible help.

Shri Sheo Narain: May I know
whether these Consuls are working
under the guidance of the Ambassa-
dor?

Shri S. V. Ramaswamy: As I said,
they are immediately under the
Heads of Missions.

ot wy fowd : ¥ 9w ag ¢ fe
@R fRwMr gamamet & N sofor
wfofafa @ & ¥ wyar =1 3% &
T @R € F9 e 'y wax
ar 4t fF off ot § o o sren-
firs AT < v g, @@ gwra sfafa
® N g qT, feaR a4, &
T SR v ¥ ff | owmroEmR
gt & sfififa a7 awmy &6
wir § off S A Rt @ W)
wWAN AR AN AT L A
T@ WK AEAT qE & s
Lissig ol

W WENAT : WG @S A
W sy 9T § 0

st vy femd : s oY qeT § )
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Amalgamation of Collleries

+
[Bhri Subodh Hansda:
S8hri S. C. Samanta:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
-m.< Shri Surendra Pal Singh:
Shri C. K. Bhattacharyya:
Suri Indrajit Gupta:
Shri P. R. Chakravert!:
Shri R. Barua:
LBhrI Himatsingka:

Will the Minister of Steel and Mines
be pleased to state:
(a) whether the sommittee set up to

¢
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promote voluntary amalgamation of
small and uneconomic collieries have
been able to persuade them for amal-
gamation;

(b) the number of collieries which
have agreed to do so;

(¢) whether Government propose
to bring forward a legislation for the
compulsory amalgamation of all the
uneconomic collieries; and

(d) if so, when a final decision will
be taken in this regard?

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): (a) Yes, Sir.

(b) 111 collieries have agreed to
amalgamate and the Voluntary Amal-
gamation Committee approved their
amalgamation into 54 units.

(¢) and (d). A Bill to provide for
compulsory amalgamation is in the
drafting stage and the details of
various provisions to be made under
it are presently under the considera=
tion of Government,

Shri Subodh Hansda: May I know
whether any of the unecomonic col-
lieries have been closed since this
amalgamation scheme has been taken
up by Government and, if so, how
many workers are affected by this

closure?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Some uneco-
nomic holdings might have closed
down. I do not have the figures with
me. But this amalgamation scheme
will help uneconomic mines to become
economic by becoming bigger.

Shri Subodh Hansda: I wanted to
know how many workers are affected

by their closure.
Shri Sanjiva Reddy: I want notice.

Rhri Subodh Hansda: 8ince the
Minister stated that 111 are unecono-
mic coal mines that require to be
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amalgamated, I would like to know
how many are still to agree on this
point of voluntary amalgamation and
if they are not agreeing, what is the
reason for the same.

Shri Sanjiva Reddy: The number
of mines which have agreed for volun-
tary amalgamation is very small.
Therefore, we have to bring forward
a legislation for compulsory amalga-
mation.

Shri 8. C. Samanta: May I know
whether all the recommendations made
by the Balwantrai Committee have
been triedq and whether Government
has come to the conclusion that they
have to bring forward a legislation
for compulsery amalgamation?

Shri Sanjiva Reddy: Yes, Sir, when
we undertake the legislation, we will
consider all the aspects of the ques-
tion and take into consideration what
the Balwantrai Committee has recom-
mended. The officials had a discussion
with the colliery owners at Calcutta
and in view of what they have said,
we will certainly include all the pro-
visions in the Bill.

Shrimati Savitri Nigam: May I
know, when this amalgamation scheme
was put before the colliery owners,
whether they were alsp given a clear
picture as to what would be the bene-
fits of the amalgamation and whether
they have also been given promises
that their points of view will be taken
into consideration?

Shri Sanjiva Reddy: Yes, Sir. All
that has been explained to them. We
are having consultations with them.
Their opinions are also being conai-
dered. It is only after that we will
draft the Bill

oft qnoTer fHg : UF ATE A
Pz ¥ T W a9
O aw B W frer s e ¥
frorar ar T R 1§D W oA -
e w7 fRle & famr W
ara £, ¥fer gw W watew & fagre
¥ Tk § | O acE 'eere e §
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Shri Sanjiva Reddy: The difficulty
is not about the coal production.
These mineg are {neconomic and,
therefore, they are not able to go in
for mechanisation. If it is too small
a colliery, they will not be able to
sink a large amount of muney in mee-
hanisation.

Shri P. R. Chakraverti: May I know
whether the Government has consi-
dergd the specific arguments advocat-
ed by the collieries which were not
going in for voluntary amalgamation
and also the question of giving sub-
sidy to them in order to make them
workable?

Shri Sanjiva Reddy: That is exactly
why a conference was called at Cal-
cutta, We are taking into considera-
tion their opinions also and then only
we wil] undertake the legislation.

Shri R. Barua: Apart from the
coal being used as fuel, may I know
whether an alternative scheme is
being evolved to have coal-based in-
dustries so that coal is not wasted?

Shri Sanjiva Reddy: Coal cannot
go waste, After all, if there is over-
production we will control the pro-
duction. It will not be wasted,

Shrimati Ramdulari Sinha: May I
know on what terms and conditions
the proposal for amalgamation of col-
lieries has been mooted? -

Shri Sanjiva Reddy: There is no
question of terms and conditions.
When a Bill comes before Parliament,
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we will take into consideration their
opinions and we will try to accom-
modate them. After all, we learn
from their experience also.

st e ®o faard: =it e
ot 7 aamn § f oag 111 @t WY

FEATRT T A1 ® § 1 & g wwn
amgar g 5 w1 o3 § wew w2w oAy
wqy 1 @ W mfee § )

Shri Saajiva Reddy: No, Sir. We
bhave not taken Madhya Pradesh.

sty : N TR @ W
g ¥ 3§ F gg gfeewror e
W ¢ f& #Feawy gqn-ae oEA-
= 77

Shri Sanjiva Reddy: Most of the
small mines are concentrated in Jhuria
area. Therefore, they are being con-
sidered now and idfer on it could
be extended to other areas also.

Shri Bade: My question was whe-
ther it would bhe State-wise.

Shri Sanijiva Reddy: When we
take up work in any particular State,
that State’s views will also be consi-
dered.

Production of Scooters

—+—
Shri M. L. Dwivedi:
Shri M. R. Krishna:
| Shri S. C. Samanta:
*600. Shri Yashpal Singh:
? Shri Bhagwat Jha Azad
Shri Himatsingka'
LShri Rameshwar Tantia:

Will the Minister of Imdustry and
Bupply be pleased to state:

(a) whether Guvernimment have taken
a decision to increase the productioa
of scooters in the country,;

(b) the number of new firms licen-
sed to manufacture scooters; and

CHAITRA 5, 1887 (SAKA)
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(¢) the extent to which the exist-
ing firms have been helped to increase
their production capacity?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry ang Supply (Shri T. N. Singh):
(a) to (¢). Government have decid-
ed to license additional capacity for
the manufacture of scooters. For this
purpose, interested parties including
the existing producers have been in-
vited to submit the necessary applica-
tions by the 31st May, 19865.

st wo ®Wro fyudy : THed
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Bhri 8. C. Samanta: May I know
the percentage of parts that are im-
ported at present, and what arrange-
ments are being made to manufacture
them in the country?

Shri T. N. Singh: It varies from
make to make. For instance, in re-
gard to the Lambretta scooter. the
percentage is cnly 19 per cent; that
is the imported content; in the case
of others, the indigenous content is
80 per cent. 75 per cent., 60 per cent.
and so on. But in no case is the inii-
genous confént less fhan 60 per cent.
So 40 per cent in some cases and 19
per cent and so on in some other
cases is being imported, so far as
foreign componentg are concerned.

ft mmme fag : OF ATE A
ay w2 § s fafeq e & ol &
fog g wed 7T @ § W7 gl AT
aroa g &Y 'Y ATgaT ¥ W 9
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A
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A
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fFam e R A @
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ot o wo fay: e Wk
e anfee oK @S e 9l
"TEl aT%EFE, © dF & AR F g
ofewr FT RF | W AT @R R
f& w7 g aoht O g d arfs
wH WHEAT FTe Afdw waEr S
9 | THY I9g & gAY 9% AT TE@T
t F au AU adw far ol afs
w@ e Y NS T o7 9%

&t Ty fey e aw gy S ?

it fro Ao Ty : @y wgr T
s § 1

Shri A, P. Jain: It has been a com-
mon malaise of the engineering :in-
dustry, particular]y in regard to moior
cars, tractors and scooters that far
too many units are license-l which pro-
luce small quantitieg in an unecono-
mic manner, Will there be an end
of thig disastrous policy, and in the
1:ase of scooters, will the hon. Minis-
ter please take care to sea that thes»
units are not multiplied but they are
increased in size?

Shrl T. N. Singh: I think my hon.
friend would have been very much
satisfied if he had just cared to see the
notification issued for inviting applica-
lions for new licences. We have am-
phasised the need for larger units for
this purpose so that there would be
nconomy of gcale,

Shri A, P. Jain: The hon. Minister
should do it, because he is not doing it
now.

st wo #To fAaT® :  FHTATT TAY
% ag arg Wit § fF oed o At
e w & fag o wEw fad
aTw § ST W e A 1 W
WY WNT AATAT WTEA AT §RA | WO
wagy g & I g e -
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TR ¥ W SeT dY, IEET W
s e ?

st fro Ao fag: faeft fadiw
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@ A TG & W R A @
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Woollen Yarn Spinning Mills
Ludhiana

+
Shri P. R. Chakraverti:
Shri P, C. Borcoah:
| Shri R. Barua:
*601 ! Shri Yashpal Singh:
| Shri Ramachandra Ulaka;
| Shri Dhuleshwar Meena:
| Shri Maheswar Naik:

Will the Minister of Commerce he
pleased to state:

(a) whether it is a fact that about
1000 workers were recently laid off
following the suspension of work in
the woollen yarn spinning mills in
Ludhiana, Punjab, because of shortage
of raw materials; '

(b) if so, the number of mills which
had suspended work; and

(c) the steps taken to supply ade-
quate raw materials to those mills?

The Deputy Minister in the Minis-
#wy of Commerce (Shri 8. V. Rama-
swamy): (a) to (c¢). A statement is
laid on the Table of the House.

Statement

(a) 400 workers are rcported to
have been laid off consequent on some
woollen gpinning mills having partial-
ly or fully closed down recently in
Ludhiana because of the shortage of
wool tops.

(b) Except for two mills which have
eompletely suspended work, no other
mill in Ludhiana ig completely out of
work at present.

(c) The problem of shortage of raw
material viz, imported raw wool is of
_a general nature arising out of the
dificult foreign exchange situation
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angd is not related only to these two
mills. As a result of sustantial reduc-
tion in the foreign exchange alloca-
tion, the actual users quota for import
of raw materia] has been reduced in
the case of all the mills in the woollen
industry, Mills could improve their
raw material position by taking ad-
vantage of the Export Promotion
Scheme and also by using larger
quantities of Indian wool and by uti-
lising gynthetics for admixture with
wool.

Shri P. R, Chakraverti: In view of
the difficult foreign exchange situaon,.
indy 1 know whether Government have
asked the spinning millg concerned to
take advantage of the export promo-
tion scheme, and if so, with what re-
sults? '

Shri 8. V. Ramaswamy: They kncw
that there Is an export promotion
nicheme under which they will get en-
titlements, but they, the concerned
mills are not interested in exports.

Shri P. R. Chakraverti: What steps
have been taken to see that the use of
imported wool is now replaced by ihe
use of indigenous wool so that gynine-
tics for admixture with wool may be
used here for profitable employment to.
the employees concerned?

Shri §. V. Ramaswamy: Thz policy
is to encourage the use of indigencus
wool. Ag a matter of fact, it kas in-
creased from 19 million lbs in 1961-62
{o 63 million lbs in 1962-63 and so0 on.
But there is a limitation to it. We
have got a production of only about
7275 million lbs in this country, and
efforts are being made to increase the
production and supply of Indigenous
wonl.

Shri R. Bafua: From the statemenn,
I find that the mills are requesied to
use more of Indian wool. What is rhe
supply position of Indian wool vis-a..
vir the demand?

Shri 8. V. Ramaswamy: The supply
is limited by the quantity produced in
the country, Ag I said earlier, it {s
about 72|75 milbon 1bs. We are trying
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to increase the supply. ‘U}'it_.h more ar-
rangements for combing wocl, the
grading will be improved and more can
be used in our spinning mills,

st qow fag : A AU W aQ@
¥ fadi 1 v F QB gU W
w A AFAE GA K § I faw
N FTE 3 WA W A wI
i 7g 1w 1 § T v ofr

g?
2

Shri §. V. Ramaswamy: Suggestion
for action.

Shri Warior: Has Government's at-
tention been drawn to the great dis-
parity between the cost of imported
wool and the cost of the manutacture
of yarn and woollen fabrics? If 3o,
what steps have been taken to remove
it?

Bhri 8. V. Ramaswamy: We are well
aware of thig disparity. It cannot be
reduced unless the quantity available
is increased. The quantity available is
restricted by the amount of foreign ex-

change available. From Rs. 1025
crores in 1981-62, it has come down
to Rs. 5 crores this year. Naturally,

therefore, there is a limitation

Nl EA WY SFAW : FFIHAA
feafa ®1 &w & @@y gu & 1 G
F7X qft § o) " wAgd w AT qHE™
Q @ ¢ W E IR F qwET
N =M A WX Y T G 6k
fadty w29 Iz afe ¥ fed Wy
g g ?

Shri S. V. Ramaswamy: They have
three alternatives: to export and earn
entitlements; to mix the wool with
synthetics; or use Indian wool. They
are prepared to take neither of these.
They are waiting for the actual
users quota of the raw material, and
when it is not coming, some mills have
to be closed.

Shri Sham Lal Saraf: In the pas:,
it was suggested that attempls are
being made to produce wool tops and
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also lustrous wool. To what extent
have these attempts succeeded, and if
50, 1o what extent hag this reduced the
need for import?

Shri S. V. Ramaswamy: Actually,
this will be dealt with in the Minis-
try of Agriculture. Broadly, there
are four different types of wool pro-
duced. Attention is being paid by
that Ministry for the development of
these things,

Shrimati Ramdularl Sinha: HMas
any compensation been given to the
workmen? If so, at what rate?

Shri S. V. Ramaswamy: This is a
private factory run by the Presi-
dent of the local Woollen Mills Asso-
ciation. He is not doing anything that
we have suggested. The workers may
have got a claim against him, not
against us.

Cameras Manufacturing Plant

*g03. Shri P. R. Chakraverti: Will
the Minister of Industry amd Supply
be pleased to state:

(a) whether Government have
approved the proposal to set up a
Camerg manufacturing plant in Durga-
pur during the Fourth Five Year Plan:

(b) whether it is a fact that an in-
ternationally famous Japanese firm
has agreed to construct the plant; and

(¢) if so, the terms of seitlemenlt?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) to (c). A statement is laid on the
Table of the House.

Statement

Government have under considera-
tion a scheme for manufacture of two
types of cameras in Durgapur by
M/s National Instruments Ltd., which
is a Government of India undertaking.
When this project was taken up for
consideration early in 1960 the tech-
nieal collaboration agreement signed
by the Government with a Japanese
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firm covered the fabrication of the
machinery for the preduction of one
type of camera. As, however, a pro-
ject for the manufacture of only one
type of camerg would not be economi-
cal, furthey negotiations are in hand
with the same Japanese firm with a
view tp securing their collaboration
for the integrated scheme now under
contemplation for producing both 35
mm cameras as originally envisaged
and a cheaper one.

Shri P. R. Chakraverti: Has any esti-
mate been ‘made of the cost of this in-
tegrated project? If so, to what extent
will India participate in the collabora-
tion with Japan?

Shri T. N. Singh: I{ was {o be an en-
tirely public sector project, the entire
investment being muade by the Gov-
ernment. When the project report
wag received, it wag of the order of
60.60 lakhs.

Shri P, R. Chakravertl: What is the
latest stage of the negotiations bein:
carried on with the Japanese firm n
connection with the integraied scheme?

Shri T. N. Singh: We have felt that
the camera of the value of Rs. 230
which was first planned wag costlier
and therefore, we must have a cheap-
er camera also. For that we are
negotiating. It will take some time.
I cannot say offhand how long.

Shri Bishwanath Roy: In view of
this proposal for production of
cameras, may 1 know whether India
will be self-sufficient in this respect
by the end of the Fourth Five Year
Plan period when its full target
would be achieved.

Shri T. N. Singh: 1 cannot say yet
because the total requirements as
assessed by the Planning Commission
in this regard are not yet available.
1 can give that information a little
later,
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Shri Sham Lal Saraf: The hon.
Minister said that it had not come to
his notice that cement was lost in the
way. May I know if it has come to his
notice that in a number cf cases in
Government sector contracts, a lot of
cement was J]ost because of seepage
in the stocks left with store-keepers
and if so, will Government see that
something is done in regard to this?

Shri T. N. Singh: What 1 said was
that there was some loss by seepage,
but the large percentages quoted here
are, according to me, not correct,

Shrimati Savitri Nigam: May know
whether any steps have been taken
to advise the gunny bag producers to
make a special type of cement bags,
so that this sort of loss of such a
scare commodity may not occur?
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Shri T. N. Singh: The jute bags
made in India are one of the best in
the world. It should also be remem-
‘bered that jute bags, once used for
cement, cannot be used tuor anything
<lse,

Purchase of Maize

-+
( Shri D. C. Sharma:

*609.! Shri V. K. Ramaswamy:
Shri M. P. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether a purchase of one mil-
lion bushels of maize has been made
from the United States; and

{(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Contracts for
the purchase of one million bushels
(about 25,000 tonnes) of maize from
the U.S.A. have been entered into by
the All India Starch Manufacturers’
Association, Bombay, and M/s. Maize
Products, Ahmedabad. The first ship-
ment of maize is likely to take place
<during this month.

Shri D. C. Sharma: May ] know
why it ig that for everything like
wheat, rice or maize we go to the
Uniteq States? May I know if any
other country was also contacted from
which we could g#&t maize on econo-
mic terms?

Shri S. V. Ramaswamy: It is a broad
question. With regard to wmaize I
can say that this starch is for textile
industry and it can be obtained either
from tapioca or from maize. Since
the tapioca industry would not supply
the necessury starch, we have to im-
port from the United States. A; re-
gards the other countries, it iz most
advantageous to us to get from United
States because il does not involve
foreign exchange as it come; under
PL 480,

Shri D. C. Sharma; What attempts
are being 'made to see to i1t that this
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starch is distributed equitably over
all the States of India and does not
remain confined to Ahmedabad, Bom-
bay or Gujarat?

Shri 8, V. Ramaswamy: This indus-
try is an auxkiliary to the iextile in-
dustry and the centres of texlile in-
dustary are in Bombay and Ahmeda-
bad. Historically that is tnhc reason
why starch indusiry should also be
there.

Shri M. P, Swamy: May [ know
if starch indUstry is a protected one
and, if so, whether protection includ-
es tapioca also: and, if so, why is the
Government allowing the import of
maize?

Shri S V. Ramaswamy: 1 do not
think there is any protection for this
industry.

Shrimati Ramdularl Sinha: What
will be the landing of maize price per
quital and what additional costs will
be added to it when it reaches the
consumeérs?

Shri 8. V. nunaswamy: I could not
tell. The private parties have en-
lered into an agreement.

Shri Muthu Gounder: In view of
the availability of indigenous tapioca
starch in huge quantities, will the
Government consider the stoppage of
maize import under PL 480, or will
the Goverfiment consider its reduc-
tion by at least fifty per cent? There
is @ huge Quantity of tapioca indigen-
ously produced. It is a product of
the rural small-scale industry.

Mr. Speaker: He is giving infor-
mation.

Shri S. V. Ramaswamy: The hon.
Member hag been in correspondence
with me. He has met me ageveral
times. He comes from my own dis-
trict of Salem where there is this
industry. I have been lrying to tell
him that any quantity of tapioca
starch, if it is available, will be rea-
dily purchased by the textile indus-

try.
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Mr. Bpeaker: I would advise both
the hon. Members to go to their home
district and settie .

St w¥ ;T A JelT AT qqery
F1 ¥ £ 5 w9 Y el 1 a0y
¥ fooer o & foet faef o= o9y
off s 39 & ared wEA & wy fwar ?

Shri 8. V. Ramagwamy: There are
five mills dealing with starch produc-
tion out of maize, All of them have
elosed since January, but they are
likely to function again as soon as
maize arrives from the United States.

@t 7 W o A
w7 qqema fE N A @l
Q | ¢ ag A swfagi ¥ afy
B & 1 R SRt § oA
weafrar o wee @de 77 § Wi far
& Juviv ¥ g9 a0, 39 ¥ e
T fadaer & & gTHT w1 sqmey
WA d mgd aw
o Ee I @

Shrt 8. V. Ramaswamy: They are
not likely to sell maize at all because
their own factories are being starved
for want of this raw material as also
the textile industry, Besides, this
kind of starch can be used only for

industrial purposes, not for consump-
#ion purposes.

Allotment of Scootereites

+

( Shri Warior:
Shri S. M. Banerjee:
Shri Daji:
Shri Vasudevan Nair:
Shri Abdul Ghani Goni:
Shri Hukam Chang

Kachhavaiya;:
Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shri Jagdev Singh

Siddhanti:

[ Shri Omkar Singh:

Will the Minister of Industry
Bupply be pleaged to state:

(a) whether it is a fact that in 1962

*610.

and
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permits were issued by his Ministry
for the allotment of scooterettes on
priority basis out of the Central Gov-

ernment quota;

(b) if so, the total number of Gov-
ernment employees who were allofted
scoolerettes in 1962 out of the Central
Government quota;

(¢) whether it is also a fact that all
the holders of scooterette permits
have not been given delivery of the
vehicles as the production of scooter-
ettes was subsequently stopped; and

(d) if so, the action Government
propose to take in the matter?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) Yes, Sir.

(b) 174.

(c) Scootereties have not been deli-
vered to 99 allottees.

(d) No action can be taken in the
matter since the production of scooie-
rettes has been discontinued.

Shri Warior: To the previous ques-
tion, the hon. Minister was pleased to
say that they are encouraging the
production of scooters and that they
are issuing new licences for ils pro-
duction, May I know why this pro-
duction, which is already in existence,
has been stopped?

Shri T. N. Singh: This is a model
which the principal manufacturers
have discontinued. The scoolerette
has been discontinued by the princi-
pal manufacturers and they therefore
cannot get the components to carry on
their further production programme.

Shri Warlor: Has the Government
investigated the reasons for these
manufacturers to stop that and hag it
taken any steps to let them renew
this production?

Shri T. N. Singh: I have already
stated that the production of these
scooterettes was in collaboration with
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some foreign party and that foreign
party has given up this model and,
therefore, the components are not
available to keep up the production
here,

Shri Daji: Is it not a fact that the
production of this type of scooters was
stopped because the Government re-
fused to give foreign exchange for
the components for this type?

Shri T. N. Singh: Nothing like that.
1 think the information is incorrect.

oY JON W wEEW | qg AT
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Shri Ranga: In view of the fact that
so much capital has got locked up in
the scooter factory, what is it that the
Government has tried to do in order
to help these people and make use
of this much capital there, and even
though the foreign partner has re-
fused to collaborate with these peo-
ple, are the Government trying to
help these people to get into touch
with another foreign collaborator in
order to be able to develop this manu-
facture?

Shri T. N. Singh: They had a pro-
duction programme in which this was
included as one of the items—scoote-
rettes, There are other varieties al-
ready which they are manufacturing
and that production is continuing.

Steel Re-rolling Units in Madras

+
( Shri Yudhvir Singh:
Shri Utiya:
Shri Lahri Singh:
Shri Onkar Lal Berwa:
‘ﬂlz-f Shri Yashpal Singh:
|
l

Shri Krishnapal Singh:
Shri Mate:
Shri P. H. Bheel:

| Shri Bade:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
small scale steel re-rolling industrial
units in Madrag State are not being
issued quotas for the allotment of
basic raw material like M.S. Billets:

(b) whether it is also a fact that
for want of raw material, the afore-
said small-scale units are lying idle;
and if so, the action Government pro-
pose to take in this matter;

(¢) whether it is also a fact that
the small-scale units are not being
enrolled ag members by the Steel Re-
rolling Association of India; and

(d) if so, the reasons therefor?

The Parliamentary Becretary to the
Minister of Steel and Mines (8hri

Thimmaiah): (a) and (b). The small
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scale re-rolling units both in Madras
and the rest of India, had come up as
a result of the relaxation of the pro-
visions of Iron and Steel (Control)
Order announced in 1960 and on the
specific understanding that these units
were to use locally available reroll-
able scrap and no Traw naterial,
namely, billet/scrap was to be allotted
to them from the controlleq sources.
Ag such, the question of allotting bil-
lets to these units does not arise.

(¢) and (d). The Steel Re-rolling
Mills Association of India is a private
body and the Government has no
control over their enrolment of mem-
bers.

st gyeive fag . W wOETA
am & g & A gEd g or
FER FY A AL FT HTH FIAT ATg &
wréx 2 fagr mar @1 fF wR & a9
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S TG g T A ArE fEay qr
W 98 a@ fad § o fom &=
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WA AT &9 & faq g e a0,
afew Iawr ST wARw fagr wn@Tm
I F GER q WA w90,
w1 B fad o T # wr @ty
afeT g 9@ wow qg W frar @
fe 8 fot ofy & avomT & oy awet €,
A oY faelY & wrg e Wi oW ar
sqagrc w4 fear W@ )

www wpRy - 7 faae @A
FO 7 &9 § @ 2w faae gwwr g9
[ ¥ w
The Minister of Steel and Mines

(Shri Sanjiva Reddy): I do not know
what finally he wanted!

An hon. Member: About the step-
motherly treatment.

Shri Sanjiva Reddy: It is not so.
When they started this industry,
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these smal] re-rolling units gave a
guarantiee that they do not need

billets at all and that they would de
it from scrap. That assurance was
there,  Therefore, now, there is diffi-
culty, and we are not able to supply
even the registered re-rollers, Only
25 per cent is supplied Lo the register-
ed re-rollers. Therefore, we have
not been able to extend it to the other
people,

st gzae fag : w19 qamn fe
@ i A & fdfar frew oal-
faqma &, 9 5 oF gfedde qe
Wik gaey Aif7 ag § s w7 =% ag
e e T ALY aAY qT aw WY
®rer agt foeem 1w o Aife gt

B2 I F1 w7 3 ¥ Afg & faw-

O 7Y oet, W1 W\ @ wTOr S
Pt aTeit ¥ faeit # forerad w@ &
Rt ?

Shri Sanjiva Reddy: There is no
question of giving prefercnce. They
were specifically started on the comn-
dition that they would depend om
scrap and scrap is available in the

country. So, they can continue work-
ing on scrap. When the position be-

comes easy, we will give them the
raw materialg.
ot wwrcene ST # ST

wga g 5 wowmw & g Al
Fomwr 18-10-1962%) Afew
faar a1 fF fost F=4 a9 & wwry #
T q¥r § afz g, @ I§ X WW
& wq1 fear ?

Shri Sanjiva Reddy: We have been
able to supply only 25 per cent to
most of them and naturally there is

a complaint from all the States and
not only Madras,

oft orevare g : T SR 9T
gur Nt fgare 2 fr o7 o gfel &
T N I ¥ fawior wd & fean
qeaTy qfwr g 7
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Shri Sanjiva Reddy: Naturally
when we supply only 25 per cent and
the capacity being 100 per cent, to
that extent it is a loss. In course of
time, when we have the raw mate-
rials, we would increase the supplies.

st a¥ : AYY &9 1964 ¥ WAH
# g wrET frwren ar fr g faei &t
foifemr o o7 oF fagrg ey fear
ST | W we gg AR o
s famg fag st aog @ fad ax &
T 7oA & wEAw FAT & @R
¥ s wgan g fF wa ag s
w7 o feadt w far 7

"Shri Sanjiva Reddy: I do not know
whether he is speaking about
amall-scale industry re-rollers,

Shri Bade: Yes, Sir; that is
question.

the

Shri Sanjiva Reddy: There is no
question of giving them any raw
materials, because they were to work
on scrap. 1 have repeated this thrice.

Shri Bade: They have given the
assurance that the re-rollers will be
given one-third the quota.

Mr. Speaker: He says, Government
did not give any assurance, but they
gave the agsurance that they would
depend on scrap and would not ask
for this quota,

Shri Sanjiva Reddy: And, scrap 1s
decontrolled; it is available.

Shri Sham Lal Saraf: 1s it not a
fact that even today products from
re-rolling mills are not available in
the country? That being so, may I
know whether licences were issued
after scrutiny at the time of starting
theze mills and if so, the natural ex-
pectation was that they would get the
raw materials; may I know why raw
materials are not made available?

Shri Sanjiva Reddy: In 1960-61
billets were surplus, when the steel

2601 (A1) LSD—2.
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mills were not rolling them. The posi-
tion was easy, Later on, when the
steel mills began rolling, it is not so
easy. We are not licensing any re-
rolling mills anew now.

Shrimati Savitri Nigam: There is
great scarcity of raw materials that
is causing the closure of many small-
scale industries. On the other hand,
there are the evils of monopoly pur-
chase as well ag profiteering preva-
lent in the scrap market. What
solution does the minister suggest to
the small factory owners to get sup-
ply of scrap and to keep them going?

Shri Sanjiva Reddy: My hon. friend
seems to have misunderstood it. No
fresh licences have been given for re-
rollers. The re-rollers' association is
there. The available billets will be
distributed to the registered re-rollers
there is no question of any discrimi-
nation. Regarding wunrecognised re-
rollers scrap is not controlled. They
can purchase it and continue work-
ing as they have been doing. They
have not started recently; they have
been working for gometime.

Shrimati Savitri Nigam: 1s mono-
poly purchase prevalent in the mar-
ket or not?

Shri Sanjiva Reddy: When there is
no control, where is the monopoly?

oft g7 W AT T T
€ T F1 qg Aearaw oy fe
37 TAfEe s faear 7o

e W - ag e A

N gER W TEETE . F0 qIH
faam awT wETEE 0T WY
FF & wfew

Shri Sanjiva Reddy: The available
raw materia] will be distributed, I
cannot guarantee anything more than
that.
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Price of Hard Coke

+

(Shri Subodh Hansda:

,msél Shri P. C. Borooah:

") Shri S. C. Samanta:
LShri Balmiki;

Will the Minister of Steel and Minves
e pleased to state:

(a) whether Government have de-
cided to lift the price control on hard
coke and have rejected the gteel
plants’ plea for increase in the price
of hard coke produced by them;

(b) if so, the date from which the
control is being lifted; and

(c) the factors rendering continu-

ance of control redundant?

The Parliamentary Secretary to the
Minister of Steel ang Mines (Shri
Thimmaiah): (a) to (c). No such
decision has been taken so far. How-
ever, the price structure of hard coke
is presently under the considera-
tion of Government.

Shri Subodh Hansda: May I know
whether it is a fact that the cost of
production of hard coke is much
higher than the controlled price to-
day?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The prices
are controlled. They have fixed the
prices at Bhilai, Rourkela, Durgapur
and other places.

Shri Subodh Hansda: May I know
whether it is not a fact that the
management of Durgapur steel project
has asked the Government to in-
crease the prices of hard coke due to
high cost of production?

Shri Sanjiva Reddy: Naturally,
they do repeatedly ask us for raising
the prices.

Shri §. C. Samanta: May I know
what plea was put forward by these
steel plants for the further increase in
the price of hard coke?
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Cost of pro-
and

Shri Sanjiva Reddy:
duclion, cost of raw materials
various other things.

Shri Ranga: How is it, when these
are state-owned enterprises, they say
that their cost of production is higher
than the price that is fixed here? Are
we to understand that there is no co-
ordination at all between the Govern-
ment and their own Steel Corporation
and they are not able to fix these
things in a harmonious manner?

Shri Sanjiva Reddy: In addition to
the steel factories that are producing
hard coke, there is also private-sector
production. There is not much of
surplus here. The steel plants now
and then ask for a rise in price. We
examine the cost production and
either increase it or decline it.

g vefewen fafads, ware
+

st 7y fowd
=ft vt :

ot e o -
o e e -

FIT IGW AGT FEICA FAT TG AAA
1w w4 fE o

(%) w1 ag 79 § f5 few a9
& eafegwen fafuds, Wioe & 108
FHIQ A A g ey o

(w) afrg, e agea g e
AW ¥ W 40 FAATY WA wfa-
T frawl & swa fromre e 2 9
o fegrd & arg I T w0 {AT &
wet fam man f 7 o @R ¥ wfrw
THY TF WIX FTH 97 AL A

(w) =T SR wa wHwt@r
& gfafafemrear st SN w orw 7
I faem ar  ag v fear g1 fs
Iy i v wiver € fota fear o
oY

*615.
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(w) afz g, @ wama 7 awre
FT T FTATE FA F7 fawrc @ 7

JUNT AT TR APATHT | AT
gotfrafor aar e wlt (st faro
Ao fog) : (%) www form &
ifigrer sraEm ¥ foed av s4
g A AL ¥ gErr AT ar |

(&) #o@ T3 F@FR 7 W@
sfaar faael & et 37 &9 arfa
T FUEZ &A1 97 | 36 FHANE!
F) I 9 AT FF A9 AT Ww/
Fr frawi & gt T wAT a
¥ AT gfeT w3 & Foor AT
foar mar &

(w) fr, 7@

(%) v & gt I=av |

st wy foer ;¥ v @ fE oo
ferenfeat #Y s & AT gt ST
F ovgC 91T I & FIT HE THEAT
Y I|AT & I Y TIE WA KT AT
Wt 7 faeat & o 99 g faar 0%
39 ®Y ®TW 9T gZT4T ATan & ag
g @ O ag NI 5= | W
Rftrydtd g E A IE H
T AW wrE wAAg gfEwor @
Ffgr NI aEAH EfF s F A
HTHTT FT FT @Y & 7

ST RN : AT W A qATH
LIl

st Wy fowd : waTe agi ag ¢
T IA AAZA FY FTH 9 0@ A4 & forg

FTHTT ATE FTH IoT WY & AT A ATHAT
fesft fesgae & ara w9 W § 7

oY fxo ato fag : forer A & Y
% ®Y T ¢ 7 AR AT W
@ Y uelt W A v grfo @A Y
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A Fay § P IR &
sz 1 9 FT AT AEAT E 7 fF
oF gae (feas g de & ¥ ¥
& graeg # faar mm an

“It is true that the arrested
men were not in a position to
come to work because they had
been arrested by the Police. This
may be unfortunate for them;
but it would be unjust to hold
that in such circumstances, the
Company must always give leave
when an application for leave is
made. If a large number of
workmen are arrested by the
authorities in charge of law and
order by reason of their question-
able activities in connection with
a labour dispute, as in this case,
the work of the Company will
be paralysed if the Company is
forced to give leave to all of
them for more or less an indefinite
period.”

AN @ WAl T AW A gy
FT woft o T# WS A |

ot ny feord @ weaw wERE, &
HTT FT FTAT ATZAT | Tg FE ATHA
Foqet 7Y § aftes 7z |TeTE dYomT &)
TATAATE FT gH AT FQA § W X
@ ¥ TR wIgd F §T9 9§41 gar
g 9T W welY wEew ¥ I qE F
sraTa faRmT @Y gw Ay w@T w4 ?

Wt gAY . ATAAE §EEd §H
97 q@@ W AT FT aEA §, WA

¥ 3w ¥ o Afew ¥ wwy § 7

oY wy ford : & wrw AT AT IT
¥ st 7 § f a3 @ g
fesgam & am www ¥ fam dare
g7

wWifwomofag: : fosgaar & a9
IT AT I & T & Ay roATE
g
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Shri Buta Singh: What action do
Government propose to take against
those responsible for the political
vietimisation of the workers in the

undertakings of the Government of
India?

Shri T, N. Singh: I beg to mubmit
that there is nothing like political
victimisation in this case. The in-
ference of the hon, Member is entire-
ly wrong.

Shri Nath Pai: Does the hon. Minis-
ter realise that there is a special
heavy responsibility on Government
as the principal pace-setter in labour
relations and as the biggest employer
in this country that on occasions at
least it does not try to bhe as vindi-
ctive as employers in the private in-

dustry, even assuming that the
workers. ...

An hon. Member: Question,

Shri Nath Pai: Who says “Ques-

tion”? WTY B AT T8 | What do

you know of the matter?

oo AR ;X ot w2 wE
L
Shri Nath Pal: I hope he has grasp-
ed at least half of what I have said.
If they butt in unnecessarily, they

will get it back. I will submit to
you, Sir, but not to others.

Mr. Speaker: Is that all? Is the
question over?

Shrd Nath Pai: In view of what I
have said, may I know if the hon.
Minister, instead of reproducing the
reply of his bureaucratic Secretary,
evolve a better pattern of industrial
relations in the public sector?

Mr. Speaker: Government should
i{ake that into consideration.... (In-
terruptions).

Shri Kapur Singh: He should clarify
that,

Mr. Speaker: He has followed the
question.
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St g W we : 0 787 A
T qa ¢, ¥ 9T W oA R,
TR AT FA F g A

Mr. Speaker: No, please.

8hri Kapur Singh: Why do you not

allow more supplementaries so that
the position can be clarified?

Mr, Speaker: Does he propuse to
take that aspect into consideration
that Government is the largest em-
ployer?

Shri T, N. Singh: In this particular
case, as the House is well aware, in
early 1864 rowdyism was indulged in
and all kinds of things were done in
the factory itself, endangering pub-
lic property....

Shri Daji: No. I question it. Have
an enquiry. The management bungl-
ed it,

Shri T. N. Singh: At this stage, we
should take just and fair action in-
stead of being guided by mere senti-
mental considerations.

Bhri Nath Pal:
siderations?

Mr. Speaker: Next question.

Sentimental con-

Paper and Pulp Industries

+

 Shri D. N. Tiwary:

Shri P. C. Borooah:

Dr. L. M. Singhvi:

Shri R. S. Pandey:

Shri R. Barua:
| ShM L. N. Bhanja Deo:
Shri Vidya Charan Shukla:
Shri Ravindra Varma:
Shrimati Renuka Barkataki:
Dr. Chandrabhan Simgh:
Shri Ulkey:
| Shri Chandak:

Will the Minister of Indusiry asd
Supply be pleased to state:

(a) whether the Development Coun-
cil for Paper, Pulp and Allied Indus-
tries met in New Delhi on the 18th
January, 1085; and

*616.
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(b) if so, the decisions taken by it
for the development of paper and
allied industries under the Fourth
Five Year Plan?

The Minister of Heavy Engimeering
and Indusiry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) and (b). A gstatemnt is laig on
the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) The Development Council dis-
cussed the problems both of techni-
cal and financial nature faced by the
paper industry such as maintenance of
steady growth during the Fourth Plan
period, reduction in the cost of pro-
duction, foreign exchange allocation
to paper indusiry etc., and decided to
set up two Committees to recommend
suitable remedial measurs,

They further considered the ques-
tion of availability of raw material
for paper industry and recommended
ag follows:—

(i) All State Governments should
be urged upon to adopt a uni-
form policy in respect of
granting long-term leases of
forest areas at reasonable rate
to the Paper Industries.

(ii) Pulping of mixed hard woods
to be encouraged.

(ili) Plantations of fast growing
species of timbers to be taken
up by the States as well as by
the Paper Industries.

(jv) Bagasse, which is a bye-pro-
duct of sugar industry should
be diverted for the manufac-
ture of paper. Problems
arising out of this viz, subs-
titution of bagasse by alter-
nate fuel in the Sugar Mills,
the necessity to improve tha
efficiency of the Sugar Mill
boilers etc. have to be solved.
The Council set up a separate
Committee to lock into these

problems.
st o ATo famrdl: FAAIHE
a¥aer ¥ v 7€ afafad) &1 T e

g an T @ d at afafed 7 0T
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W & gE < faar g, afx afy
T FF T X FH T & w & ?

it fro o foy : ag At afirfeat
afsq & mt § W ag wyAT ww Wi
L -

wt gvo Ao fardt : TTH F T
AN e afss M AL IW A AWy
aw  ®r% warw g & & ar Ay
W T I A v aw & ?

‘ﬂ'fﬂoﬂoﬂ!‘!:t{?{n "uTge o
o & afty 9 faore M & W
I # feitd e v <

Shri Bishwanath Roy: In view of
the sufficient availability of raw mate-
rials like forest grass and bagasse,
may [ know whether any proposal or
suggestion was made in this confer-
ence regarding the setting up of fac-

tories, specially in Uttar Pradesh and
Bihar?

Shri T. N, Singh: All these matters
are under examination.

Shri Vidya Charan Shukla: As the
question list is over, may 1 suggest
that we may take up Sturred Ques-
tion No. 6087

Mr, Speaker: If there is time, it
might be answered.

Diamond Mining in Panna

+
(Shri Vidya Charan Shukla:
“G08. Dr. Chandrabhap Singh:
Shri R. S. Pamdey:
Shri Uikey:

Wil! he Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 230 on the
27th November, 1864 and state the
efforts being made by Government for
mining in Panna area in Madhya Pra-
desh wih a view to extracting the best
of diamonds for export to foreign
markets and thus earning foreign ex-
change?
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The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): The Government has
sanctioned a scheme for the develop-
ment of an open cast mine at Majh-
gawan in Panna area in Madhya Pra-
desh by the National Mineral Deveiop-
ment Corporation Limited. The esti-
mated annual production of diamonds
will be 15,000 carats initially, rising to
22,500 carats ultimately. Simulta-
neously, underground sampling work
in the Majhgawan area is being under-
taken by the Corporation, and if the
results are found to be encouraging,
underground mining will also be un-
deraken. Government has also sanc-
tioned another scheme for prospecting
of the Ramkheria area in Panna, which
work is expected to be completed by
June 1965. If the results are favour-
able, the question of developing an
open cast mine in that area will be
considered.

40 per cent of the total production
of diamonds from Majhgawan is likely
to be of the industrial variety, which
will be consumed by the indigenous
industries, while the remaining 60 per
cent of the production is likely to be
of the gem variety. The prospect of
exporting the good quality gem dia-
monds will be considered after the
mine goes into actual production,

Shri Vidya Charan Shukla: It it
was such a long reply, it should have
been laid on the Table.

Mr. Speaker: The Question Hour is
over. Thanks to the absentees we
have completed the list.

WRITTEN ANSWERS TO
QUESTIONS

feaet ® @Tw wgawT
*ggs, st WEwrET e
T Wi FAY a8 A g
=& fs :
(%) = srafow qar ¥9 ¥4
i ¥ Wy agt Wil wEE ¥ F0
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IUT e@Tfoq F7 ¥ fag g a@R Y
aow fear &

(@) T 77 §9 & fF €@ AFTH
ST § fg srefrws adeor 537 &
faq W e 20t F W R wAE
fem &, o

k() afe &, @ sw wawr A
w7 sfafwar & 7
T wfew wewrem g (s
®o ¥o TwEm) : (F) W (¥).
Sfrogr o

(7) W@ g g AW
mqr aay gfuwaw @gmar w @
T IET &

FETEAT  gEEeHT  WEWO Q9T
grar ¢ faar smar &

Publicity of Indian Products Abroad

rShrl Koya:
Shri P. C, Borooah:
Shri D. C. Sharma:
| Shrimati Malmong Sultan:

*596.

Will the Minister of Commerce b~
pleased to state:

(a) whether Government have a
scheme to improve the publicity of
Indian products abroad to increase ex-
ports, through the AIR. and other-
wise;

(b) if so, the salient features of the
scheme; and

(e) the action taken in pursuance
thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
gwamy): (a) to (¢). A statement is
placed on the Table of the House.
[Placed in library, see No. LT-4074/
851.
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Central Sericultural Research Institute,
Berhampore

*602. Shrimati Renu Chakravarity:
Will the Minister of Commerce be
pleased to state:

(a) whether it is -a fact that requi-
sition made by the Government of
‘West Bengal to the Central Sericultu-
ral Research Institute, Berhampore,
West Bengal, for good silk-worm
breeds has not been met and the races
previously evolved by the Station are
deteriorating; and

(b) the reasn for the static state
of research work although budget for
the station has increased fourfold?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir. , The Govern-
ment of West Bengal has nct made any
specific requisition to the Central Seri-
cultural Research Station, Berham-
pore, for good silk-worm breeds. Tt
is also not correct that the races pre-
viously evclved by the Station are
deteriorating.

(b) The research work at the Re-
search Station is not at a static state.
Oq the conirary, the Research Station
has steadily increased its activities in
all spheres.

gt sioh Wt e et

*604. St Wo No AT : FT o
WY gg qTA FY FUT H4T W ¢

(F) =& & S|ty i #F Famai
¥ weff & foyr ot "veae ohwd N
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e afga o Iy Fal § @83
= & wdf & fau o & wreaw &
qdeTd | S € W A AR g
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¥ TOWT ¥ FT qF T § CFAH
FAET R I HAmE & fag
TF T Q|

Royalties from Manganese amd
Chromite Mines

*605. Shri P, K. Deo: Will the
Minister of Steel ang Mines be
pleased to state:

(a) whether the Government of
Orissa carried on again distraining
proceedings in some manganese and
chromite mines for recovering royal-
ties assessed in violation of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957 and the rules made
thereunder for subsequent period,
even though there was an earlier stay
order from the Central Government
and revision: petitions in respect of
subscquent assessment were pending
before the Central Governmnt; and

(b) if so, the action taken thereon
by the Central Government?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The information asked for has been
calleq for from the Government of
Orissa and will be laid on the Table of
the House, when received.

Sankar Saran Tribunal

+g06. Shri 8. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether the recommendations of
the Sankar Saran Tribunal have been
implemented in full;

(b) if not, the reasons for the abnor-
mal delay; and

(¢) the number of recommendations
actually implemented?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
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Simgh): (a) to (¢). On all the nine
recommendations made by the Sankar
Saran Tribunal, orders have been issu-
ed by the Railway Board accepting
them in toto.

Written Answers

Railways have initiated action on
all these decisions and they are at
various stages of implementation,

Delay in finalising is mainly due to
the fact that the recommendations
were given retrospective effect from
1-10-1962 an dalsp due to redistribu-
tion of posts according to revised per-
centageg pin-pointing the upgraded
posts, locating the holders thereof,
calculation and settlement of arrears.

Smal] Car Project

( Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri K. C. Pant:
Shri Vishwa Nath Pandey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that
Renault, the French Motor Corpora-
tion. has agreed to submit a revised
project report for the manufacture of
small car ip India;

*611.

(b) if so, when it will be submit-
ted; and -

(¢) whether any ad hoe project re-
port is being submitted indicating the
approximate cost of the small car?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try ang Supply (Shri T. N. Singh):
(a) Yes, Sir.

(b) Within 2 to 3 months:
(¢) No, Sir.

‘ Sabsidies to Handloom Industries

Shri Dhuleshwar Meena:
1591.{ Shri Ramachandra Ulaka:
Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state:
(a) whether handloom
in the country received

industries
subsidies
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from the Central Government during
1964-65; and

(b) if so, the details thereof?

The Deputy Minister i the Minis-
try of Commerce (S8hri S. V.
Ramaswamy): (a) Yes, Sir.

(b) The Central Government gives
subsidies through the State Govern-
ments for the development of hand-
loom industry in the form of loans
and grants for different schemes.
The details of these are given in the

statement laid on the Table of
the House. [Placed in Library.
See No. LT-4075/65]. The actual

amount of money disburseq on these
schemes during 1864-65 will, how-
ever, be known only after the close
of the financial year.

Foot-Wear Industries
1592. J Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:
Wil the Ministér of Industry and
Supply be pleased to state:

(a) whether there is any decline in
the production of shoes in the country
during 1964-85 as compared {o the
production during the year 1883-64;

(b) if so, the reasons therefor; and

(c) the amount of foreign exchange
earned during 1964-65 bv the pro-
ducts of the foot-wear industries?

The Deputy Minister In the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Statistics
of production in the smal]l scale
sector are not maintained. There
has been no decline in production in
the large scale sector.

(b) Does not arise.

(¢) Footwear worth Rs. 322-59 lakhs
were exported during April-Decem-
ber, 1964.

Tralns on Diese] Traction

1593. Shri Jagdev Singh Siddhanti:
Will the Minister of Railways be
pleascd to state:

(a) the total number of trains being
run on diesel traction on the Northern
Railway at present;
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(b) the number of diesel engines
lying out of order; and

(c¢) the steps being taken to repair
and press them into service?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhay
Bingh): (a) The total number of
trains being run on diese] traction on
the Northern Railway at present are
as under:

BROAD GAUGE

Passenger service (Shuttle)—1
train in each direction.

Through Goods Service—T72°5 trains
in each direction over the
various sections.

NARROW GAUGE

Passenger Service—1 train in each
direction.

(b) The total number of ineffective
diesel locomotives on the Northern
Railway is as given below:

BROAD GAUGE—6 locomotives of
shunter type.

NARROW GAUGE—NIL

(c) Steps are being taken urgently
to repair the ineffective locomotives
and press them into service. Onme
shunter type locomotive is under
vverhaul and is expected to be com-
missioned by the end of this month.
The remaining locomotives, also of
shunter type, will be put into com-
mission on receipt of certain
materials from abroad for which
orders have already been placed.

Gambling in Rallway Compartments

1594, Shri Jagdev Singh Siddhanti:
Wil] "the Minister of Railways be
pleased to state:

(a) the steps being taken to stop
open gambling in railway compart-
ments on the Northern Railway; and

(b) the number of theft cases of
Railway property registered on the
Northern Railway in 1964 and the
number out of them pending investi-
gation? R

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
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Singh): (a) The Government Rail-
way Police who are responsible for
checking gambling, conduct surprise
checks, carry out extensive patrolling
and organize raids in the railway
premises. As g result of these steps,
only one case jn a railway compart~-
ment was detected by them during
1964.

(b) 639 cases of theft of railway
property were registered by the Gov-
ernment Railway Police, out of which
only 6 cases are pending investiga-
tion.

Retiring rooms at stations

1595. Shri Chuni Lal: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to construct retiring rooms at import-
tant stations on Delhi-Kalka Section
of the Northern Railway; and

(b) if so, the names of the stations
and the number of retiring rooms to
be constructed and the time by which
they are to be constructed?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) and (b). Proposal for
providing a retiring room at Ambala
Cantt, is under the consideration of
the Railway administration. The
actual construction of the retiring
room, would, however, be subject fo
availability of funds.

Drinking water on Delhi-Kalka
Section

1588. Bhri Chuni Lal: Will the

Minister of Railways be pleased to
to state:

(a) whether it is a fact that there
are some stations on the Delhi-Kalka
Section of the Northern Railway
where drinking water available for
passengers gives bad smell and taste;

(b) whether any complaint in this
connection has been received; and

(¢) if so, the action taken thereon?

The Minister of State in the Minis-

try of Railways (Dr. Ram Snbhag
Singh): (a) to (e¢). Complaints



6073 Written Answers
were received in the past with regard
to the drinking water supplied t_rorn
the wells at Badli and Amin stations
on the Delhi-Kalka Section. The
wells at these stations have been
thoroughly cleaned by pumping out
the water. Remedial measures have
been taken to improve the gquality of
drinking water. Pottassium Per-
manganate is being regularly used for
disinfecting the wells and there have
been no further complaints.

Exports

1597. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether il is a tset that the
quantum of exports in January, 1965
was miuch Tower as compared to that
of January, 1964,

(b) if so, the reasons therefor; and

(¢) the loss of foreign exchange to
Indian on this account?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-

swamy): (a) and (c). The value pf
exports including re-exports iIn
January, 1965 is Rs. 64 crores as

against Rs. 65 crores in the same
month last year; the decline being
rupees one crore only.

(b)' The decline in exports is due
to the ban imposeg on the export of
vegetable oils and quota reductions
imposed on the export of sugar.

Import of Newsprint

Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:

Shri Subodh Hansda:

( Shri 8. C. Samanta:

Will the Minister of Commerce be
pleased to state:

(a) the total quantity of newsprint
imported and produced in the coun-
try during 1964-65; and

(b) the total amount of foreign ex-
change spent for importing the news-
print during the same period?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-

1598.
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swamy): (a) and (b). A total
quantity of 70,875 tonnes of news-
print valued at Rs. 509 lakhs was im-
ported during 19864-85 (upto Decem-
ber, 1964). The quantity of News-
print produced during 1964-65 (Upto
January, 1965) was 24,048 tonnes.

Nangi Railway Station Incident

1599. Shri Ram Harkh Yadav:
Will the Minister of Rallways be
pleased to state:

(a) whether a large number of in-
furiated passengers raided and
damaged the Nangi Railway Station,
a couple miles awa from Cal-
cutta on the Sealdah-Budge Budge
Section of the Eastern Railway on the
night of the 6th March, 1965;

(b) if so, reasons therefor; and
{c¢) the details of the damage done

lo the Railway Station and the esti-
mated cost thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c¢). On 6-3-65, at about 19-
43 hrs. passenger train No. S-223 Up
was received at Nangi Railway Station
on (Main) line No. 1. Simultane-
ously, train No. S-224 Down was also
coming towards Nangi station from
Akra side. Since there is single
line working, the railway authorities
decided that the crossing should be
done there. Accordingly the train
No. S5-224 Down was to be received
on (loop) line No. 2. The point
which was to be operated for this
purpose, could not function and as
such Down train No. S-224 had to
be stopped at Signals. Meantime the
Asstt. Station Master on duty in
consultation with Sealdah Traffic
Control, arranged to shunt the
train No. 8-223 on 1o the loop
line. In making this arrangement the
train No. S-223 Up had to enter into
the single line in face of the other
train No. S-22¢ Down which was
standing at Signals. Apprenhending
a head-on-collision, the passengers of
train No. S-224 raised shouts and
many of them detrained. The train
was shunted safely and the S-224
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train was also received safely on the
main line. On arrival, the passengers
of train No. S-224 in their nervous
state got furious and rushed to the
station to attack the railway staff who
had to flee for safety. The mob ex-
pressed, incorrectly though, that due
to the negligence and careless work-
ing of the railway staff, there would
have been collision which was avert-
ed by their timely shouts.

There was a loss of Rs. 53675 P
in cash. Damage to railway property
is estimated at Rs. 442. The Govern-
ment Railway Police, Sealdah regis-
tered a case Uls 146[380/427 IPC and
41(5) Defence of India Rules and
arrested 3 persons.

Trade Delegation from Tunisia

1600. Shri Ram Harkh Yadav:
Will the Minister of Commerce be
pleased to state:

(a) whether it js a fact that a
Trade Delegation from Tunisia has
arrived in India; and

(b) if so, the outcome of their visit?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Yes, Sir. A
Tunisian trade delegation visiteq India
to participate in the meetings of the
Joint Indo-Tunisiam Commission pro-
vided under article V of the current
Indo-Tunisian Trade Agreement
held in New Delhi from 3-3-856 to
9-3-65, to review the working of the
Trade Agreement. At the conélu-
sion of talks, understanding was
reached between the two Govern-
ments to double the level of trade

exchanges between the two coun-
tries during 1965, as compured to
1964.

Contractor of Jagadhari Workshop

Shri Onkar Lal Berwa:
Shri Hukam Chand Kach-
havalya:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that about
three lakh rupees have been paid as

1601.
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arbitration award to one contractor
of Jagadhari Workshop in Northern
Railway;

(b) if so, the grounds therefor;

(¢) the total amount of actual work
done by the Contractor against which
the claim has been preferred;

(d) whether any extension of time
was allowed beyond the target date
of completion and it so, the reasons
therefor; and

(e) the action taken for the non-
fulfilment of the terms of the Con-
tract?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes. An amount of Rs. 2:96
lakhs has been paid to one of the con-
tractors in fulfilment of the arbitra-
tion award. '

(b) In accordance with the contract
conditions certain, disputes with the
contractor, which could not be resolv-
ed by agreement, had to be referred
io arbitration.

(c) Approximately Rs. 20'87 lakhs,
ineluding the payments under the
award of the Arbitrators.

(d) Yes. The intricate designs for
the new R.C.C. sheds took consider-
able time. Also making available
different sections of the existing
sheds for extension without affecting
normal, work, involved delays. There
were also delays in supplies of steel
and cement, beyond the control of
the Administration. Taking account
of these various factors, extensions
were granted from time to time.

(e) As the circumstances necessi-
tating extension in the date of com-
pletion of the work were beyond the
control of the contractor, the ques-
tion of taking action for non fulfliment
of the terms of the contract did not
arise,
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Fertiliser Factory at Rourkela

1603. Shri D. N. Tiwary: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether the fertilizers factory
at Rourkela is so designed as not to
reach full production at its rated
capacity for want of sufficient gas at
Rourkela;

(b) if so, the steps taken to remove
the shortcomings; and

(c) the annual output and losses?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) No, Sir.
The Plant is designed for four stream
operation for the production of
580,000 tonnes of Calcium Ammonium
Nitrate Fertilizer annually, However,
due to shortage of coke oven gas

MARCH 26, 1865

Written Answers 6078
and its lower hydrogen content, it
has been possible to operate only
two of the four streams so far.

(b) Proposals for rectifying the
deflciency mentioned above so as to
secure operation at optimum capa-
city are being formulated on the
basis of the report of an Expert Com-
mittee headed by Dr. Hussain Zaheer,
Director, C.S.I.LR., which has been
received recently.

(¢) The output of Calcium Ammo-
nium Nitrate from April 1964 to
January 1965 was 1,41,020 tonnes and
the loss during the same period was
Rs. 9.437 million.

Sonepat-Jind Rail Link

1604, Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether any survey was made
during 1964 for laying a new railway
line from Sonepat to Jind vig Gohana
on the Northern Railway;

(b) if so, the further steps taken
by Government in the matter; and

(c) the estimated
be incurred thereon?

expenditure to

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) and (c). Do not arise.

Production of Rubber

1605. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) the total production of raw
rubber during 1964,

(b) whether the production was
slightly increased as compared to that
in 1962 and 1963; and

(c) the steps taken to improve the
production?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) 44,248 tonnes.
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(b) The production in
about 18.99;, over 1963
over 1962,

1964 was
and 41.1%

(c) The following steps have been
taken for improving production of
natural rubber in India:—

1. Replanting Subsidy Scheme:

A subsidy of Rs. 1,000 per acre for
replanting the old uneconomic rubber
areag is being granted by the Rub-
ber Board.

Small growers whose total area
under rubber does not exceed 15
acres are given the following conces-
gions in addition to subsidy—

(i) Supply of planting materials
free of cost;

(ii) Supply of manure at half the
cost,

(iii) Subsidy for contour terrac-
ing and construction of ‘edak-
kayyalas’ subject to a maxi-

mum of Rs. 30/- per acre;
and
(iv) Subsidy for making silt

trenches or silt pits subject
to a maximum of Rs. 20/-

per acre.
I11. Planting Loan Scheme:

This loan is granted by the Rubber
Board to assist small growers hav-
ing less than 15 acres of rubber to
extend their existing areas to 5
acres and above upto 15 acres. The
scheme provides for grant of interest
free loan of Rs, 750/- per acre pay-
able in 7 annual instalments com-
mencing from the tenth year after
planting.

Loans for upkeep of Immature
Areas:

I11.

Loans are granted to small growers
having 1 to 15 acres of rubber for the
upkeep of their immature areas
planted with hjgh yeilding planting
material. The loan is interest free.
This loan is also repayable in annual
imstalments from the tenth year.
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1V. Long-term loans for Rubber
Planting: .. ., -
The Agricultural Refinance Cor-

poration has agreed to advance long-
term loans to rubber growers who
cultivate rubber in an arca of 15
acres or above, THe loan scheme is
intended to finance the first year of

planting and also its wunkeep and
maintenance for the succeeding
years.

V. Distribution of Planting Material:

The Board is also supplying high
yielding planting materials to rub-
ber growers.

Besides the
Board is also:

1. distributing plant protection
equipments to check incidence
of diseases etc.,

above schemes, the

2. giving training for tappers on

scientific tapping methods,
and
3. conducting demonstration

- trials in various centres to
show how the yield ean be
increased from existing
plantations by proper cultu-
ral, manurial and plant pro-
tection practices.

The Rubber Board has opened a
technical advisory and extension
service which aims at educating rub-
ber growers on improved scientific
rubber cultivation. .Enquiries receiv-
ed from rubber growers on different
aspects of rubber cultivation are
attended to by this section.

Water Coolers on Rajpura-Bhatinda
Section

Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavalya:
[ sbri 8. L. Verma:

1806.

Will the Minister of Rallways b»
pleased to state the names of the
stations on Rajpura-Bhatinda section
of the Northern Railway where water
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coolers are likely to be installed upto
31st March, 1965?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): On the Rajpura-Bhatinda
section, water coolers have been pro-
vided at Bhatinda, Dhuri, Patiala
and Rajpura Railway Stations. The
installation of water coolers at other
stations is held in abeyance as water
coolers involve foreign exchange
expenditure,

Vending Contractors

r Shri Hukam Chand
| Kachhavalya:
| Shri Onkar Lal Berwa:
1607. { Shri 8, L. Verma:
Shri Buta Singh:
Shri Gulshan:
[ Shri P. H. Bheel:

Will the Minister of Ruilways %o
pleased to state:
-

(a) whether it is a fact that
Northern Railway Administration
has issued termination notices to

those Vending Contractors who are
working for more than eight years;
and

(b) whether fresh applications
will be invited for allotment of such
vending contracts or these will
again be allotted to the old vending
contractors?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Instructions
issued sometime earlier regarding
calling for fresh applications in the
case of catering and/or vending
contracts on completion of the conti-
nuous perlod of 9 or 10 years, as
the case may be, since the firgst award
of the contract, have been cancelled.
As before, renewal ol contracts will
be decided by Railways in accordance
with the normal rules.

MARCH 26, 1965

Written Answers 6082

Training in Job Costing

r’ Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
[ Shri 8. L. Verma:

Will the Minister of Railways be
pleased to state:

1608. {

(a) the total number of Assistant
Accounts Officers of the Northern
Railway Accounts department who
took training in Job Costing at Gov-
ernment expenses from 1-1-19682 to
31-12-1964; and

(b) the manner in which their
services have been utilized?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Three.

(b) Two are presently in charge of
the Workshop Accounts Officers at
Jodhpur and Amritsar, the third is on
deputation to the Audit Department.

Import of Photographic Goods

1609. Dr. L. M. Singhvi: Will the
Minister of Commerce be pleased to
state:.

(a) the total amount of licences
granted and imports made of photo-
graphic goods falling under serial
numbers 308 and 305 of part IV of the
Import Trade Control Schedule sepa-
rately, licensing period-wise and from
different currency areas from January/
June 1945 to the last licensing period;
and

(b) the number of importing firms
whom such licences were granted cate-
gorywise such as Established Impor-
ters and Actual Users?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Two state-
ments showing category-wise and
currency-wise number and value of
licences issued for the import of pho-
tographic goods falling under 8. Nos.
308{IV and 305/IV of the Import Trade
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Control Schedule for the periods from
January—June 1951 to April—March
1965 (upto 5-12-1964) are laid on the
table of the House. [Placed in Lib-
rary, see No, LT-14076/65). Licensing
figures for earlier periods and figures
of actual imports of photographic
goous effected against the licences
given in the statements are, however,
not available.

Photographic Papers

1610. Dr. L. M. Singhvi: Will the
Minister of Industry and Supply be
pleased to state:

(a) the total amount of photogra-
phic papers manufactured in India (in
square meters as well as in weight);

(b) whether these paperg are only
coated on imported raw base papers;
if so, the source of supplies country-
wise and details of c.if. prices paid
for in square metres and in weight;

(¢) the total import of finished pho-
tographic paper for the last ten years
in terms of c.if. value; and

(d) the ex-factory, wholesale and
retail prices of Indian made papers
brandwise together with difference
in prices between imported and indi-
genous products?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bibu-
dhendra Misra): (a) to (d). The in-
formation is being collected and will

be placed on the Table of the House.
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Coal Wagons

1612. Shri D. N. Tiwari: Will the
Minister of Rallways be pleased ‘o
state:

(a) whether it is a fact that the
supply of coal wagong for brick burn-
ing purposes and fuel consumption, is
still inadequate in North ihar spe-
cially in four districts of hut Divi-
ston; and

(b) if so, the reasons for the res-
tricted allotment of coal carrying
wagons in North Bihar?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) and (b). Coal consumers in North
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Bihar obtain their supplies of coa!
from the Bengal|Bihar field via Man-
duadih, Garhara and Bhagalpur
transhipment pcints. Prior to Octo-
ber, 1964, the demand for movement of
coal to North Bihar wag met in full.
In fact, there was considerable wast-
age of transhipment capacity Aue to
paucity of demands. Thereafter the
demand suddenly increased much in
excess of transhipmeni capacities
necessitating regulation of coal allot-
ments to suit the capacities available
for transhipment of coal at Mandua-
dih, Garhara and Bhagalpur which to-
gether transhipped 13,886 wagons of
public coal for consumers in North
Bihar and Uttar Pradesh during the
period October, 1964 {o January, 1865
as compared to 11,713 wagons during
the corresponding months of the pre-
vious year, representing an increase of
183 per cent. in the transhipment of
coal for consumers served by these
transhipment points.

Latrines and Urinals in Electric Trainy

f Shri Subodh Hansda:
\ Shri Daljit Singh:

Will the Minister of Railways be
pleased to state:

1618.

(a) whethey it is a fact that there is
no provision for latrine or urinal in
the passenger bogies of electric trains
on the Sealdah Section of the Eastern
‘Railway;

(b) whether it is also g fact that the
platform latrines and wurinalg have
become unserviceable since the trains
have been electrified on that section;
and

(¢) if so, the steps Government pro-
pose to t* in the matter?

The Minister of State in the Mimis-
try of Rallways (Dr. Ram Subhag
‘Singh): (a) Yes.

(b) No.
(c) So far as the question has refe-

rence to part (a) above, it is propos_ed
4o continue with the existing practice
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of not providing latrines or urinals in
the Electric Multiple Unit coaches of
suburban trains.

The question, so far as it has refe-
rence to part (b) above, does not arise,

Ambala Cantt-Nangal Dam Night
Train

1614. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a re-
presentation was made by the Fancha-
yvat of Kirat Pur Sahib and the Hima-
chal Pradesh people for two minutes
stoppage at Kirat Pur Sahib on North-
ern Railway of mnight train from
Ambala Cantt to Nangal Dam when it
arrives at Anandpur Sahib ten minutes
before the crossing with the express
train; and

(b) it so, the
tion thereto?

The Minister of State in the Mimis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). 1 URN Amba.a
Nangal Dam Passenger was provided
a halt at Kiratpur Sahib with eifect
from 15-12-1962 as an experimentnl
measure. In view of the poor traffic
offering at Kiratpur Sahib station by
this train, the stoppage was withdrawn
with effect from 15-7-1963.

Government’'s reac-

Representations have been received
for restoration of the stoppage. Thf—:
matter has been re-examined and it
is observed that there is no traffic jus-
tification for restoration of the halt.

Steel Exporters’ Association

Shri R. S. Pandey:
1615. Shri Uikey:
Shri Radhelal Vyas:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether the Steel Exporters’
Association has been set up by Gov-
ernment; and

(b) if so, its composition and soope
of functions?
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The Minister of Steel and Mines (Shri
Sanjiva Reddy): (a) ond (b). The
Main Producers, the re-rollers of
steel and the steel traders have set
up, with Government sponsoring, the
Steel Exporters’ Association gs a
registered company with limited lia-
bility. The Company includes repre-
sentatives of these interests, ana ts
membership will be open to indivi-
duals angd orgaunizations irterested in
the export of steel, subject to such
terms and conditions as the company
may provide for qualifying for mem-
bership. The principal objectives of
the Company are as follows:—

(1) to support, protect, maintain,
increase and promote the exports of
iron and steel by such methods as
may be necessary or expedient and
without prejudice to the generality of
the premises by-—

(i) undertaking market studies
in individual foreign coun-
tries on regular as well as ad
hoe basis;

(ii) sending out trade missions
to foreign countries, etc.

(2) to keep in constant communi-
cation with Chambers of Commerce
or other mercantile and public hodies
throughout the world with a view t2
taking appropriate and necessary mea-
sures for maintaining or increasing
the exports of iron and steel, etc.

Diesel Training School, Bondamunda

rShri S. C. Samanta:
1616. { Shri M. L. Dwivedl:
| Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) when the Diesel Training
School at Bondamunda was establish-
ed and how it is working at present;

(b) the type of training imparted
there;
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(c) whether employees from all
zones are admitted there;

(d) whether officers and supervi-
sors are proposed to be trained there;
and

(e) if so, whether the location will
be changed to suit all sorts of em-
ployees?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhayg
Singh): (a) The Diesel Training
School at Bondamunda was establish-
ed on 14-11-1962, It is working ac-
cording to the scheduled piogramme.

(b) Training in the School is pri=
marily intended for Artisan staff,
Drivers and Assistant Drivers. For
the present training is also impaited
to the Supervisory staff required for
the Diesel Organisation.

(¢c) The School is mainly intended
to cater for the Diesel staff require-
ments of South Eastern Railway.
Assistance, has however Leen given
to other Railways when requected.

(d) It is not proposed to train Offi-
cers in this school. Supervisors are,
however, being trained a! prosent
pending setting up of additional train-
ing facilities at Khargpur.

(e) Does not arise in view of reply
to part (d) above.

Pension Scheme for Railway
Employees

1617. Shri Sivamurthi Swamy: Will
the Minister of Rallways be pleased
to state:

(a) whether any representation ask-
ing for the extension of the benefit of
the Pension Scheme to those Railway
employees who retired before 1857 has
been received; and

(b) if so, the action pronosed 'o be
taken in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh); (a) Yes.

-
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(b) The request for extending the
pension scheme to cover Railway emn-
ployees who retired prior to 1-4-1957
has been considered by the Govern-
ment thoroughly on more than one
occasion, and the Governmen. have
come to the conclusion that the re-
quest cannot be agreed to. Represen-
tations on this subject from retired
employees or on their behall have
been replied to accordingly.

Railway Workshop, Gorakhpur

1618. Shri Vishwa Nath Pandcey:
Will the Minister of Railways be
pleased to state:

(a) the number of employees at pre-
sent working in the Railway Work-
shop at Gorakhpur;

(b) the number of old employees
promoted;

(¢) the number of trads and other
apprentices recruited during the iast
five years (year-wise); and

(d) the amount being spent annu-
ally on the training of Trade Appren-
tices during the above period?

The Minister of State in the Miuis-
try of Railways (Dr. Rem Subhag
Singh): (a) 8439.

(b) 1326,
(c) Trade Apprencies--Nil.

Other  Apprentices—I18f0 21
1061 24
1962 30
1963 34
1834 Nil

(d) Does not arise.

N.E. Railway Hospital, Gorakhpur

1619. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in the
North-Eastern Railway Hospital at
Gorakhpur only four chapaties are
given to g patient;
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(b) whether it is also a fact that a

patient cannot satisfy his hunger with

such less number of chapaties; and

(c) if go, whether the number of
chapaties would be increased or the
existing diet schedule revised?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. Six chapaties or
three chapaties with rice for lunch as
well as for dinner and 2 slices of bread
with } ounce of butter with tea as
breakfast in the morning are given to
a patient. The total quantity of cer-
cals per adult patient per day is ap-
proximately 435 gms,

(b) Does not arise.

(c) Does not arise.

Irregular Promotions on N.E. Railway

1620. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether any cases of irregular
promotions in the case of employees
other than Station Masters and Assis-
tant Station Masters on the North
Eastern Railway have come to his
notice;

(b) whether it is a fact that such
complaints are on the increase on the
North Eastern Railway; and

(¢) if so, whether Government have
conducted any enquiry in this regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Information is
being collected and will be laid om
the table of the Sabha.

Iron Ore mear Gwalior

1621. Shri Parashar: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether there are any difficul-
ties in getting the belt of land with a
width of 50 miles and ranging between
Gwalior and Guna towns in Madhya
Pradesh for exploring the possibility
of finding iron ore; and
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(b) whether any survey has been
made, and if so, the result thereof?

The Minister of Steel and Mines
{(Shri Sanjiva Reddy) (a) No, Sir,

(b) Yes Sir. The iron ore occurs
in thin bands and is of such a nature
that exploitation on a large scale may
not be an economic proposition.

Derailment of Goods Train on

S. Railway
1622. Shri Vishwa Nath Pandey:
‘Will the Minister of Rallways be

pleased to refer to the reply given to
Unstarred Question No. 610 on the
27th November, 1964 and state:

(a) whether the report on the en-
quiry into the derailment of a goods
train between Uanasandra ang Sam-
pige Road on the Banzalore-Arsikera
Section of the Southern Railway on
the 28th July, 1964 has been finalised,
and

(b) if so, the details thereof?

The Dcputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) According to the findings of the
Enquiry Committee the derailment
wag due tp defective springs on a
goods wagon. Suitable action has
been taken against the staff held res-
ponsible for passing the defective
wagon.

Specializeq Steel

1623. Shri Maheswar Naik: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the existing requirements of
specialized steel in the country;

(b) the quantities met from indige-
nous production and from the imports;
and

(¢y whether any scheme is under

consideration to attain self-sufficiency
in this direction?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The de-
mand for alloy and special steels in
1965-66 as estimated by the Nationai
Council of Applied Economic Re-
search is 461,600 tonnes which in-
cludes electrical sheets amounting to
approximately 101,000 tonnes.

(b) Current indigenous production
is about 53,000 tonnes of which about
24,000 tonnes is electrical sheets. Im-
ports during 1963-64 were 60,529 ton-
nes.

(c) A Capacity of about 600,000 ton-
nes, including electrical sheets, has
been licensed for the manufacture of

alloy and special steels in the public
and private sector and a number of
schemes are under implementation.
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Cement Requirement of Orissa

r Shri Ramachandra Ulaka:
1625. { Shri Dhuleshwar Meena:
Shri Rama Chandra Mal'ick:

Will the Minister of Industry znd
Supply be pleased tp state:

(a) the present requirement of
Orissa for cement; and

(b) the quantity of cement actually
allotted to Orissa during 1964-657

The Deputy Minister in the Mimds-
try of Industry and Supply (Shri



6093 Written Answers
Bibudhendra Misra): (a) The Gov-
ernment of Orissa have indented for
2,75,322 tonnes of cement for the pe-
riod April—June, 1965.

(b) 2,00,150 tonnes of cement was
allotted to Orissa during 1964-65 un-
der the Siate Quota.

Manufacture of Polyester Fibre

1626, I Shri Ramachandra Ulaka:
'L Shri Dhuleshwar Meena:

Will the Minister of Commerce De
pleased to state:

(a) the number of applications for
the manufacture of Polyester Fibre
in India pending at present with Gov-
ernment for consideration; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Three appli-
cations received recently are pending
at present. The availability of the in-
digenous raw material required for
the manufacture of polyester fibre
being uncertain, these applications will
be rejected,

Private Industrial Undertakings

1627 S Shri Bibhuti Mishra:
1 Shri K. N. Tiwary:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have de-
cided to agsume powers to cxtend
period of control or management of
a private industria] undertaking taken
over by Government under the In-
dustries (Development and Hzgula-
tion) Act, by ten years; and

(b) if so. the main legal provisions
to effect this?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
A Bill has been passed by the Rajya
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Sabha on 23-3-1965 with a view to
amend the proviso to Sub-section (2)
of Section 18A of the Industries
(Development and Regulation) Act,
1951, so that the period of extension

under the proviso does not exceed
two years at a time and the total
period of such extensions does not

exceed ten years, Bill as passed by
Rajya Sabha will be moved for con-
sideration and passing during the cur-
rent Session of the Lok Sabha.

Spinning Mill in Madhya Pradesh

1628. Shrl Parashar: Will the
Minister of Commerce be pleased to
state:

(a) whether any application has
been received for the grant of a
licence for establishing a co-opera-
tive spinning mill in Madhya
Pradesh;

(b) if so, the place where the Mill
is proposed to be located; and

(c) whether necessary licence has
been issued?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir. [Mour appli-
cations have been received for grant
of licences for establishing co-opera-
tive spinning mills in Madhyn Pra-
desh.

(b) The proposed locations of the

co-operative  Spinning Mills are
Chhindwara, Jabalpur, Ratlam and
Uijjain,

(¢) Since the Government of

Madhya Pradesh have yet to make
the necessary provision for share-
participation in the propostd

co-operative spinning mills and ascer-
tain the availability of financial
assistance from financing institutions,
no licences for these four mills have
been jssued so far.
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Newsprint Factory in Mysore

1630 J Dr. Mahadeva Prasad:
"\ Shri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether a newsprint factery
has been licensed for being set up
in the private sector in Mysore with
Canadian collaboration; and

(b) if so, the details of the scheme
including its foreign exchange con-
tent?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Attention of the Hon'ble Members is
invited to the answer given to Lok
Sabha Unstarred Question No, 1314
asked on the 19th March, 1965. There
has been no change in the position.
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Traffic Potentia)

( Shri P. C. Borooah:
1831.{ Shri Himatsingka:
LShri Rameshwar Tantia;

Will the Minister of HKailways be
pleased to state:

(a) whether the latest study of
possible traffic potential in 1985-66 in-
dicates that the Railways are not ex-
pected to carry more than 215 million
tonnes of originating freight in 1985-
66;

(b) the estimated requirement of
the country for such service during
the year; and

(c) the steps being taken to gug-
ment the freight capacity by Railways
and other meang of traffic”

The Depury Mimster in the Minis
try of Railways (Shri Sham Nath):
(a) to (c). The latest study of the
rail freight traffic demand during the
year 1965-66 shows that the additional
freight traffic expected to be offered
for movement on the Railways will
aggregate about 10 million tonnes
over and above the 1964-65 level, The
total aggregate originatinz ftreight
traffic expected to be carried on the
Railway system during 1064-65 |s
about 196 million tonnes. The
traffic to be carried on the Railways
depends on the actual growth of over-
all indusirial and economic activity
in the country and in planning for
augmentation of rall freight transport
capacity it has been assumed that
even though the aggregate traffie
lifted in 1965-66 may be lower, the
demand may. during the calendar
year 1966, operate at a rate of necarly
225 million tones and rail trangport
capacity is being augmented waccord-
ingly. Augmentation of tra:tic by
means other than rail i3 nct within
the purview of the Ministry of Rail-

ways.
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Geophysical Sarvey of Madras

1633, Shri M., Malaichami: Will the
Ministerr of Steel and Mines be pleas-
ed to state:

(a) whether any geophysical survey
has been undertaken in Madras State:
and *

(b) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(by As a result of geophysical jn-
vestigations, the Geological Survey of
India has been able to find occur-
rences of sulphur ores near Polur
(North Arcot) copper-lead-zinc at
Mamandur (South Arcot) and lignite
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in the fresh areas adjacent to the
South Arcot Lignite Field, Subse-

quent drilling operations were carried
out by the Geological Survey of
India as g result of which reserves
of the sulphur ore are estimated at
24 400 tonnes with an averapge sulphur
content of 25 per cent.

As a result of test drilling, reserv-
es of copper-lead-zinc have been ten-
tatively estimated at 0.9 million
tonnes to a depth of 150 meters. The
average metal in the ore is 1.75 per
cent lead, 1.56 per cent zinc and 0.65
per cent copper,

Geophysical investigations carried'
out between 1961—84 in the South
Arcot lignite field, to delineate the
southern and western houndaries of
the field indicate an extension of

the lignite to the south of the field.

Geophysical investigations carried
out in 1960—64 in Ramanathapuram
District have enabled the determina-
tion of the depth of bed rock and de-
lineation of the different geological
formations which have a bearing om
ground water conditions in the area.

Survey of Export Potential

1634, Shri M, Malaichami: Will the
Minister of Commerce be pleased to
state:

(a) whether there is any proposal *
to undertake a State-wise survey of
export potential in the country; and

(b) if so, whether it will include
mineral wealth and its export possi-
bilities also?

The Deputy Minister in the Minis-
try of Commerce (Shri S5, V. Rama-
swamy): (a) There is no such pro-
posal at present,

(b) Does not arise.

Export of Tinned Fruit Juice
f Shri Subodh Hansda:
1635.  Shri S. C. Samanta:
Will the Minister of Commerce be
pleased to state:

(a) whether new markets other
than US.SR. have been explored for
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exporting tinned fruit juice and fruit
slices;

(b) if so, the particulars thereof:
and

(c) when the export to those coun-
tries will start and the basis of pay-
ment for the exports?

The Deputy Minister in the Minis-
try of Commerce (Shri S§. V. Rama-
swamy): (a) Yes, Sir,

(b) Concerted efforts are being
made to export fruit juices and fruit
products to West Germany and other
West European countries besides
U.S.S.R. and East European countries.
Mr. Wrobleswki, EUFODA expert
from West Germany, visited India in
April, 1964 to advise on the techniques
of marketing Indian processed fonds
in West Germany. As a result of
this visit orders have already been
received for mango pulp from West
Germany.

(c) Shipments are expected to start
from July. Payment against exports
to West European countries will be
in free convertible currency and in
Rupees against exports to U.S.S.R.
and East European countries,

Export of Cotton

162 J Shri Subodh Hansda:
. \ Shri §. C. Samanta:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
export of raw cotton declined during
1964-65;

(b) if so, the reasons therefor; and

(¢) the countries in respect of
which marked decline was noticed?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): (a) Yes, Sir.

(b) Partly due to the equivalent
grades from other countries being
competitively priced and partly due
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to the buying countries using more of
man-made fibres,

(¢) Mainly Japan.
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Train Examiners

{ Shri Balmiki:
1638. 2 Shri- Sadhu Ram:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Board decided on the 2lst
July, 1964 to revise the scale of
Train Examiners;

(b) if so, when the decision is
going to be implemented; and

(c) the reasons for not implement-
ing the same so far?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). The whole ques-
tion of recruitment, training, scales of
pay and distribution of posts in vari-
ous grades relating to Train Exami-
ners is under consideration of {ihe
Railway Board.

Seniority of Clerks Grade II

( Shri Balmiki:
1639. { Shri Sadhu Ram:
Shri P. L. Barupal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Ministry of Railways have now fina-
lised the question of seniority of
Clerks Grade II working in the
Northern Railway;

(b) whether it is also a fact that
the claims of seniority uf Scheduled
Caste /Tribe candidates according to
the roster positions have been denied;
and

(c) if so, the reasons therefor?

The Minister of State in the Minfs-
try of Rallways (Dr. Ram Subhag
Singh): (a) No, as the question was
not under consideration,

(b) No.

(c) Does not arise.
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Export of Refrigerator

(Shri D. J. Naik:
< Shri C. M. Kedaria:
[ Shri Balmiki;

Will the Minister of Commerce be
pleased to state:

1840.

(a) whether it has been decided to
export refrigerators to foreign coun-
tries; and '

(b) if so. the amount of foreign ex-
change likely to be earned thereby
during 1965-66?

The Deputy Minister in the Minis-
try of Commerce (Shri 8, V. Rama-
swamy): (a) The export of refrigera-
tors is not controlled.

(b) It is not possible to indicate
with any certalnty the likely exports
of refrigerators during 1965-66,

Accumulation of unsold cloth in
Textile Mills

1641. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that an un-
usually large stock of unsold cloth
has accumlated in textile mills; and

(b) if so, the extent therecf and the
reasons for such accumulations?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). No, Sir. Cur-
rent unsold stock amopunts only to a
little over a fortnight's average pro-
duction of mill cloth.

NCDC Collieries

1642. Shri M. Rampure: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that as
against the estimated capacity of pro-
ducing 18 million tonnes of coal per
year the collieries under NCNC are
producing only 8 million tonnes; and

(b) if so, the reasons therefor?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The present level of production in
the mines of the Corporation iz bet-
ween 8 and 9 million tonnes per
annum, The main reason for less
production as compared to capacity is
that the demand for coal has not
picked up to the expected level.

Private Sector Collieries

1643. Shri M. Rampure: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
public sector undertakings prefer to
buy coal from private collieries; and

(b) -if so, the reasons therefor?

The Minister of Séeel and Mines
(Shri Sanjiva Reddy): (a) and {b).
It is not correct to say that public
sector undertakings have a general
preference for buying coal from gri-
vate collieries. Some of them, how-
ever, do take their coal supplies from
private sector collieries either be-
cause such coals are mnot available
‘with public sector collieries or because
it costs them less to procure supplies
from the former,

Industrial Co-operative Societies in
Kerala

[ Shri Pottekkatt:
1644, 1 Shri A. V. Raghavan:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Government of
Kerala have constituted a standing
committee for Industrial Co-operative
Societies to review the activities of
the societies; and

(b) if sp, the composition of the

committee?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The composition of the Com-

mittee is as follows:

Chairman

1. Industries Secretary, Govern-
ment of Kerala.

Members

2. Director of Industries and
Commerce, Government of
Keral:’_

3. Registrar of
Societies,
Kerala.

Co-operative
Government of

4. Director, Smal] Industries Ser-
vice Institute, Trichur,

5. Chairman, Kerala State Co-
operative Bank Ltd., Trivan-
drum,

6. Chairman, Kerala State Co-
operative Union, Trivandrum,

7. The President, Kerala State
Handloom  Weavers' Co-
operative Society Ltd., Tri-
vandrum,

8. The President, Kerala State
Handicrafts Apex Cosopera-
tive Society Ltd., Ernakulam.

9. The President, Alleppey Cen-
tral Coir Marketing Co-
operative Society Ltd. No. 1,
Alleppey.

10. The Secretary, Kerala Khadi
and Village Industries Board,
Trivandrum.

The Deputy Director of Indusiries
and Commerce (Co-operaticn) Gov-
ernment of Kerala will be the Con-
vener Secretary of the Committee,
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Faster Trains

1646. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to set up
an Investigation Unit to go into the
question of introducing faster trains;
and

(b) if so, the details thereot?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) The Research, Designs and
Standards Organisation of the Rail-
way Board has been asked to set up
a unit and to investigate this matter.
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1647.

12 hrs.
PAPERS LAID ON THE TABLE

G.S.R. 341 UNDER MINES AND MINERALS

(REGULATION AND DEVELOPMENT) AcT,

1957 ANp AnNuAL ReroRrT OF HINDUS-
TAN STEEL LiMITED, RANCHI

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I beg to lay
on the Table g copy each of the fol=-
lowing papers: —

(i) G.S.R. 314 dated the 6th
March, 1965, under sub-sec-
tion (1) of section 28 of the
Mines and Mineralg (Regula-
tion and Development) Act,
1957.
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[Placed in Library. See No. LT-

4066/65].

(ii) (a) Annual Report of the
Hindusian Steel Limited,
Ranchi, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 618A
of the Companies Act, 18956.

(b) Review by the Government
on the working of the above
Company.

[Placed in Library. See No.
4067/65.]

HKAlLwaAY PROTECTION FoORCE (SECOND
AmenpMENT) RurLes 1064,

The Minister of State in the Min-
istry of Railway (Dr, Ram Subhag,
Singh): I beg to lay on the Table a
copy of the Railway Protection Force
(Second Amendment) Rules, 1964,
published in Notification No. G.S.R.
1593 dated the Tth November, 1964,
a~ corrected by Notification No. G.S.R.
73 dated the 9th January, 1955, under
sub-section (3) of section 21 of the
Railway Protection Force Act, 1857.
[Placed in L’'brary. See No. LT—

4068/65.]

AnnuarL Reporr oF HinpusTAN PHOTO

Frums MANUPACTURING CompPaNY Li-

MITED, OOTACAMUND AND ITS REVIEW
BY GOVERNMENT

The Minister of Heavy Engineernig
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
Ibeg to lay on the Tablea
copy each of the following papers:—

(i) Annual Report of the Hindus-
tan Photo Films Manufactur-
ing Company Limited, Oota-
camund, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1856

1887 (SAKA)
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Rajya Sabha
(il) Review by the Government
on the working of the above
Company.
| Placed in Library. See
4068/65.]

RueBer (FourTH AMENDMENT) RuLES,
1964 aNp CorrFee BoArp . EMPLOYEES
Pension Funp RULES, VTFE.

The Deputy Minister in the Min-
istry of Commerqe (Shri S. V. Rama-
swamy): I beg to lay on the Table—

No. LT-

(i) a copy of the Rubber (Fourth
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 65 dated the 9th Janu-
ary, 1965 under sub-section
(3) of section 25 of the Rub-
ber Act, 1947.

[Placed in L'brary. See No, LT—

4070/85.]

(ii) a copy of the Coffee Board
Employees  Pempsion Fund
Rules, 1965, published in
Notification No. G.S.R. 337
dated the 8th March, 1965,
under sub-section (3) of
section 48 of the Coffee Act,
1942,

[Placed in Library, See No. LT—
4071/65.1

12.2 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages receiveq from
the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of sub-rule (&) of
rule 1868 of the Rules cf Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return rere-
with the Appropriation (Rail-
ways) Bill, 1965, which was
passed by the Lok Sabha at
its citting held on the 15th
March, 1965, and transmitted
to the Rajya Sabha for its
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recommendations and to state
that this House has nu recom-
mendations to make to the
Lok Sabha in regard ‘o the
said Bill’

«(ii) In accordance with the pro-
visions of sub-ru'e (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return herewith
the Appropriation (Railways)
No. 2 Bill, 1965, which was
passed by the Lok Sabha at
its sitting held on the 15th
March, 1965, and transmitted
to the Rajya Sabha for its re-
commendations and {o -~tate
that this House has no recom-
mendations to makn to the
Lok Sabha in regard to the
sajq Bill.

12.2} hrs.
ESTIMATES COMMITTEE
SIXTY-SIXTH REPORT

Shri A. C. Guha (Barasat): 1 beg
to present the Sixty-sixth Report of
the Estimates Committee on  the
Ministry of Labour and Employment
—Dock Labour Boards of Calcutta,
Madras and Bombay.

12.3 hrs

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Sat-
ya Narayan Sinha): With your per-
mission, Sir, I ri~e to announce that
Government Business in this House
during the week commencing 29th of
March, 1985, will consist of discussion
and voting on the Demands for
Grants relating to the following Mi-
nistrie~/Departments of:—

Social Security.
Drfence.
‘Communications.
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External Affairs.
Civil Aviation.
Commerce.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, T have a four-folg request
to make. First, yesterday, as you are
aware, as the House is well aware, the
matter with regard to the issue of
Kerala was raised in the House and the
House agreed that it is a serious mat-
ter in all conscience, It was said yes-
terday, here, and rightly so, that there
has been slaughter of democracy in
that State. And you too were inclined
to agree, as far as I could gather, that
the issue should be discussed by the
House at the earliest opportunity. But,
Sir, because of the Deman-s for Grants
coming up, the Government will not be
able to find time for that. I venture to
suggest that it is not merely infanticide
as my friend, Shri Ranga de-cribed it
tha sther day but, I think, it is....

The Minister of Home Affairs (Shri
Nanda): Still birth.

Shri Hari Vishnu Kamath: Not even
still birth, It ig pre-natal strangula-
tion.

Mr. Speaker: At this time, he might
put only points. No speeches are to be
made here,

Shri Harl Vishnu Kamath: I am not
making a speech—the speech would be
a different thing altogether—but I
would like to suggest that to do justice
to thig matter, it merits g discussion
at the very earliest opportunity and
that there should be a special sitting
of the House.

Mr Speaker: All right; that is one
thing.

Shri Harl Vishnu Kamath: I would
suggest as I have done it before also
during the last so many years—that
the issue of Kerala, deserving as it
dnag, chould have a special sitting
after the usual hours should have 8
night sitting which will invest it the
speclal significance that it merits,
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Secondly, there have been conflict-
ing reports in the presg about the
Government's decision with regard to
the language issue and I would like
the Minister to tell the House today
whether the Bill in this connection,
either to amend the Official Langu-
age Act or the Constitution, which-
ever they have got in mind, would
be introduced in this session an
passed in thig session.

Thirdly, I would like to remind
you, if I may, of the assurance you
gave to the House last year about the
same date as now. That was with
regard to the Demands for Grants on
account of the two Houses of Parlia-
ment. When the issue was raised
here last year, you were pleased to
announce that you ‘would constitute a
small committee of the House to
scrutinise the Demands for Grants;
they would not be discussed in the
House, we do not want a discussion
here—but I hope that the committee
will be constituted, as you have sug-
gested.

Mr. Speaker: I had constituted the
committee and they have examined
the estimates.

Shri Hari Vishnu Kamath: I would
like to suggest in this connection, if
the matter is still under consideration,
that a Member of the Opposition also
might be associated with the com-
mittee.

Mr. Speaker: I shall consider that
now. But this vear’s estimates have
been considered. Next time, I shall
consider the point raised by the hon.
Member.

Shri Hari Vishnu Kamath: This
year's estimates have been examined?
That js over?

Mr. Speaker: Yes.

Shri Hari Vishnu Kamath: 1
thought that the matter was still
under consideration.

Mr. Speaker:
fourth point?

Now, what is his
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Shri Hari Vishnu Kamath: We are
soon moving into the stage of
Demands for Grants and next week
we will also be moving into April.
Therefore, I would like the hon.
Minister to tell the House categorical-
ly, definitely and firmly about the
duration of this session. We would:
like to know when the session will
conclude, and whether it is going to
bz extended by a week or ten days
or less or more. Will the hon.
Minister be able to tell us about this
next week when he will be making
the statement about the business of
the House so that we can plan our
subsequent programme accordingly?

Shri Warior (Trichur): When the
Demands for Grants in regard to the
Kerala Budget, both Supplementary
as well as on Account, were present-
ed here, the situation was quite
different from what it is today. At
that time, the Proclamation had not
been issued. So, the budget was not
taken seriously gt that time, because:
only some Vole on Account had to be
passeq and we thought that only
general things could be said. But
now there is no other body and no
legislature in the State to go into the
details of the Kerala Budget Demands.
So, I suggest that more time must be
allowed for the discussion of the
Kerala Budget.

Mr. Speaker: The hon. Member
can take up that question afterwards.

ot ferm qemaw  (FvEEgR)
qeqd ANEA, WA Al U7 qEW F fAT
o9 F A AT FEq foar F, cew
faee g9 M & qra wTE & 1 W BN
e f& g0 g uF Haraq 97 Ay
sont T &, @ 3u feare ¥ g
JY T T ¥A9 ©: @A AT AT AW
fasrar & 1 18 oY s wea fear 3,
3¢ frod a™ ¥ 3o gefear & 1 a7
at am ¢ fw fegeam & fainft
BT 2, afew f5T O gw A gl
FAqA WEAT § WY &1 gH @A
fama ¥ wfge e v gz Faww
qC 3% I ¥ WA T W@ IF | W
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[=: ffwq qzaras)
fau & o ¥ o, wE R oS QU
TUg &, IW FT qC T@T HAG qUE
19 T FC AUT R HIAF IEN HY
Afag w1 T weE w1 ffag

® RIANY qGW TG |

WEqW WERW : N 4g WA W
faar s,

s pwN WA sgEE  (3AW)
qeqeT AEIRT, W T FAT T OF aga
T W 1 79Z I g, I9 § wwAfua
UF "7ET S wHeW & e
# ug wawr wgar § 6 ger wgea
F9 IF I FI GO F AT AR
S FE aTCEW 7 ZF AT | wET &, A
WY WERT X IW AT T & | EW
ST =g & 5 ag w9 39 1 @
Ry

sy o Arorgw (&) oo
were, & gw 9w § 5o gew
# g T AEEE AR &t
I §—AT UF & JOGC AGRTC
g1 fer ew 33 § 5 Y | 30,
45 faAz &1 qug faear § 9 feer &1
Faw 5 fame w1 quy faeaT &0 AW
ra wgeg, oY qzaaw A, fqAd @ §
TN g G § wg & R e
o B g 9w TTew frar oy
T &9 et & f gwE q@e
zrew faar smy 1 7z Sfaa a8 § W%
#ga &1 favg s@1 g

ot ay fomd (W) @ wTw
F1 45 TTAC A1 o §, A W e
#ifag | we wafas sfafre
N syaear B, @ Fan feafa i ?
94 feamm & w9 A0 # @wa A=
aifgw
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Shri Satya Narayan Sinha: Certain
points which have been raised con-
cern you, Sir, more than they con-
cern me.

Mr. Speaker: There is
concerning me, and I shall answer
that. Shri Kishen Pattnayak had
referred one point to me, and I have
answered it and I shall answer it
also.

only one

Shri Satya Narayan Sinha: The
first point and the last point raised
by Shri Kamath concern you, Sir, I
think..... .

Shri Hari Vishnu Kamath: Only one
of my four points concerned the
Speaker; the other three were for my
hon. friend to answer,

Shri Satya Narayan Sinha: In
regard to the Kerala business, yester-
day, some kind of discussion took place
in the House which remained incon-
clusive. But as I have pointed out
already, our difficulty is that accord-
ing to the present schedule, I am
afraid, some of the Demands will
have to be guillotined at the end,

If more time is to be taken for any
kind of discussion during these gdis-
cussions for of the Demands for
Grants, obviously some more demands
will have to be guillotined,

Shri Harl Vishnu Eamath: Why
not have a night sitting for discussing
Kerala?

Shri Satya Narayan Sinha: That is
for vou to decide. My objection is
that there will be a hue and cry
afterwards when the Demands start
being guillotined,

Shri Hari Vishnu Kamath: Before
long, next week, let us have 5 night
sitting.

Mr. Speaker: I cannot agree to
night sittings in this country.

Shri Hari Vishnu Kamath: Only
one night gitting in a whole year.



6115 Business of CHAITRA 5,
Mr. Speaker: No.
Shri Hem Barua (Gauhati): We

would like to know the reasons for
your not agreeing to even one night
sitting, in a whole year.

Mr. Speaker: Others also are con-
cerned in this business,

Shri Harl Vishnu Kamath: Let it be
put to the House. ] am sure they will
agree.

Shri Satya Narayan Sinha: Ag re-
gards the duration of the session,
there is no doubt it will be extended.
Bui how long, I shall be able to tell
the House sometime later, It is too
early to say now, But one thing is
certain, that the session will be ex-
tended. By how many days, I would
tell the House later.

Shri Hari Vishnu Kamath: Next
week?

‘Then about the Language Bill?

Shri Satya Narayan Sinha: As re-
gards the Language Bill, the House
knows; scme of the leaders of Oppo-
sition Groupg were invited the other
day by the Prime Minister. We are
discussing the matter still We have
not come to any decision. The mat-
ter is still under consideration. As
soon as a decision is reached, cer-
tainly a Bill will be brought forward
before the House. Whether or not it
will be brought forward, that will
also be according to the decision
taken.

Shrimati Yashoda Reddy (Kurnool):
During the discussion of the no-con-
fidence motion, when the CBI Report
was also referred to, Shri Daji was
making some allegations against one
of our Ministers......

Mr, Speaker: That is not at this
moment before the House Now the
discussion ig confilned to the business
that is to be taken up,
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Shrimati Yashoda Reddy: I want to
know whether that will be clarified
during this session or not, because
there are challenges from all sides
and charges have been levelled
against one of the senior Ministers.

Nt ®o Fo WwEAIT (IFN) :
wery werey, ¥ I I @ wAr g
g1 oge a g 2 fF ¥ ¥ faww
# gg7 ¥ Fgw ger Arfew | WX
or 2T & @Y ¥ gwwar § a7 sfEw aw
T EAD T H @ R oE
frem aifgr s @ Famau ¥
gt @gg W w=TfRw |

Ferit a7 & f afx g st
¥ 3T F@E T AT g, FwEWE
& FOr I8 F1e 0 gy S
ENT fF oAl #1398 wEged d1 @
gy foar smg | sgTeT wEgeR & S W-
T &, Swr qge for oo Sy ey
T Har wged 7 fFar g @ A w
3fr ¥ wWaga A arr wwfgw 1
ST wE waEE g, Iawt o fear
AT | AT AT TG I, A FH T
gl, I FT BT FT & AT |

Shri Hem Barua: I would like to
say that the suggestion that came
from Shri Kamath, to have a night sit-
ting to discuss Kerala, is a very ex-
hilarating  suggestion. Nights are
more exhilarating than days. Will
you please put it to the House and
take its consensus?

Mr. Speaker: Probably it might
be very exhilarating for him, but it
will not be so for me. Thatl is the
difficulty. Night sessions are ex-
hilirating for younger people, not for
older people.

Shri Ranga (Chittoor): I have only
one observation to make. The Minis-
ter of Parliamentary Affairs was in-
clined to say that a Bill regarding
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the question of language is likely to
be introduced sometime; but then he
felt some doubt and began to fumble
about it. I wish to state for the
benefit of the Prime Minister as well
as the Government that if they keep
this matter in doubt in this manner,
they will only be inviting trouble
and then upsetting things which are
slowly settling down.

Mr. Speaker: Government might
consider it, because Tt js greater
trouble for me than for the Govern-
ment.

St oW A WO : AN Hi-
™ & e & R ¥ g5 T q@m
T g

ot fewa qzamw : AT FATer W
ary 7E faar T

st Ay famg : wEfew  AEeE
N T g W g ?

wIR WA ;T gEd  Ag
Ave §iw w9 A |
12.15 hrs.

ELECTION TO COMMITTEES
(i) CorFer Boarp

The Deputy Minister in the Minis-
try of Commerce (Shri 8 V. Rama-
pwamy): I beg to move:

“That in pursuance of sub-section
(2)(b) of section 4 of the Coffee
Act, 1952, the members of Lok
Sabha do proceed to elect, in such
manner a; the Speaker may dicect,
two members from among th-m-
selves to serve as members of the
Coffee Board".

Shri Ranga (Chittoor): Before you
put it to the House, I want to say
something.
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There is a lot of talk aboul some
decision made either at the level of
the Minister of Food and Agriculture
or at the level of the Cabinet that all
these commodity boards are going to
be wound up, and their funciion: are
going to be handed over to the Indian
Council of Agricultura] Research ard
so on. We would like to know how
much of truth there is in this matter.

From time to time, this House and
the previous Houses and also the
Central Legis'ative Assembly were’
invited to co-operate with the Gov-
ernment to pass legi-lation in ordsr to
bring many of these commodity
boards into existence, and we have
felt that these are miniature parlia-
ments where there is represenlation
given to all interests concerned, pre-
dominantly to the growers them-
selves. They were intended to make
those people intere-ted in better pro-
duction, larger production,

Therefore, we begin to wonder why
there was this proposal at all to wind
up all these things and hand them
over to the Indian Council of Agricul-
tural Research. 1 have had experi-
ence of working on the Indian Coun-
cil of Agricultural Research also. I
do not want to say anything  dis-
paraging of the ICAR, but I can say
this much anyhow, and I am sure
quite a large number of hon. Mem-
bers who have taken part in its deli-
berations will bear me out. It meets
once in a year in general council, and
then it transacts its work in half a
day. The papers submitted are sup-
posed to have been read by the m2m-
bers, and the Vice-President simply
reads: “From such-and-"uch num-
ber to such-and-such number, any
comment?” and so on. In that de-
sultory or cursory or indifferent man-
ner, that work is being carried on.

Mr. Speaker: That is not in ques-
tion just now.

Shri Ranga: I do not see any rea-
son why the work of this Coffee
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Board and simi'ar boards should be
handed over to this ICAR. There-
fore, I woulg like the hon. Minister
concerned to make a  categorical
statement in regard to the future of
this Coffee Board.

Mr. Speaker: Here, the proposal
ig for election of two Members to
the Coffee Board, and not for wind-
ing it up.

Shri Ranga: Why is this House
invited to go through this farce of
elections, if it is going to be wound
up?

The Minister of Finance (Shri T. T.
Krishnamachari: Only Parliament
can dissolve it. Nobody elsz can do
it.

Mr. Speaker: It is a statutory
board. Only Parliament can dissolve
it.

Shri Ranga: But then they have
got proposals, I am to'd T wou'd
like them to tell us what the latest
position is.

Shri A. P. Jain (Tumkur): Now
that the matter has come before the
House, I want to associate myself
with the observations made by Shri
Ranga,

The commodity committees have
functioned very efficiently, and it is a
matter of policv, and when Parliamant
is meeting, I think it was but ap-
propriate for the Minister to
have first consulted Parliament before
taking such a radical step. T do not
want to cast any reflection on the
ICAR, but nonetheless the fact is that
we have been  following a svsiem
which involves a number of commo=
dities, and I trust that b2fore this
decision is finalised, this House will
be taken into confidence.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On the same, rather con-
nected matter . . . .

Mr. Speaker: It is not any ques-
tion of winding up. It is only that
two Members be elected.

2601(Ai)LS|LSD—4,
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Shri Hari Vishnu Kama'h: I know
the motion that is moved. I want to
comment on that.

I invite@ your attention and that of
the House the other day to this mat-
ter. Will you kindly look at  the
motion in Hindi. Hindi s mongrelis-
ed again. “Coffee Board” has been

translated into gy ¢ Board is

‘qré’ but coffec is g’

Mr. Speaker: We are not here to
comment upon translations.

Shri Hari Vishnu Kamath: Why
not? It is before us. It is on the
Order Paper. It should be gither

®TH{ 41 OF FZAT HEA |

Mr. Speaker:
English one.

He may read the
The question is:

“That in pursuance of sub-secrion
(2) (b) of Section 4 of the Coffee
Act, 1942, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Coffee Board.”

The motion was adopted.
(ii) CeENTRAL S1Lk BOARD

Shri 8, V. Ramaswamy:
move:

Sir, I

“That in pursuance of sub-section
(3) (¢) of Section 4 of the Ceniral
Silk Boarg Act, 1948, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker may
direct four members from among
themselves to serve as members of
the Central Silk Board, for the noxt
term commencing from the 3rd May
1865.”

Mr. Speaker: The question is:

“That in pursuance of sub-section
(3) (¢) of Section 4 of the Central
Silk Board Act, 1948, the members
of Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, four members from among
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themselves to serve as members of
the Central Silk Board, for the next
term  commencing from the 3rd
May, 1965."

The motion was adopted.

Mr. Speaker: If Mr, Kamath has
objection to something in Hindi, he
may read the Englich version....
(Interruplions.)

Shri Harli Vishnu Kamath: I have
no objection to English words being
retained. But let there be some me=
thod in our madness.

Mr. Speaker: We have just begun.
If we are making mistakes, we will
profit by these mistakes,

Shri H N, Mukerjee (Calcutta
Central): This is a paper which
comes out with your imprimatur. I
remember that he was mentioning
this particular equivalent in Hindi for
the word coffee even earlier. Now,
is this expression ‘kahwa’ the one
used for coffee by the Hindi people
in this country?

Shri Kapur Singh (Ludhiana):
May I say a word about this kahwa?

Mr. Speaker: It must not be taken
too seriously.

st fem qzemw  (FFEqT)
1% &1 faw ferpaa § goadr aee
Wi TFAT TEE 7

Mr. Speaker: I do not think this
kahwa or coffee i so stimulating to
all members. It is a simple matter, It
has been uscd by the Law Ministry in
some Bill and we had to follow it. If
the hon. Members can suggest us
something better, we would adopt it.

Shri Hari Vishnu Kamath: Retain
the words ‘coffee Board’. Board is
boargq there,

Shri Hem Barua (Gauhati): It is
a hybrid marriage between kahwa
and board, something extraordinary.
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Mr. Speaker: If we begin to criti-
cise and comment on this, there would
be no eng to it. We take up the
Kerala Budget now.

Shri Kapur Singh: Since so many
commentg have been made about this
word, may I be permitted to say a
word about it?

Mr. Speaker: I do not think it re-
quires any discussion now. The
Kerala Budget. Shri Kappen may
begin.

Shri Hari Vishnu Kamath: Sir, on
a point of order.

Mr. Speaker: Let him begin.

Shri Hari Vishnu Kamath: The
motion on the budget is not in order,
he cannot begin.

12.23 hrs.

KERALA BUDGET—GENERAIL DIS-
CUSSION; DEMANDS FOR GRANTS
ON ACCOUNT (KERALA), 1945-66
AND; SUPPLEMENTARY DEMANDS
FORd GRANTS (KERALA), 1964-65—
contd. <

Mr. Speaker: Mr. Kapur Singh
may raise his point of order. He will
have preference because he had writ-
ten to me in the morning.

Shri Harl Vishnu Kamath (Hoshan-
gabad): I have no objection.

Shri Kapur Singh  (Ludhiana):
May I refer to kahwa board now, in
the first instance, Sir?

Mr. Speaker: No. He may proceed
with his point of order on the Kerala
Budget.

Shri Kapur Singh: Sir, I wish to
raise a point of order under Rule 376
of the Ru'es of Procedure and Con-
duct of Business in Lok Sabha with
regard to the presentation and discus-
gion of this Budget in the House.
Under article 358 of the Constitution
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the President has
Kerala State Assembly by the pro-
clamation of presidential rule in
Kerala on the 10th September, 1964.
Normally it ig the State Assembly
that is responsible for the approval or
the Budget of the State Exchequer
and the Central Government only
comes into the  picture when the
State Government is ne! functioring
under the emergency provision. 1
was under article 356 that the Union
Governmen{ acquired the right after
10th Sepntember, 1964 to introduce the
Kerala Budget in the Parliament so
that necessary sums could be appro:
priateg for the expendilure of
the State Government. The
Kerala Budzet now before the
House wag introduced under the pro-
clamation dated 10th September, 1964
which, as we are aware, has been re-
voked on the 24th March, 1965. Im-
medijately the powers come back to
the State Assembly when such a re-
vocation is made. The State Assembly,
however, has again been dissolved.
(Interruption).

dissolved the

Shri Ranga (Chittoor); Not dissolv-
ed; but put out of action.

Shri Kapur Singh: It has been put
out of action; put into desuetude; it
has been killed; it has been prema-
turely strangulated, or whatever hon.
Memberg would like to say. Conse-
quently, the power of passing the
State budget comes back to the Centre
but onlv under the new proclamation
dated 24th March, 1965. The Kerala
Budget which is before the House is
under the olg proclamation. The
moment the proclamation of 10th
September, 1984 was revoved, all
Bills. etc., pending before the Parlia-
ment automatically lap<e. Hence the
‘budget which we are discussing now
has already lapsed, 1 therefore ask
for your decision on this point of
order.

Shri Harl Vishnu Kamath: By your
leave, Sir, I would like to reinforce
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what my hon. friend Shri Kapur
Singh has so ably stated before thc
House. May I also invite your atten-
tion to the striking, rather the shock-
ing fact that the Kerala Legislative
Assembly hag been dissolveq even be-
fore it was convened; even before it
was duly, formally, legally and con-
stitutionally constituted? The pow-
ers of dissolution of .any legislature,
and the issuance of the proclamation
by the President with regard to this
can be exercised only when the parti-
cular legislature is in existence, has
been formally constituted. But even
before it was constituted, it has been
dissolved. That means to say, there
was nothing for the President to dis-
solve, and therefore, I think that the
proclamation of the President, or by
the Vice-President discharging the
functions of the President, which was
issued a couple of days ago. dissolving
the lerislature is not in order, There-
fore, neither under the first procla-
mation which has been revoked. nor
under the new proclamation which is .
illegal or unconstitutional, has the
Government got any powerg to bring
the Kerala Budget before the House.

Mr. Speaker: Would the hon. Minis-
ter like to answer?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
May I submit that under article 172
of the Constitution, the life of g State

Legislative Assembly is flve vears
unless sooner dissolved. The Kerala
Legislature which was const'tuted

after the recent elections on the 4th
March was dissolved— (Interruption).

Some hon. Members rose—

Shri Hari Vishnu Kamath: Give us
the date of its constitution.

Mr. Speaker: Order, order. The
hon. Minister should be allowed to
speak.

Shri Nath Pai (Rajapur): The De-

puty Minister knows that the Assemb-
ly becomes constituted, it is consti-
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[Shri Nath Pai]

tuted, when members come and takc
the oath, when the Governor addresses,
ang so on. All these procedureg arc
there. The Governor must summon
the Assembly, We have all been see-
ing these functions. The Governor
must first summon the Assembly and
then the members come and take the
oath. (Interruption).

Mr. Speaker: Now he is proceeding
into an argument. Let the Minister
finish hig remarks. Arguments may
be wrong. B

Shri Jaganatha Rao: The elections
to the Kerala Legislative Assembly
were held on the 4th March. Members
werc electeq to the Assembly. The
Assembly was not formally sum-
moned. (Interruption). .

Shrl Hari Vishnu Kamath: The cat
is out.

Shri Jaganatha Rao: It makes a
little difference. It was not formally
summoned by the Governor. Mean-
while, the President has issued a
proclamation under article 356 of the
Constitution, before the Assembly was
summoned and......

Mr. Speaker: He has jnly to argue
whether the Assembly hag been duly
constituted.

8hri Jaganatha Rao: I can say that
the Assembly was not summeoned, but
the constitution of the Assembly, ac-
cording to me, is cumplete the
moment the elections are completed,
and the notificatinn was issued by the
Election Commission as required un
der the law, Before the Assembly
could be convened for any purpose, the
President, under article 356 hag is-
sued a proclamation. Therefore, there
is no question of any irregularity J
bringing the Kerala Budget before the
House,
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Shri H. N. Mukerjee (Calcutta Cen-
tral): It seems to me a fantastic argu-
ment which the Deputy Minister in the
Ministry of Law has chosen to make.
(Interruption). My submission is that
the Legislative Assembly cannot be
conceived to have been constituted
merely by the fact of a notification by
Government of the election of cer-
tain members to that body. My sub-
mission is that the constitution of an
Assembly requires that after the elec-
tion of the memberg to that body,
there should be a meeting of the
legislature where the oath or affirma-
tion is taken by the members concern=
ed. Before the oath is made or
affirmation iz made, it is not legiti-
mate for a member to call claim that
he is a full-fledgeq member of the
Assembly, In the absence of full-
fledged members of the Assembly to
claim that the Assembly hag been con-
stituted, consisting presumably of full-
fledged members and that constiuted
Assembly can be dissolved or not
dissolved is an argument which seems
to imply that the Minister concerned
does not seem to have his head over
his choulders. There must be some
sensibility, some evidence of intel-
ligence ag far as the Government is
concerned.

Mr_  Speaker: He should not go so
far. Supposing subsequently I also
hold like that? The Minister has to
reply. Then suppose he says something
about the hon. member? What is the
use of this sort of exchange?

Shri H N. Mukerjee: Sir, I submit
to your guidance in this matter, in
so far as the possible use of language
a little too surcharged with my own
feelings on this matter is concerned.
But I do wish to submit to you that
after all when we are trying to pro-
ceed in a manner which is in con-
formity with the law of the land,
things should be done in a more ni-
tellicible fashion, If it is the claim
of Government that mercly by gazet-
te notification of the election of cer-
tain members to a Legislative Assem-
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bly, that Legislative Assembly can be
assumeq to have been constituted
and therefore a constituteq A sembly
can also be dissolved by Government

order, surely that goes against the
grain. That is my submission.

FEEIEYT FIA FT 1A F7 T 8
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T@T ] F41 98 A &1 A8z 7129 The misapprehension lies in this.

FTI9 ¥ 9 gt § 4 ifF gady gava=y
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Shri Tridib Kumar Chaudhury
(Berhampur): We are on the limited
question about which budget we are
considering, whether the budget that
was presented orviginally—the vote on
account budget when the previous
proclamation was in force or a new
budget, whether the same thing con-
tinues or not.

Mr. Speaker: Doeg the Finance
Minister want to say anything?

The Minister of Finance (Shri T, T.
Krishnamachari): I think the Educa-
tion Minister might perhaps enlighten
the House,

The Minister of Education (Shri
M. C. Chagla): 1 do not know whe-
ther T will be able to enlighten thc
House, but I will do my best to put
before the House the legal point of
view. There is a definite distinction
between the constitution of the State
Assembly and the convening of it

Various articles have been cited like
article 174, Governor should address
the Assembly, etc, That assumes the
convening of the State Assembly and
then the procedure hag got to be
followed. Article 356 over-rides ail
this. Section 74 of the Representation
of the People Act says:

“After the elections held in pur-
surance of the notifications issued
under section 15A or in any year
in pursuance of the notifications
issued under section 16, there shall

.be notified in the appropriate
authority in the Official Gazette
the names of the members elected
for the wvarious Council consti-
tuencies and by the members of
the Legislative Assembly of the
State at the said elections to-
gether with the names of any
persons nominated by the Gov-
ernor...."”

As soon as this is done, the Assembly
has been constituted.

Then comes the Constitution. We
have various articles from article 172
onwards, which apply to a legislature
which has been convened after it was
constituted, But between the constitu-
tion of the legislature and the con-
vening of it article 356 has come in
and a proclamation has been issued
dissolving the legislature, So what has
been dissolved is not—I think Shri

Ranga said-——something which never
came into existence. The legislature
came into existence. The elections

took place, the official notification was
issued and the Jegislative assemblv
was constituted. But before it could
be conveneq the President iniervened
and issued the proclamation under
article 356.

With regard to the other point rais-
ed by one of my hon. friends there,
about the budget not being valid bhe-
cause the old proclamation has been
rescinded and s new proclamation has
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been issued the answer is very sim-
ple, Whatever has been done undr the
old proclamation cannot be invalidat-
ed by the fact that that has been re-
scinded and a new proclamation has
been promulgated. Therefore, the
budget is under the old proclamation.
Take the laws that have been passed
under the old proclamation. Various
Acts have been passed. They cannot
be invalidated because the proclama-
tion hag come to an end, Whatever
new things we do, we have to do un-
der the new proclamation.

Shri Warior (Trichur): Sir, may I
point out one thing?

Mr. Speaker: No, Sir; I have heard
many Members.

Shri Warior: This is a relevant fact.
‘When the old proclamation has been
replaced by a new proclamation, we
the constituted members of the Ad-
visory Committee have been notified—
we got the notification day before
yvesterday—that that Committee has
been dissolved. We are not function-
ing now. That means there is a break
in the whole thing and it is not a
continuous process. We were notified
‘that we are no more members of the
Advisory Committee for matters con-
nected with Kerala. So the Govern-
ment admitg that there is 3 break.

Mr. Speaker;: There are two points
of orders raised. One is by Sardar
Kapur Singh, that the budget was
placed here under the old notification
and because that has been revcked it
is no longer here and it laps"s. He
said that because a new nntification
has been issued, a new budget must
be placed under the new notification.
The second point is that the Asiembly
had not been constituted and there-
fore no question of dissolution could
arise. So far as the question of con-
stitution is concerned, whether the
Assembly had been constituted or not,
the answer hag been given by Shri
Limaye as well as by Shri Chagls,
that under the Representatinn of the
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People Act it is made very clea; un-
der section 73 that after eleclions
have taken place upon the issue of
such notification the House or As-
sembly shall be deemed to be duly
constituted. That is very clear, and
80 far as that is concerned there is no
bar in the Constitution.

Shri Nath Pai (Rajapur): Even if
you uphold it, Mr. Speaker, no mem-
ber can function as an MLA till he
takes the oath,

Shri Sezhiyan (Perambalur). Sir, 1
want to bring to your notice one point.

Mr. Speaker: Order, order. I am not
concerned with that.

Shri Sezh'yan: Sir, I want to raise
only one point.

Mr, Speaker: Not at this moment.
Whoever stood up then I have heard
him_Let me give my decisions on the
points raised.

Shri Bezhiyan: Please refer to
article 172 of the Constitution. Article
172 says that every legislative as-
rembly of every State......

An hon. Member: Sir, this is highly
objectionable,

Mr, Speaker: Order, order. The
recond point raised is that the budget
was presented under the old notifica-
tion and therefore everything lapse:
when that notification is revoked If
this had been before the Assembly o
Kerala then everything musi have
lapsed by the revocation of the pro-
clamation. But this House was seized
nf that item, and this House hes not
been dissolved for that item of busi-
ness to lapse.

Shri Bade: That is not the point.

Mr. Speaker: This House continuus
This House ig already scizeq of that
item of business. Simply because the
old proclamation was revoked and en-
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[Mr. Speaker]

other one has been brought in, that
does not automatically result in the
lapse of the item before this House as
well. Therefore, I do not think we
should stop here.

A third point raised by Shri Limuye
was that I should give a decvion afler
consulting the legal advise-s hecause
he thinks that the Constitution is be-
ing violated. He thinks that therec are
certain provis‘ons against which this
has been 4done. He thinkg that tuose
provisions have been flout2d cy this.
I told him that day also—m<st of the
points that he has raised today I an-
swered on that dav—that it was not
for the Speaker. The Spcaker never
takes that responsibility, If really the
Constitution has been vinlated, then
every citizen hag a right tn ro 1o lhe
Supreme Court and the Sunrcmne
Court shall hear it There is no bar
for Shri Limaye even to go to the
Supreme Court. He can do that any
moment.

Shri Harl Vishnu Kamath:
want to clarify certain doubts.

Sir, 1

Mr Speaker: No, Sir,
oY vy fowd : weT WiEW , .

weaw weg ¢ faa? §ET HY
g qTE F f97 )

off aq faw i : 717 % a7E qWR
aff, g e 7 § wiag F
T GRS FT AT ABATE |

Wy WERg ¢
wiaary- awq g fag

st vy fmd : T8t awE Af
GTAT AT AT HIT A A g

oF A TTE A ] AUT I AT HY
FT S AT XAT AMRAT §

adl, w3 "
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Shri Kappen (Muvattupuzha): Mr.
Speaker, Sir, from yesterday onwards.
I had to jump so many hurdles to
stand up here and talk today. Yester-
day it was a question of quorum and
today there were a number of points
of order. Anyway, by the Grace of
God 1 am able to speak today,

-

Shri Harli Vishnu Kamath: Sir, it
is a reflection on you. He is question-
ing your right to allow points of
order.

Mr. Speaker: He says he is unfortu-
nate because since he began yester-
day the question of quorum was rais-
ed anq today there were these points
of order. He is rather blaming him-
self that he is not lucky.

Shrl Dafli (Indore): .Let him stop
speaking if it is not auspicious.

Shri Harli Vishnu Kamath: He is
questoning your authority,
Shri Vasudevan Nair (Ambala-

puzha): Sir, what about the time fac-
tor that we raised. Alreadv some time
has been taken up in these points of
order,

Mr. Speaker: That we will see.

Shri Kappen: Sir, I am gratefu] to
the hon. Members of this House for
the great interest they are taking in
the Kerala matter. I would be very
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much obliged to them if they would
take at least 50 per cent interest in
understanding the problems of Kerala
and finding a solution for them. I am
going to place before the Housg what
are the real problems that agitate the
Kerala mind ang suggest remedies for
them. I hope I will have the ear
of the Members of this House for
that purpose. T

12.49 hrs.

[MR. DepUTY-SPEAKER in the Chair)

Coming to the budget, I feel that it
would b¢ a misnomer to call this a
budget, because when we look at the
budget we think of something more
than a mere statement of receipts and
expenditure. We expect to find in it
some suggestions and proposals for
the deveiopment of the State. Sir, that
is the tiniest State in India with an
area of only 1.2 per cent of the entire
area of India but with 3.8 per cent of
the total population of India. Not
only the density of population is
high—1025 per square mile—but the
rate of growth is also high. When 1
speak of a high rate of growth, it may
be thought that the birth rate is high.
On the other hand, the birth rate is
slightly lower than the  all-India
average. The basic reason for this
high raie of growth is the low death
rate. Kerala has the lowest death
rate in India. This is due to the hizh
standard of hygiene kept up by the
people. This pressure of population
has its impact on various aspects of
the economic life in the State. It is
seen in the urge to push along the
margin of cultivable area to the maxi-
mum extent. The proportion of sown
area to the total area in the State is
&s high as 47.8 per cent while the all-
India figure is 39 per cent. The ave-
rage land holding in Kerala is only
1.5 acres while it is 7.5 acret for the
whole of India. 88 per cent of the land
ho'dings in the Travancore-Coch'n
area are below 1 acre. This pressure
of population, again produces unem-
ployment of a magnitude of which
perhaps this House is not aware. In
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a survey conducted on the eve of the
Second Plan it was found that 4.2 per
cent of the population were totally un-
employed, while the figure for the
whole of India at that time was only
.58 per cent. The level of consump-
tion expoenditure in any regiog ig a
good indication of the standard of
living in that region. The average
monthly consumption expenditure in
Kerala is on'y Rs. 21 whereas it is
Rs. 34 for the whole of India. A
break-up of this expenditure reveals
some intercsting points. Thus, the ex-
penditure on foodgrains, milk and
milk products is not only low but
even as a proporiion of the enlire
expenditure it is very low. This is
because of the non-availability of
foodgrains and mi'k and milk products
in the States. Indecd, the food gap
is round about 50 per cent which has
led to formulation of solutions which,
if implemented, would retard the

growth,

Every economy has certain growth
leaders. It is in stimuln ing
and energising those growth
leaders that development and im=-
provement can be achieved. Kerala,
becauw-e of its location and climatic

conditions is best suited for cultivation
of cash crops. Kerala can p'ay the
role of an exchange economy in which
it must depend for its foodgrains on
other States of India while in return
he'ping the development of the whole
country by earning valuable foreign
exchange by export of the products of
cash crops. In 1957-58 Kerala earn-
ed 12 per cent of the total foreign ex-
change earned by India. Therefore,
by any standards, Kerala de-erves
special treatment and favourab'e con-
sideration at the hands of the Centre.

In fact, Kerala received special
treatment, but of a different kind, a3
I shall presently show. In the First
Plan the total investment in Kerala
was Rs. 30.03 crores. On a per capita
basis, the public sector invesiment
came to Rs. 34 while it was Rs. 53
for the whole of India, In ‘he S~cund
Plan the total investment in Kerala
was R3. 187 crores On a per capits
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bais, this again came to Rs. 64 while
it was Rs. 118 for the whole
of India. In the Second Plan, the
investment by the Central Govern-
ment in the public sector was Rs. 657
crores of which Kerala received only
Rs. 0.59 crores; that is, .1 per cent of
the total investment. In the Third
Plan, however, some public sector
projects were to be commis:ioned in
Kerala. The Cochin Shipyard is one
of them, the collaboration agreement
for which has just been signed. God
alone knows whether this generation
will see ship-building in that yard.
The second project was the oil refinery
at Cochin. It is still a distant glim-
mer of hope and I hope it will be rea-
lised. The third was the phyto-che-
mica] project at Neriamangalam for
which the Kerala Government had ac-
quired land and displaced a large
number of families. Today it has
been shifted to another State and the
Central Government alone knows the
reasons for it. 'The only project
worth  mentioning that has been
started is a unit of the Hindustan
Machine Tools at Kalamasseri.

During the priod 1951-61 the in-
crease in the income of the State i~
calculateg to be about 13.7 per cent.
The per capita income rose from
Rs. 234 to Rs. 240 which is much be-
low the all-India average. Kerala,
with its large population, with its huge
unemployment and lack of industries
and various other problems, requires a
much higher rate of growth. But can
the State Government find the resour-
. ces for this? From the picture I have
presented, it can be clearly seen that
the State Government js not capable
of finding the necessary resources. It
leads to the inevitability of Central
aid or deliberate deficit-financing.
From the time of its formation, Kerala
is passing through a period of financial
stringency. During the period 1958-
59 and 1960-681, Kerala had a revenue
deficit of 59 crores on revenue ac-
count alone and it had brought down
- the cash balances by Rs. 24.9 crores.
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Under these circumstances, is it
possible for Kerala to increase the
taxes to find resources for a much
larger Plan which wil] ensure faster
economic growth? No, Kerala ha: no
capacity for it. As I do not have the
time, I shall not go into details. If
you examine the tax structure, it will
be seen that the taxes have become
inelasic. The only elastic source of
revenue is the genera] sales tax.

- Another small item is vehicles tax.
There also difficulties have arisen and
motor operators have stoppeq plying
their vehicles because of their inability
to pay the taxes. The rate of taxa-
tion in Kerala has reached the maxi=
mum possible limit. On land alone
there are four taxes—the basic tax,
the plantation tax, the additional tax
and the agricultural income-tax. The
middle and lower middle class people
are crushed by the burdens of these
taxe: and they are forced to sell their
land to pay taxes and meet their ne-
cessary expenditure. That is the con-
dition prevailing in Kerala today.

Now, the question is, will the Centre
come to the aid of Kerala? I do not
find any proposals, or any indication
whatever to that effect, in this
budget. The political stalemate of that
State, of which much was heard here,
is simply due to the economic prob-
lems that confront that small State.
Solve the economic problem: of that
State; or put me at the head of the
administration of that State and give
me Rs. 500 crores over a period of ten
years; 1 shall show you how KXerala
ceaseg to be a problem State.

Shri D, C. Sharma (Gurdaspur):
We will elect you as Chief Minister.

Shri Kappen: Place me as anything
you like but give me Rs. 500 crores
during the next ten years: I will cee
to it that it is not a problem State.

You must remember that in Kerala
the high schools are turning out
50,000 matriculates every year and
also a sizeable number of grnduates.
These young men and women heve
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no grainful employment and so they
become an easy prey to th machina-
tiong of seli-seeking politicians. That
accounts for the political instability
of that State, The people lhere have
now become desperate. Highly lite-
rate and intelligent people cannot go
on suffering like this for long. They
become desperate and they try every
party in the country. They have tried
Congress, the PSP, the Communists
and also a combination of PSP and
Congres;. Now they have become
tired of conventional parties....

Shri Khadilkar (Khed): Is there s
President’s box in the election booths?

Shri Kappen: If Shri Khadilkar
ctmes ars etands there for election
people would vote for him also. Now
the question is not whether the Presi-
dent is ruling or somebody else is
ruling, Let there be a devil if the
devil can undertake to solve the real
problems—give us enough food, give
us cheap food, give us employment,
Well, then anybody can come and rule
us. We have absolutely no objection.
1t these problems can be properly
handled, then everything will be all
right. Whether Mr. A. P. Jain comes
or somebody else comes, I would cay,
“Well, come ualong if you can solve
these problems.” As I have not pgot
much time at my disposal, I would not
go into the details, but I would like to
puint out certain remedies for solving
these problem.

13 hrs.

First of all, if you look at p. 103 of
the Explanatory Memorandum, you
will find an amount of R-. 14,400 lakhs
as Central grant., The total revenue
of the State i3 Rs. 85 crores, and Rs. §
crores have to be given to the Central
Government as interest. I would ask
the Finance Minister to take courage
in his hands and write off 5 lakhs.
When is the Kerala Government to
pav? It will only mean adding of in-
terest. But then he will a3tk ms,
“How shall I write it off?” . It is for
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him to see. He is a resourceful man;
he can find some method of doing il.
He could advise the Finance Commis~
sion to find resources for that. Some-
how or the other, he can write it off.

The second remedy is the quick in-
dustrialisation of the State. Of course,
there the Finance Minister struck =a
nute of optimism by saying that the
industries have been started there. 1
have :hown how the indusirics have
been started. The quick industriali-
sution of the State i: the only remedy.
There are many unemployed persons.
What do they do? They get up in the
morning—there is no work for them —
go to the tea shop, get any paper that
comes there, read everything, then
absorb it, discuss it, eriticise it and all
that. There are all sorts of politics,
Communist; politics, S.S.P politicz, etc
There is absolute corfusion in  the
State. I say, you give them enough
food, you give them employment, and
there will be no trouble at all. That
is the real trouble; that is the real
problem of my State. I assurc the
Government that if all that is done,
there wil] be no trouble at all. But
then what stands in the way of in-
dustrialisation? The overhead facili-
ties are very good in Kerala a3 com-
pured to other States. As regards the
natural resources, Kerala is 1n a better
state than other States.

Then, with regard to agriculture, it
has devloped agriculture as compared
10 other States. But the difficulty is
that, though it has got natural re-
source’, the easy accessibility 1s not
there. Therefore, I would suggest
that high ranges which are the sour-e
of foreign exchange and the resources
of the rubber industry must be con-
nected with the Cochin port by a rall-
way line and the Earnakulam-Trivan-
drum railway line must immediately
be made a broad-gauge line so that
easy accessibility by cheap transport
i possible to the sources of resources.

Taking the factory as well as nown-
factory sector in Kerala, so far asg the
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exports are concerned, coir products
exports are at a stand.till and coir
yarn has t{o meet the challenge of
cisal fibre so that the conventional
markets are not there now. You can=-
not sel! them as you used to do before.
Therefore, ncw marketg should be
foungd for the coir products.

Then, Kera'a produces 30 pcr cent
of the entire fish in the couniry and
there is a good scope for off-shove
fishing. We have only touched tie
fringe of it. Therefore, you suould
spend the necessary money and make
all necessary things to se2 that off-
shore fishing is developed and mecha-
nised.

Lastly, with regard to agricu'ture,
any attempt at self-sufficiency in fo>d
~in Kerala would be dangerous for tte
plantation industry because thcre is
no land or the land has been cultivated
with cash crops and it wi'l bs dunga-
rous for the country if that is infrin-
ged in any manner. The only possiki-
lity, of course, is the intensive culti-
vation. That may be done. Dut with
regard to cash crops, I want to say ong
thing. The most important cas® crop
is rubber. Of the total quanriy of
25,000 tons produced in 1957-33, 22,000
tons were produced by Kerala,
So, Kerala almost holds a
monopoly  there.  There are 60.000
small holders who contribute
to the production mainly but they ave
really in a pitiable state. Sumething
should be done for them. The prire
ot rice which was only Rs, 42 per ack
has risen upto Rs. 120 per sack and
the quantity supplied by the ration
shops ic so small that the people have
to go and purchase it in the open
market. As a result of this, agricul-
tural labour cost which was only
Rs. 1|9|- has risen to Rs. 3.05 paise.
The price fixed for natural ruiber is
Rs. 305 for 100 kg. and that iz ton
small. 1 would request that for the
sake of security in the State, fur the
sake of peace in the State, Zor the
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sake of stability in the State, the
price of rubher should be raisedg hy at
least Rs, 100 per 100 kg.

I conclude by making a request that
the Finance Minister wi!l look into ail
these things:.

o W HANT Mifgan (Foamaz):
IUTEAH WERT . ...

st T R (FO)
Wi ¥ AT | F ¥ G

qaEy & |

uommvﬂf{m:ma’i
gRwdr &1 & @y wo & feog aar
F@r g A% felt & fag &Y
LG S

et TRy {EE  wE @
T g

To T WA ®fgar @ &0
arga ¥ ww wLATan fF 3= w1 wfew
feafs & gaq ¥ g wmaen farg g0
gq ¥ oz & qg WE HT [T g
g fr fagre o S@ar G w3m #7
vt feafa W< sare @Ua § | gafag
ag wrwet frar qar g SR T a7
o & fF o @ ¥ A A gAT §
g 7E & | A I FT g Wy
we ag g |

vamsgF Y X gF W
¥ AT WgaT § SR A W AT
G o & 1 o g § FF /@
fresh TR ¥ [T AR §, WiQ
f freet << W=t O | § T #T
¥ wgan g 6w w1 & s W
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& qrar § Afew gafad 7@ v aga
et oS A T BN A ATA N
HAr &Y T NIT WA AT
T AT FEAT 93 § IA TQ@
¥ fog ag & W N F9 @ 9T,
4 & @10 U FT WEA T T=AT TTAT
a7 | ¥ IR A g gY@ ] A 97
2 W & fr fro gag Tl & $HAl
oI ST q AU FT ST qTAT T
widg qET & ar gTiTT H A WEH
frpa o wr g owEfad .

IR WEAT A AW O
T AT I

o (W RAET Wifgar : 3 |
NFBA TR T @@ A&
g AR W AR AR ¥ A A W
¥ 7 ars & fv & ggf qe 5w FoAw
WO HA AT §F IHL HT QT Fgar
g1 feafa g7 & sror X samer @ T
o @ wifs ¥ goer A
STAT FEHI TG FL TR |

W aE egufa wrEd a@gl W
FT fear mar & 1 veafa wrew w1 ag
&1 gt & 7 A S § W w1
AT AT T ? I FAA TF WH
WeE & | |TE GT6 HgAT wrigd fF FEw
F N I IR § I FHT wrET A
FAH fEre@IIIT QL
I SY TR TAGT A .87 97 qg A4y
P

ot 9 Oy a9 8 @ OF aTh
wg1 orat @ R St A s aee &
L G T
¥ % %) faege a1 #3317 g )
v wf @i ag  wHAT3 IEE o §
fs s ag foar, ag fear |\ 1@
waF § amynar sgfael A fawe

CHATTRA 5, 1887 (SAKA)

Kerala Budget 6144

gTO R G GEAATE | Ia1 & @71
gawar § faadt g7 adwm w4,
g ara@ g afsT o o=
Fgd 997 FW A FT  Irg OF ITATAT
Feqfaee w1 AT Y qaenAr arfey fora ¥
ST FY qFdT g AATH] F Y @ FLGH
AT F  TEX FT qFASAT @1 47 | TE@T
UF ATH &1 9T &7 | a8 1@l g, HSr
g, afew u& a1 & a1 [
Tz g & fe i AL 7% wE g d
f& s w & @ wr o A freeTe
w7 forar T w1 9 @A w1 5 faar
fF ag wwmr faRer s ¥ &M
SET AT 9T, @ IW AW F FH AT
Q¥ g N favara T A7 5 ag goq=
S[ST GHT 9T, EIAifH Tq ¥ AT qHS
g5 WR Fr g ag war |

gate WA (st wmwi) oW A
qET I TR T FO )

¥o TW AT Mfgar : g% #¢
at | mT J @Y & Ner g 2w F
B W § I A g ¥ aga
& 1T TW AT 9 AT F AT | qGR
T wEN ¥ A aRw war afed
FTH! HSIT H TH T TR T oA |
gafad oF "rEH &1 AW Faml, fqo
UF TIRIYT FHIAEE F7 | A F¥ g2
uT T o I A A A A fergea &
W a7 W A A v ww WY Fafaer
Y 97 T 9| WX ARY AT A g /AT
T[T TEF &, AR WX IWF § A
¥ W B T A AR, A Ay
I ¥ ¥ oF wroft Ay s anfzy av
I qEEA HT QW FIA Y, FF § 7
YA FA A | TE A AT A
N fra ag & wow & T DA ¥
X 72z ¥ gw fooeht & asa 9T wear
FXEFAZ | AT AT AX AT YA & )



6145 Kerala Budget

[=ro 71 Y37 &Mz 7]

wafad & w7 & wg g g
N IO W AW A A QR W
dfqum #, SomaRa ®1, TAEAA @ r
e gear g | anfas 78t o feex
FEHT T FT qHAT 41 AT AGT T 9T
AT I KON | TIAC qIgT F4T
oA q7 gu wfafafe & a8 #3r )
TR gTEd &1 g7 TeUfT T AT T
FFX F AL ZF AG AT | I
faam awr 7 st @ @ 9E ¥ A
A e g9 ¥ SART AR W I
o @ 99 w1 garar =nfed, @ oA
forderd & arfer | & @ @ W
AR o
ag et F% feat o famn faam aan
FFATT U HOAT G AT FHAT GV
A HIY 7% 9 9 39 F arg, W gw
q W N FZEHT T FT gF fEa W
g @t qiw fa7 & gz faum a7
qgel doF ®CN MY, T WY AT
A o=t MFP I | T AW &
fawara faer at @t w9 A aH T/,
i 7 fasr av ww & g W
g SR

# ag g wgan g f o foredardy
MEGRATA I A agsarfay
was fag @7 | 5w & § w9 w7 41,
ferm s oET At agT ASFTER TR A
# a7 FET, FT AL FE | G B W
ez Ofag | aga & &F W @ W
aa & fF g1 1942 ¥ o= gw AT A
qiF §_1 4, q1¢ 4, W et W)
woAr T ¥ frar ar, 9w oaw oWy
w0 ¥ v F wET U AigHT TET 91
ot g wgr v At v g fow W@
mfedt ¥ Wi " gAY qv
Tar @ § I frawy, IW o
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ara F1 & FQ, AfwT 7 mfea) ¥
aisr faaEt et fFar #74 3 3T W
w fireent | o & 99 7w R AEY
FAT AT N—3F  IFT aY foaq WY a8
AT gUT §, W FIT AT §, T
iy ot faeeT & 39 a9 # oF fazdr
IS 77T ST & TEAC § AT 3@ 7}
¥ ¥ g A F ar ¥ fomr qr
39 a5 W fw ag freew &, arfaama &,
ggwer § | g faEdt s @ @
g |

Mr. Deputy-Speaker: Order, order.

The hon. Member cannot call him a
‘badmash’

Shri K. C. Sharma (Sardhana):
Nothing but rubbish comes out from
him.

Shri Raghunath Singh (Varanasi):
The word ‘badmash’ should be ex~
punged.

o TR FAYZT MNALAT : T FWHA
# o FA )

Mr. Deputy-Speaer: The hon. Mem-
ber may please withdraw those
words.

W0 TW wAgT Mfgar @ W wT
g difoy | & @ & faY Ad wy @
g1 ¥ g faedt & @ oW @
g
Shri Raghunath Singh: He is saying

about Congressmen that they are
‘badmashes’.

Shrimatj Yashoda Reddy: This
shows that even the Hindi-speaking
people do not understand what he is
speaking.

Mo W wAWRC ®Wfgmm o ww
@ ®) ga ar siforg 1 ¥ wdr A Iw
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R @E | A w § oA
1947 F a0, F1F THT AT =T T |
ey St F1 & 7 o faedt fo 97
ag 37 AT fHeRT W oSEN, AW
WIAFIRCAATE | & 427 &
q wgr @ & @ mfedt &1 gee
o % farg: 8 &, oo 7w T
o ¥ qg 73 SgT 5 oW S oA
W # g | greifE RO wA agn
7 8w & 1w Wt fegem
& IFT TAT T ¢ & | WA FAIA
FAWHKI@HATIE 21 AU ®A
@ oA A F FFT oo F
vqq snfadr fgm ax sfgar &t fawr
& s, wfew & agt w7 31 T
g % gart @1 &1 79 3747 799 @
@8 WY AR w1 EEEAl ¥ fa AR
e @ & f& wmaw wfedr femt
¥ AA & 99 g oA | gg a1 & wuw

IR ¥ Fg W E AfET ImwEF e .

¥ orod FgAr wgar § 5 s o
FAAA  FT §9 AT F WA F &A
AN T X TR 9w Fga fF & a0
fomm &7 sngat g 1 vqAmg fAg
39 feq ¥ Fwc aga wam@r A1 O
R /A W T wF ) fes-
AT W7 & GAAT SYTAT F AT EY SATAT,
AT SUET ¥ JA9R 9¢ 9 ¥
anrs g A fF fggeam w1 wg
AT FUT I U o7 & v |

W o FYAE FT A g,
¥ q% g wEar g 6 amoedr
FfARY WX qTETT FT W7 FERAT
E Mg d | fawmarg fe i
W ATy g AR W7 g W fF frgea
ot 37 7 FY g¥T @T AL THATH FTHI
freg &

ot @t : Y T HT wEY
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o T AT Nfgar :  aTHTREY
Frafaedt &1 F wYar gwAar g | w7
qTRTG; FegfAE] &1 W qrEr faw
AT AT OF AT T g U AT I |
AFT T M9 7w 9T SAIRT WOV AG
o9, fegeam & wT &1 O a@
q I NE AT W I F F G
TG 9% 9 | TS [ WT FT qQ@AqX
F1 Fifew €3 1| | WT 9 F gAH
w4t F1 fegmm T S 9T & S
#1 garwra 2 fear #39 &, 71 w9 A
#1 gamErg qgi 19w fea €, #0199
F I & qY AN TG g
2| 98 9% @y gu ww few qg &
awereY wgfaeEt w

e mAYEW 0 WO & AAA
T qHTST g1 W4T |

Mo TW wAgY wifgar : w17 90
#1 qI3r |7 Faw 2 Afac | F A A
fame # wrodY @@ qETE w7 g

# arqd a9 7 @1 97 f 1w qreer
R T & f@AR FE@r g9 am-
gl Fgfarz §19 # gEA @R
T & e F wmrFE ) gyl S
¢ WY @@ ST # QR waET I &
WA 4 {Far #7F #1099 wr
g9 &1 FAEY T qJAG FIAT T ¢
4 qu w1 oA w @
g1, 9% W q0 F1 Fgfae] $ qawe
AT EYT § O T TG (IGT FT FAATT
®q N | WA g9 T @ FI q€ 0
¥, € ot F =@y awA gy, wfew
FATR W1 AIRHT I FAa= ¥ favarw
Al ¢, a8 sifuw w7 & 5 g7 am-
afiqal & ¥z AT TETE FY SETT TH
ITET AT X Fiforw w3 ) vma gAre
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[s1e wm =wamz =fgw]

1Y @I Tgd A ATHA F A+ fAA1T
qq AT A7 FF SUTET TG FAT &
wid, o F9 fegeam #r wf|m F3
AT | G ET A AT ABIZIT |
afer oo & wey ¥ ar a7 faorsy

S S, "R sgrEr fawed s
AT |

9 % a9, ©: faq o3 T
g1 71 fif ag St wra g oEf @ AR wiaa
&R ¢ 98 "o § faiel &1 g
q7 7% @, A A ¥ A1 98 a7 faega
a g | WY W o fF I Fiwa,
qqar Y ag7 #r AfUFT FAT g, I9
¥ e T & ) wfuga FWE W
g o1 gferor Fww & Sear v §
I & 99YT 9T @I B, 39 F WeEr
7 wiwE SATEATIC A< AT fafard
fremt & awdw 9T @9 g @, U}
St FFgfaee ameedr § a7 IO} aRA
¥ f3ar g faar ot 723 & w1 &
FqT 9T @37 g% & 1 A 7y g
2 & 3= sigq 9 37 wfasa gr a
garfaza, ag fadfudi &1 oF dm
aqr gd & | g ofa awwdy & &
AYET ATAM HIT I 9 F 715 @A |
Ia% NY #or qrir ara o faar
F@IE | AT A F F TT AT G v
f& s 9% w9 guAr uF dar e
T& qan, uF famr A aad, W
A F w19 AT 97 G qA, A TF
HW &0 WA WX qdST qg R0
& " gart w=T W F3F W/
g WX Y Y AR FA ST Fw
qEAEE & Aeq & AR, 77 FO
&RT g S AgaTE gEE F o @
I | A T A wgi @ JraT
fat oo a7 T @ WR W9 &
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frafudi & s ¥ fergeama Y -
ffy fregsr qang ST = I |
zafaq & = & fadza s g 5 2w
9 & FIT {19 fa=wd §47 g0 57T
qYST |1 AT FFT 43 g §, gATY A9 T}
210 S

Shri Pottekkatt (Tellicherry): Mr.
Deputy-Speaker, the manner in which
this Government has tackled the
Kerala situation is causing serious
alarm to all honest people of tihis
countiry. Just a few weeks prior to
the Kerala elections, all the leaders
of the Left Communist Party were
arrested and detained under the
Defence of India Rules. Thereby it
wis hoped that the Congress Party in
Kerala would get a majority in the
State Assembly. But, as the results
began to be announced, it became
clear to the Central Government that
the enlightened electorate of Kerala
had repudiated the Congress Party
The People
of Kerala did not believe the allega-
tions leve'led against the Left CPI
The defeat of the Congress was more
pronounced in the Malabar reglon of
Kerala where it secured only 2 out of
48 seats,

Therefore, hurried consultations
were held among the Cabinet Minis-
ters, and I was told, it was decided to
try to form a Congress Ministry with
the backing of the Kerala Congress.
Two Ministers were deputed to pro-
ceed to Madras to meet the Congress
President to persuade him to agree to
this proposal. At that time, it was
thought that if the Left CPI mcembers
were not released, the alliance may
get a majority. In pursuance of this
modus operandi fresh orders nf deten-
tion were issued to continue their
illegal detention. But the Congress
President was adamant in his stand,
not to have any alliance with the
Kerala Congress, and hence this plan
could not be carried through.
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The Left CPI has come out in Hying
colours in the Kerala elections. As
the single largest group in the State
legislature, it has the constitutional
right to be called upon to form a
Ministry. But this has been conven-
iently overlooked, and President's
rule proclaimed in Kerala, Sir, 29
members of the Left Communist Party
are prevented from discharging their
duties by their continued detention.
These detenues have not incurred any
disqualification under art. 191 of the
Constitution. Every one of them is a
registered voter under art. 320 nf the
Constitution. If there is no disquali-
fication attaching to their member-
ship, they are, as a matter of right,
entitled to take an oath or affirmation
under art, 188. But they, as well as
all the other elected members, were
denied their fundamental right.

The Governor. as the constitutional
head of the State, has no right to
flout the provisions of the Constitu-
tion. Our sacred Constitution has
conferred on all its citizens political
justice and equality of status and
opportunity. It is up to the Central
Government, for all who believe in
the sacredness of the Constitution,
for all who believe in the rule of
‘law, to respect the verdict of the
people and allow the mnatura] and
legal consequences to flow from such
a verdict. But the verdict of the
people has been swept aside for the
convenience of the ruling party, and
President's rule proclaimed in this un-
fortunate State of Kerala,

Kerala has always been a problem
State. It has always been neglected
by the Centre. It had never receiv-
ed any consideration in the matter of
establishing major industries, Even
today, it is one of the most backward
regions in the country. In the
neighbouring States, industries are
coming up almost every day. But

Kerala continues to remain backward.

There is a feeling that the more re-
mote we are from the Centre, the

260 (Ai) LSD-—S5.
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less are our chances of our vnice being
heard. The State ig earning valuable
foreign exchange for the country and
hence Kerala deserves to be given
some consideration,

Year after year, large tracts of iand
are washed away due to sea erosion.
Every year we see the sorry spectucle
of thousands of cocoanut trees and
dwelling houses being washed away
by violent waves, The problem has
to be considered on 2 national level.

Unemployment is very acute in
Kerala. Thousands of educated
young men are finding it hard to get
arry employment. Even the very few
who succeed in getting aselected to
posts, are denied employment oppor-
tunities due to adverse police reports.
This system of police verification has
claimed many vietims. Some way
has to be evolved to enable these vic-
tims to establish their innocence. To-

day they are condemned without
bemng heard. This is against
natural justice, and is a serious
matter,

Every year, many of the cxisling
industries have to be closed down due
to shortage of power. One cunnot
operate a radio or tube light due to
very low voltage in towns like
Badagara in Malabar. This has teen
the case all the 385 days—it is not
confined to a particular period of the
year. How long have we to exist like
this? The problem is more acute in
the Malabar region of Kerala.

The prices of essential articles ure
going up, People find it very difi-
cult to balance their budget. Thcre
15 discontentment everywhere. What
has the Government done to check
the price level?

There are many problems that re-
quire urgent solution in Kerala. A
popular Ministry alone can meet this
challenge. But the Government and
the ruling party have taken revenge

e — Il
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on the people of Kerala by proclaim-
ing President’s rule,

Our Constitution is founded on the
authority of the people. They can
act only through their representatives,
The electorate must exercise its will
through the representatives chosen by
it. They have chosen their repre-
sentatives. But the Government has
cast aside all propriety and imposed
Presiaent’'s rule in Kerala.

I oppose the Demands for Grants.

Shri P. G. Menon (Mukunda-
purama): Mr. Deputy-Speaker, Sir.
when speaking on this budget for
Kerala, I ought to refer

Shri Hari Vishnu Kamath: Let us
have quorum for Shri Govinda Menon
at least.

Shri Nath Pai: One of the ex-Chief
Ministers of Kerala. The House wants
to hear him,

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
He may continue,

Speaking on the Kerala Budget, I
would have preferred to make some
remarks about the economie condi-
tions there, but, unfortunately, dur-
ing the discussion of this Budget and
on other occasions, there have been
too many references to what happen-
ed in Kerala recently after the
elections. I would like, on this
occasion, to present the real facts re-
garding the imposition of President’s
rule in Kerala.

Shri Vasudevan Nair (Ambal-
pugha): Real, according to you,

shri P. G. Menon: I am extrenely
unhappy that this should have . hap-
pened, that even after the general
elections we could not have a popu-
lar Ministry. I also know how un-
happy the Prime Minister has heen,
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as also the Home Minister and other
members of the Cabinet, over this
that they have had no alternative but
to take this bitter decision.

Hon. Members have been putting
forward the view, as if it is axioma-
tic, that the leader of the largest
party should have been called and
designated Chief Minister to form the
Government. Every one iakes that
for granted, and takes it also for
granted that in not having done so,
a grave constifutional impropriety
was committed,

Before I refer to the fgures of
membership of the different parties,
I may, with your leave, read a pas-
sage regarding the formation of
Government in the United Kingdom.
After all, it is on that pattern that
our Constitution has been framed.

Shri Vasudevan Nair:
sarily.

Not neces-

Shri P. G. Menon: Regarding the
formation of governments, regarding
matters of confidence and n> confid-
ence, it has been repeatedly stated
that our Constitution is on the pattern
of the British Constitution.

I am reading from Munro's Gov-
ernments of Europe:

“The Prime Minister: how he is
chosen.”

“The Prime Minister, as has
been said, is head of the Minis-
try. the cabinet, and ‘the gov-
ernment’. The King goes through
the gesture of selecting this
official, but he has very little
discretion in making the choice.
He summons, and by usage must
appoint, the leader of that politi-
cal party which controls a
majority in the House of Com.
mons. If no single party con-
trols a majority, he calls upon
some leader who nan form a
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coalition or otherwise assurc him-
self of a majority on important
measures, Under the two party
system, which prevailed in
England for many egenerations,
the King's task was very simpie,
When a Prime Minister resigned
by reason of a defeat at the polls
or on the floor of the House, tl:e
monarch merely sent for the
leader of the victors and invited
him to assume office.

But when three political parties
are represented in the House,
with no one of them rontrolling a
majority, the royal function is not
so simple, The King must then
use his own judgment as to which
leader he will summon. The
main thing is that whoever takes
office as Prime Minister shall he
able to command a majority. If
he can do this from within the
ranks of his own party, so much
the better. If he cannot, then he
must secure it by some coalition.
compromise, or | understanding
with one of the other parties.
When Mr. Ramsay Mac Donald
was invited to become Prime
Minister in 1924, the Labour
Party did not control a majority
in the House. But before taking
office, he satisfied himself that a
sufficient number of Liberals
would support him as against the
Conservatives and thus enable him
to carry on the government.”

Thigs is the accepted ~onvention and
practice regarding formation of gov-
ernment in the United Kingdom.

What is the position here? Un-
fortunately for Kerala, the different
contending parties in the election—
and there were I4 or 15 of them—
took up certain rigid and inflexible
attitudes at the time of the clection
and thereafter. But for rhese rigid,
inflexible attitudes adopted by them,
it would have been possible to form
a Government.
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The Left Communist Party has
been claiming that they have tlie sup-
port of 60 or 61 Members, let us say
61. We will for the present, forget
that 29 of them are in detention, and
assume that, for purposes of forma-
tion of Government, their numbers
are also available. But, all other
groups made it definitely clear that
they would have nothing to do with a
Government formed by the Marxist
Communists, The .same applies to
the offer later made by the SSP to
form a Government with the support
of the Left Communists. Is it con-
tended, then, that it was the duty of
the Governor to call the leader of the
Marxist Communist Party or SSP to
form a Government?

Then, much has been said about the
Rebel Congress or Kerala Congress.
They have no majority. They have
allied themselves, almost like Siamese
twins, with the Muslim League, and
stated clearly that they would sink
or sail with them. The question has
been put why they were not asked to
form a Government. The SSP and
Marxist Communists made it clear,
very clear, that they would have
nothing to do with a Government
formed by the Kerala Congress,

Then, there is the Indian National
Congress left, Our strength is only
36, and the leader of the Indian
National Congress made it clear, and
according to me very correctly, that
after having been defeated at the
polls, he would have nothing to ao
with the formation of a Government.
In doing so, he stated exactly wnm
Mr. Baldwin said in 1928 when he was

defeated in fhe elections. Mr.
Baldwin said:
“I took the view, that what-

ever had been the constitutional
position, under universal sufter-
age the situation had alterea:
that the people of this country
had shown plainly that whether
they wanted Hon. Members
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opposite or not, they certainly
did not want me....™

And that is the position of the Inaian
National Congress, I am sure that it
the leader of the Indian National
Congress in Kerala had attempted tc
farm a Ministry, the attack would
have been on his greed for power,
his desire to get into office. Ail
these 14 political parties, except the
Indian National Congress, approached
the electorate with the declarcd
objective that they would sce that
the Indian National Congress was de-

. feated. All of them, all the leaders
issued statements declaring their
objectives in the election. The leader
of the SSP said that his objective was
to defeat the Indian National Cgng-
ress. It may be, he said that this is
a negative objective. He said that it
is so. All the other parties said
likewise, Therefore, the only thing
which was in common among these
different parties opposing the Cong-
ress was this negative attitude of
keeping back the Indian National
Congress,

Does this imposition of President’s
rule in Kerala occur for the first time?
In September, 1864, when the Cong-
ress Ministry was defeated by a no
lonfidence motion, the same thing
happened. The Congress had a
strength of only 50 in a House of 126,
and all the other opposing parties
which were present in the KXerala
Assembly before it was dissolved, had
among them 76 Members. Nobody

complained about the imposition of
President’s Rule then. The Gover-
nor called the leaders of all the

political parties, one by one, to form
a Government. They said: we could
not form a Government, They
wanted to form a government but
they could not form a government.

Shri Warlor: That could be done
now,
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Shri P. G. Menon: The leader of
Mr, Warior’s party said that if they
could get the support of the PSP,
they could attempt the formation of
a government. It is not enough if
You want to marry the princess. The
princess also should agree. The
leader of the Kerala Congress, the
leader of the Marxist Party—they all
want to form a Government but they
are not able to produce a majority to
support the Government. The exam-
ple of the United Kingdom is not ap-
plicable in all respects because under
the system prevailing there the King's
or Queen's Government as the casc
may be, should go on for ever; there
could be no hiatus bhetween one
Ministry and the other. Therefore,
one more method ig resorted to in the
UK and that is to select some one to
form a Ministry so that he may get
the privilege of dissolution. 1 would
refer in this comnection to a text-
book on the English Constitution. 1

refer to Jenning's Cabinet Govern-
ment.

Shri Vasudevan Nair: You referred
to it in 1954.

Shri P. G, Menon: I am referring
to it again. Referring to a situation
where no party has majority, he says
that in such a case the King has to

+ consider three possibilities, ‘The
first is that a coalition Government
may be formed. “The second possi-
bility”, referred to by him,” is that
one party may form a minority Gov-
ernment with the intenticn of advis-
ing a dissolution as soon as it is prac-
ticable to do s0.” The third possi-
bility is that one party may form a
minority Government which may be
able to maintain itself in office in
spite of its lack of a majority. He
mentions these three possibilities. The
first and the third possihilities are
not available here becausc no party
has a majority and no party has got
the support of the other groups. If
this matter occurred in England or if
thig situation arose in the Centre in
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India, what the Head of the State
would have done is to choose one or
the cther of the leaders—in that
matter, he has discretion—ip form a
Government so that he can dissolve
the legislature and go to the country
again, That is not a situation con-
templated by the Indian Constitution
for the States. Under the Indian
Constitution, for the States, we have
got article 356 that has been provid-
ed in order to, provide for this con-
tingency. But for article 356, what
would have happened is the Gover-
nor would have called one or the
other of the various leaders,

Shri Khadilkar: You are arguing
a constitutional point, Article 358
debars the Governor from inviting,
constituting and taking the advice—
that is what it comes to. Does it
debar him actually? Will you point
it out?

Shri P. G. Menon: I will come to
that. What the Governor could have
done is to ask either the leader of
the Communist Party or the leader of
the rebel Congress to form a Govern-
ment so that they may dissolve it
later. This was attempted in Travn-
core-Cochin in the year 1958 when the
then Ministry in Travancore-Cochin
lost a vote of confidence. They ad-
vised the dissolution and there was a
furore against that pratice from all
the sides, especially from the commu-
nists. They said that the right to
dissolve could not be given to the
leader of a party who has no majo-
rity. The demangq now made amounts
to this. One or the other leader of
these different warring groups should
have to be put into power so that he
may have the privilege of dissolving
the House. That is the situation.

I am sure it was a very unpleasant
duty on the part of the Home Min-
ister and his colleagues and the Prime
Minister to have had to advise the
President to dissolve the Kerala Legis-
lature and to impose the President’s
rule. Interesting anq ingenious sug-
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gestions had been made as to what
the Governor could have done, Prof.
Ranga the other day said that the
Swiss model should be tried in Kerala.
If it is good let us try it. Other par-
ticipants in the debate, outside and
in this House, have been saying that
the Governor should call the house
and ask one of the leaders to get a
vote of confidence in order to form a
government. Probably on account of
developing circumstances in India
some thought would have to be bes-.
towed on this matter, how to deal
with such situation. Many may know
of article 45 of the French Constitu-
tion of the Fourth Republic. It is as
follows:

“At the opening of each legisla-
ture the President of the Repub-
lic, after customary consultations,
shall designate the president of
the council. The latter shall sub-
mit to the National Assembly the
programme and the policy of the
cabinet he intends to constitute.
The president of the council and
the ministers may not be formally
appointed until the president of
the council receives a vote of
confidence.”

Mr: Khadilkar and others thought
*that we should adopt this procedure.
If that is the view of the House and
of the country......

Shri Vasudevan Nair: The House
was not given a chance.
Shri P. G. Menon: Let not Mr,

Vasudevan Nair be impatient. T shall
meet all his objections. I am now
speaking of this House and saying
that if this Parliament and the coun-
try think, if political thinkers and
constitutional lawyers in India think
that on account of the developing
conditions in India, procedures such
as these should be incorporated in our
Constitution, by all means that cons-
tructive suggestion should have been
offered rather than censure *he Gov-
ernment for what it has done. If it
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is accepted that it is the British prac-
tice that is incorporated in our Cons-
titution, then this could not be done;
an amendment of the Constitution will
be necessary. If that is required, that
should have been a constructive sug-
gestion during this debate and pro-
bably there would be many to sup-
port it. Probably, this situation may
arise later in other States also. We
"adopted in the Constituent Assembly
the British model because that was
the model that educated India was
familiar with; that is a model which
in a truncated form existed in India
before the Constituent Assembly
drew up the Constitution. There are
other forms also; but that is a differ-
ent question than censuring the Gov-
ernment for what it has done under
the Constitution under which we are
working today. Why do I say that
the Constitution has to be amended?
Mr. Khadilkar was happy when I re-
ferreq to this provision. I am also
happy that provisions such as these
exist. But they have yet to be ac-
cepted. Mr. Madhu Limaye referred
the other day to one of the articles of
the Constitution. He referred parti-
cularly to article 176 of the Constitu-
tion which says that the Governor
shall call the Assembly angd tell the
Assembly the reasons for which it was
summoned, Shri Khadilkar is nod-
ding his head. What is the meaning
of this provision? The meaning is,
the Governor shall call the Assembly
to meet and tell the Assembly as to
what the programme of the Govern-
ment for the year is. That is to say,
the Governor shall deliver a speech,
corresponding to the speech of the
Crown in the British House of Com-
mons. You cannot take the bare text
of the Constitution and import mean-
ings into it. The articles of the Cons-
titution should be read and understood
under the circumstances in which they
have been framed and with the cons-
titutional practice in the background.

The Governor calls the legislature
immediately after the general elec-
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tion and annually so that the pro-
gramme of the Government may be
communicated to the legislature, and
the Governor, in that respect, is only
the mouthpiece of the Ministry. The
Governor cannot now call the legis-
lature and say, “I have calleg you; I
designate ‘A’ to be the future Chief
Minister; let ‘A’ place his programme
and seek a vote of confidence of the
House.” For that purpose, Article 176
can not be used, If it were to be
used, then it would have been tanta-
mount to a subversidh of or deviation
from the Constitution.

This is an occasion, when all of us
in this House, whether one belongs
to the Congress party or to the Oppo-
sition parties, should think and think
furiously about the pattern that has
evolved after this general election in
Kerala. I have been told—I do not
want to enter issue now with those
who told me so—that this kind of
pattern may be emerging after the
general election in other places also.
I do not know. But then, they should
have made the above constructive
suggestion. Instead of throwing mud
on the Home Minister, instead of call-
ing him names, instead of saying that
infamous advice was tendereq by the
Home Minister to the President, in-
stead of saying that there has been
murder, infanticide, abortion and what
not—

Shri Vasudevan Nair: What
should we say?

elsa

Shri P. G. Menon: I will tell him
what they should say. Instead of say-
ing that, the Members of the Opposi-
tion should have hag the statesman-
ship, should have had the patriotism,
to say that a situation has arisen in
which some further thought about the
Constitutional practice in India is re-
quired. That Sir, is the situation,

I do not want to add much further
to this aspect of my speech. I am
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very sorry, I am extremely sorry and
unhappy that my State, the most edu-
cated in India, my State where lite-
racy is so large, my State which is
second to none in India negarding
intelligence of her people, should be
in this situation even after thig gene-
ral election. I would have been happy
if the Members 'of this House who
thought it fit to bandy about the name
of Kerala during the last four or five
days had been referring to Kerala on
account of the unhappy economic and
other situation there. I have never
heard a single word coming out of any
Member of the Opposition regarding
the difficulties in which we in Kerala
are suffering, regarding our economic
situation, regarding the unemployment
there and regarding the erratic plan-
ning at the Centre on gecount of which
Kerala is in a difficult situation today.

I will state one point and finish. It
has been said in the statement by the
Finance Minister that several new in-
dustries have been started in Kerala
by the Centre during the third Five
Year Plan. Among them, only Hin-
dustan Machine Tools has been com-
missioned. The Qil Refinery in Cochin
was starteq about a year back. Then
an announcement regarding the gecond
ship-building yard was made on the
eve of the election. There have been
wrong comments that it was done with
the elections in view. I am sure it is
not so. The phyto-chemical factory
has been scrapped altogether. There
have been Rs. 8 crores invested in
Kerala by the Central Government by
way of industries during the third
Five Year Plan. This Rs. 8 crores is a
rough figure: it may be slightly more
or less. During the first Plan, the
all India expenditure on industries in
Public sector was Rs. 150 crores, and
the investment in Kerala was Rs. 0.00
(Interruption). It is three zeros.
During the second Plan the invest-
ment in the public sector, in indus-
tries, by the Centre was Rs. 770 crores
and the investment in Kerala was
Rs. 79 lakhs. This is what happened.
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Shri Harish Chandra Mathur:
I will tell you one State which has
got even much below this. It is
Rajasthan.

Shri P. G. Menon: I pleac not only
for Kerala but for all the hLave-not
States of India like Kerala and Rajas-
than, and I hope Shri Mathur and
others from Rajasthan would join us.
That is the position, after the work-
ing of the flve Year Plans during the
last 14 or 15 years. Although much
has been said about regional dispari-
ties being removed as a result of the
Plan, they are there only in the Plan
report. The regional disparities get
more and more accentuated at the
end ,of every Plan.

Take power. During the last year,
for four to five months continuously,
industries in Kerala lay closed down
for want of power. Anyone in the
Government ghould know that Kerala
and Mysore are the two States in
India which can produce power most
economically because of the hydro-
electric potential. These are the States
where power could be produced at
six to seven paise per kilowatt, but
then what is the position? Kerala
today has to go before the Madras
Government with the begging bowl
for power.

Shri Vasudevam Nair. who is res-
ponsible for all this?
Mr. Deputy-Speaker: Order, order.

He will have his say.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M,
Thomas): The communist party:

Shri P, G. Menon: What I am saying
is, this is an example, as I had an
occasion to state earlier in this House,
of the most egregious kind of erratic
planning in India. Kerala has come
again directly into the hands of the
Central Government. Would the
Central Government look into this
matter and would they rectify the
position? 1 endorse every word of
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the statement made by my hon, friend
Shri Kappen. I have no time to ex-
patiate on those points.

1 appeal to the Central Government.
Shri Vasudevan Nair asked me whose
fault it is. It is the fault of the Cen-
tral Government. It is the fault of
the Planning Commission. If you
want to project these matters to the
party level, I do not want to do it. It
is not that way that things are hap-
pening. There are the federal union
relations, and those relations have not
worked properly. I do not want to
take more time of the House.

\

1 am extremely sorry that Members
of the Opposition in this House want-
ed to gpeak about Kerala only to refer
to this wrong and untenable constitu-
tional position which they wanted to
raise. I hope the Union Government
would study and understang the diffi-
culties of Kerala. The Planning Com-
mission is there, with extremely com-
petent people. Here is a State whose
density of population is 1025 or so per
square mile. If Kerala were a coun-
try, Kerala would be the most dense-
ly populated country in the world, not
even the low countries in Europe, not
even Japan or any other country in
the world is so densely populated.
Has the Planning Commission ever
referreq to the problems of density
of population in eertain regioms in
India? Has there been any thought
bestowed upon this? I rise on this
occasion to complain about the situa-
tion in Kerala, which remains what it
was at the time when planning start-
ed.

14 hrs.

Shri Tyagl: I can assure the hon.
member that the Government will do
their best to remove their difficulties.

Shrl Warior: We have heard that
assurance many times without any
result!
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Mr. Deputy-Speaker: At 4 o'clock
the Foreign Minister will make a
statement on the use of gas in Viet-
nam.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, Sir, the House is
discussing the Kerala budget under
the shadow of an event which augurs
ill for the future of parliamentary
institutions in the country, which is
fraught with danger to the future of
parliamentary democracy in India.
The budget was presented some days
ago, but by one of those ironies of
history, the powers under which it
was presented by the Central Govern-
ment had lapsed, and a new procla-
mation had been issued only a couple
of days ago. This morning the point
wag discussed at some length. How-
ever much it might be said on behalf
of the Government that the Legisla-
tive Assembly was properly constitut-
ed, I still feel the matter is not free
from dount. As you are well aware,
even this House, the Lok Sabha is not
constituted properly until the mem-
bers are sworn in. Then only they
can draw their salaries, allowances,
and thal kind of thing, In that light,
I do think even now that the Kerala
legislature was not properly constitut-
ed. Be that as it may, the position
with regard to Kerala legislature must
be examined in some greater detail.

May I say straightway that I and
my party, from the very outset, for
the last o many years, had warned
the Government against the designs of
the Chinese and their allies in India?
On this occasion, I would like to reite-
rate the position for which my party
has stoog all these years that those
elements in our country—the parties
or groups—who are overtly or covert-
ly allied with the Chinese enemy to-
day under the Defence of India Act
deserve no mercy.

Shri N. C. Chaterjee
It is an aggressor.

(Burdwan):
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Shri Hari Vishnu Kamath: As long
ag the Defence of India Act is in force,
it is an enemy country,

Having said that, let us examine the
position with regard to the issue of
the proclamation two days ago. I ven-
ture to suggest that the statement
made by the Home Minister a couple
of days ago based as it is or as it pur-
ports to be on the report of the Gov-
ernor of Kerala is a laboured effort
at bamboozling this House and the
people outside with regard to the posi-
tion in Kerala. May I invite your
attention to some of the portions of
his statement? It is said that the
Governor explored all the avenues
that were open to him, and he found
that it was impossible to form a stable
Ministry and therefore, under the pro-
visions of article 356, he reported to
the Central Government that a stable
Government could not be formed in
Kerala. Is it as clear as that?

The Home Minister says in one part
of his statement:

“The leaders of the Kerala Con-
gress and the Muslim League made
it clear to the Governor that .they
would not join or support any
ministry that may be formed or
sponsored by the Communists.”

Well and good. My friends on the
other side seem to be labouring under
the illusion that the strength required
for forming a Government by any
party or group of parties is 67, be-
cause the strength of the Assembly is
184 or 133. That is a patent fraud
and a fallacy, because the Home Min-
ister, rightly or wrongly has announ-
oed in the Houge that those 29 left
communist detenus would not be re-
lemsed.

Shri A. M, Thomas: A curious argu-
‘ment!

Shri Hari Vishnu Kamath: It is
easy for you, sit in the front bench
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here and talk like that. Go to Erna-
kulam and see.

The strength of the Kerala Assemb-
ly, minus the 29 detenus, comes to
only 104 or 105, with those commun-
ist detenus behind the bars not being
able to take part in the Assembly.
Sir, it was the Congress Party, the
peace-mongers of the Congress, who
brought war to our door. It is they
who gave a fillip to the pro-Peking
elements in India. Now it does not
lie in their mouth to call the kettle
black—the pot calling the ketile
black!

Be that as it may, today the position
is that any party or bloc of parties
can form a Government in Kerala if
it has a strength of 52 in a House of
103, because one will adorn the Speak-
er's Chair. So, any group of parties
with 52 members within their fold can
form a stable Government. If that is
admitted—no sensible member on the
other gside would dispute that argu-
ment—let us examine the position
with regard to the various parties.

Kerala Congress—23 plus 1 plus an-
other Swatantra member who  has
aligned himself with the Kerala Con-
gress; that means Kerala Congress 25;
Muslim League 6 plus 5, ie. 11; SSP
13, Independents 4 and the Communist
Party of India 8. All these together
give a total fo 55 or 56. It may very
well be argued that one or the other
of the parties would not support any
government of that kind. What does
the Home Minister's statement say?
It says:

“Thus, except for Samyukta
Socialist Party who were not op-
posed to g Ministry formed or
sponsored by the Communist
(Marxist) Party, the parties were
clear that they woulq neither
lend support to, nor seek the sup-
port of, that party in forming a
government.”

I am for a Ministry formed by all the
patriotic and democratic patties in
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Kerala. If the SSP or the Kerala
Congress and Muslim League had for-
med a Government, once the Assem-
bly was convened by the Governor, it
would have been anybody’s guess as to
what might have happened. You
know, Sir, once an Assembly is con-
vened, the elected members start dis-
cussing things and new thoughtg and
new alignments may emerge from that.
I am quite sure if the Assembly had
been convened and constituted there
would have been g party or group of
parties with the requisite strength of
52 members to form and constitute a
stable government in Kerala—it is not
67 but 52, let ug be clear about this
matter.

Sir, I do not know what the advice
of the Governor was to the President.
A summary has been placed here and
not the full report. Therefore, I would
like to ask the Home Minister one
thing. My hon. friend, Shri Govinda
Menon talked about the Constitution
of France, this country and that. May
I ask, can this Congress party, which
has always put party interest above
the national interest, which has put
party interest above the requirements
of democracy, which has put party
interest above the imperatives of the
Constitution, today ask the Opposition
to tell them some alternative, give
them some alternative? I have given
the alternative. Can you challenge
the reasonableness of this alternative.
This party installed in office as Chief
Minister some years ago, perhaps not
once but twice, a member whgy was
defeated very badly at the elections.
He was installeq as Chief Minister and
for months together he continued.
Then he had to face the Assembly—
of course, he got the confidence vote
because they were in a majority. These
filthy precedents they have created in
this country. Still they talk a lot about
Constitution and democratic propriet-
ies. The party in power, the Congress
Party, has not hesitated to do violence
to constitutional proprieties and to
democratic requirements in this coun-
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try. The duty of the Congress Party
was quite clear and yet they have
shirked it. They have not only shirk-
ed it, they have betrayed their duty
to the parliamentary democracy and
to the people. They have taken shel-
ter behind the perfidy of the Left
Communists. But I charge them that
they have been perfidious to the Cons-
titution, perfidious to democracy. I
charge them with having committed
perfidy to the Constitution, to demo-
cracy. This ig not the way the Con-
gress Party which is pledged to high
ideals shoulq have functioned on this
occasion.

Sir, I am not one of those who are
apologists for the Left Communists
and function under the guise of social-
ism. We have made our position clear.
My party made its position clear. I
assert that no chance has been given
to the Kerala legislature to form or at
least meet once after being properly
convened and explore the possibilities
of forming a siable ministry. It has
been killed. As I said rightly, this,
morning, democracy has been slaught-
ered, not merely has there been infan-
ticide but, brung hatiya, it has been
killed in the womb, a case of foeticide.
At the most it might be said that as
soon as it was born it was killed, it
was strangeld.

1 would, therefore, on this occasion,
when the Kerala Budget is before the
House, say that the economic develop-
ment of Kerala must occupy the un-
divided attention of this House. There=-
fore, T haq pleaded for more time for
discussing this Kerala Budget. It is
not merely a Vote on Account that we
will have to pass. Now that the new
proclamation has come the entire bud-
get will have to be passed by this
House, and I am sure the House will
discuss at length the economic require-
ments of Kerala, the economic deve-
lopmert of Kerala and other essential
things of that kind.
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But I have no hesitation, once again,
in saying that the proclamation that
has heen issued two days ago is a
patent, unmitigated fraug on the Con-
stitution. It has betrayed parliament-
ary drmocracy; it has violated all con-
stitutional requirements. The Vice-
President discharging the function of
the President should have ensured that
the Kerala Legislature met at least
once and that the members were given
a chauce to form a stable ministry. In
my own Madhya Pradesh and also in
Rajasthan, after the last general elec-
tions the Congress did not have a
majority at the time. Later on, after
the Accembly met, after the legisla-
ture met. they manoeuvred—after all,
we know how they manoeuvre things
by distiibution of patronage, of office
and all that—and got a bare majority
of thize or four. That is how they
functioned in Madhya Pradesh and in
Rajasthan after the elections. They
did not give a similar chance to the
peop!e of Kerala. This is gross viola-
tion ¢l the Constitution, of democracy
and th.y stand self-condemned.

st gww a7 gAY (391F): c9l-
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Mr. Deputy-Speaker: The Bell is
being rung. There is quorum now—
Shri Khadilkar.

Shri Khadilkar: Mr. Deputy-Speak-
er, Sir, the issue before the House
today is of grave significance and I
do not want to apply my mind, nor
do I d2s're any Member of this House
to apwiy his mind, from a narrow party
angle, vecause this House ig not only
suppesed to carry on the Government
but is s1so supposed to see that the
provisicns enshrined in the Constitu-
tion the pravisiong formulated by the
founding fathers, are being mantained
and no reach is committeq conscious-
ly on any occasion,
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Ag the Finance Minister said yester-
day, every decision of the Government
need not be considered infallible. This
is a conetitutional issue on which every
Membter of this House must feel con-
cerned. What would happen if this
issue is not properly grasped and
understoed? If there is a lacuna in
the Conrtitution and it is not amended
«r rertifled, what would happen to this
country?

Sir, we are in a most sorry state of
affairg because I feel, as a democrat,
that the verdict given by the electorate
in Kerals, the mandate given to the
represen'atives of Kerala, has been
reversed. While reversing that man-
date, I am not personally satisfled that
all the constitutional possibilities of
funccioning of parliamentary demo-
cracy were explored. Constitutionally,
{o my rind—let me be very frank—
this looks dubious and it violates the
fundamentals of our Constitution. It
is agairst constitutional propriety. 1
um not speaking as a party member
with a rigid attitude, as I said in the
kLeginuing. I expect the time has come
-when, as 1 gaid the other day, in this
country the dominant party should
try tu sustain democracy. In other
courtries the dominant party usually
underinine democracy. That has been
sustained by the leadership of late
Pandit Nehru and now, I presume, by
Shri Lal Bahadur Shastri who is tak-
ing his decisiong looks at the collec-
tive wisdom. But there are occasions
when intuitive judgment of moral
characier is called for wher you have
to apuly your ming afresh. I know
that Shastriji is not very happy about
this decision. This is my personal
view.

What has happened in Kerala? Let
ug try to analyse it. Sir, you were a
member of the Constituent Assembly
and you know that we have enshrined
in our Constitution the British parlia-
mentary system of Government. But
we never thought ap that time whe-
ther in the changing context of the
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situation this system will prove work-
able ia this country or not. What do
we find <t the present juncture? After
functicn'ng for 17 years under this
Constitav.on, we find that party life is
distintegrating. The Communist Party
is spiit; the SSP is split; the Jan
Sangh is split on the language issue;
the Swatantra Party is united only on
free enierprise; beyond that, there is
no uniteq front in the Swatantra
Party; there is absoluie freedom. For
the first time, in Kerala—let us take
mnte «f this—the Congress Party also
is split. Therefore, this situation has
arisen.

Shri D. C. Sharma: Certainly not.

Shri Khadilkar: Please sit down
Do not disturb ma...... (Interrup-
tivns) Do you want this infection to
be carritd to the other States also? I
maintain that democracy in this coun-
try needs a dominant party like the
Congress to achieve certain objectives.
I hear rumours that in Mysore there
iz troudh:e and there is a. attempt....

An hon Member: No no.

Shri Khadilkar: I read about it in
the paners. Therefore, let us take
stock of the situation. Let us see whe-
ther ovr present constitutional frame-
work can be fitteg into the changing
atmosphere or some new pattern
should be evolved,

I do vgree with many things that
were mentioned by Shri Govinda
Menon. For instance, he wanted the
censtitutional aspect to “e taken inte
corsideration. I agree there, but I do
not apree with his conclusion. Arti-
cle 356 coes not preclude inviting any
leader, even a minority leader to come
and form a Government. Let any
*onstitutional lawyer—and there are
many constitutional pandits here like
Shri Nath Pai, Shri N. C. Chatterjee
and Shri H N. Mukerjee—apply his
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mind 1o this problem and jive his con-
sidered cpinion. Does arti.le 356 pre-
clude inviting the leader of a mino-
ity group to form a government? It
doeg not. But that possibility was
not explaured.

As . szid on a former occasion,
many of us in thisg House who were
brought up under the British regime
still have many cobwebs in our minds
of certa:n constitutional patterns which
are not spplicable to thig country. The
time has come when we must apply
our mind to this problem.

So far as Kerala is concerned, as I
warned you on the last occasion, rigid
attitudes have developed—caste atti-

tude, party attitude and so on. You
have no ready solutions. You have
arresttd many people because they

were security risks. I support those
arresis. But the question is was your
contention accepted by the people in
+he elections? They did not accept
your contention. This is a serious
problem. If the Communists are go-
ing tne wrong way and they have
foreign affiliations, we who have the
heritage of Gandhiji and Nehru, in-
stead of putting them behind the bars
should fight them on their own
grounds, on the mass front, on the
politica] front and other fronts. I for
one, as a democrat, could not tolerate
this attitude, because ultimately it
would land ug in trouble and demo-
cracy in this country will be under-
mined in the name of fighting Com-
munists.

In Kerala you had given them no
chance. Shri Govinda Menun quoted
+:e Canstitution of the Fourth French
PFenublic. That section says that you
must give a chance to the parties; let
lhem answer., If we had given a
chance, some groups would have come
forwarae to form a government and
the Congress, as we have often said,
if not lending active co-operation,
would kave given the negative kind of
support to the constitutional govern-
meat to function in Kerala. Even a
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CHAITRA 5,
mrnority government would have been
becter, provided the Legislative As-
sembly is functioning. If that is not
possible, there could have beep a con-
sensur of three or four groups. It is
only when there is a failure of even
that that the Governor couly say that
the  comstitutional machinery has
broFen down and so the President
should take over the administration
by icsuing a proclamation.

There ig another point of propriety
to wkich I have given deep thought I
wanrt to ask the constitutional law-
yaers one question. Whose judgment is
finral in this matter—the judgment of
the Governor or that of the represen-
tutives of the people? That is the con-
fiict. Let the elected people meet and
decide it. 1f they find there is a fai-
lure of democracy, let them come to
the Governor. Ultimately they will
inevitably have to approach the Gov-
ernysr. It is only then that the Gover-
nor covld form a judgment and take
the decision. To take a decision on
the basis of personal conversations is
against the grain, against the spirit of
our Constitution, as I have understood
it.

It is not a question of supporting
the general policy of the Government.
Sir, we are the custodiang of our Con-
ctitution and, in that sense, we must
see that it is well protected. Has it
been done in Kerala? In my opinion,
unfortunstely, it has not been done. Of
cource, it becomes academic once the
proclamation has been issued But I
do not consider it academic. It wrill
be agitating the mindg of the people.
When the constitutional history of this
period will be written by o foreigner
like Sir Ivor Jennings or Morris Jones
he will have to say that on this occa-
sion our judgment was not infallible
and thcre was some dubiousness about
it. Thig proclamation ought not to
have been issued.

Therefore, on this occasion, as a
memnber of the Constituent Assembly,
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I would like to appeal to you and the
House that we will have to leave
aside party considerations and trans-
cend the party loyalties and consider
the rosition in Kerala in a new pers-
pective. I may tell you that in Kerala
there is a local leadership. We might
say anything, but is it possible for
any hon. Member, be it Shri A. M.
Thomas or Shri Ravindra Varma, to
go and tell the people of Kerala that
Shri A, K. Gopalan ang Shri E. M. S.
Namboodiripad are traitors? They
will not listen to it. Because, these
were the people who have fought in
the freedom struggle and undergone
many difficulties and made many sacri-
fices in the earlier days. In view of
this background material, it is extre-
mely difficult for anybody to tell the
people of Kerala that these people are
traitors. That can be done only by
meeting them on their own ground.
You have to tell them by active work
in the field; you have to tell them that
they are being misleg by the Commu-
nists, who are security risks, their
loyalty is under suspicion and so on.
You have to fight them on their own
plane; not on any other plane; not by
taking political action or represive
measures, because by those measures
you cannot fight the Communists.

Finally, as Shri Govinda Menon has
said, there is a constitutional gap or
lacuna. The changing situation de-
mands that this gap should be filled
up by amending the Constitution. If
it is necessary, we have to do it. To-
day the position is that the political
life at the party level is disintegrating.
Lord Bisraeli said thalt a party is or-
ganised public opinion. If that defl-
nition is not more applicable to the
present context of the situation, it is
for us, the dominant party in the coun-
try, to take stock of the situation.
Now, in a slow manner, the whole
party life and social life is getting dis-
integrated. We have to build our-
selves up so that the dominant posi-
tion of the Congress Party would be
maintained. By nou other method can
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we sustain the Constitution and demo-
cracy and achieve our social objective
within the framework of the Constitu-
tion. Kerala has taught us a lesson
and we should not forget it. We
should try to repair the damage that
has been done to democracy.

Shmri Nath Pai: Sir, Mr. Khadilkar
has made an appeal for our Constitu-
tional advice on this very important
issue.

It is the considered opinion of
Mr. N. C. Chatterjee, Mr. H. N.
Mukerjee and Mr. Nath Pai, on behalf
of the few other Members on these
benches also, that article 356 does nol
preclude the calling of the leader of
a minority party to form the govern-
ment. (Interruption).

Sir, he has asked for it.

An hon. Member:
Bench!

Constitutional

Shri Tridib Kumar Chaudhuri: Sir,
we all know the extraordinary cir-
cumstances under which Parliament
has to consider these Grants. The
main question before us is whether
the action taken by the President on
the advice of the Home Ministry has
been constitutionally proper or legal.

1 would invite a reference to the
concluding paragraph of the summary
of the report of the Governor that has
been circulated to us. And in this
paragraph it is statt_:d;

In view of what has been stated
above—the Report of the Governor
deals with the situation arising after
the election and concludes—In view
of what has been stated above, the
Governor considered that no party or
combination of parties would be in a
position to muster enough strength to
form a ministry with a working majo-
rity ang he therefore recommended
that article 358 of the Constitution
might be applied.
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But what article 356 contemplates
is not the possibility or the impossi-
bility of forming a representative
government with a working majority.
What article 356 contemplates, if you
read the language of that article, is
that the Governor must be satisfled
that a situation has arisen in which
the government of the State cannot
be carried on in accordance with the
provisions of this Constitution.

When the Governor takes upon him-
self the responsibility of deciding whe=-
ther any party or combination of par-
ties is in a position to form a govern=-
ment with a working majority or a
representative government, the Gov-
ernor unwittingly enters the sphere
of party poltics. And that is a gross
violation of the Constitution, What
the Constitution requires is stated
clearly in article 164(2) where it is
stated—it is a wvery simple and suc-
cinct statement—thay “the Council of
Ministers shall be collectively respon-
sible to the Legislative Assembly of
the State".

If any party is not in a position to
commang a majority, in that case the
courses that are open to the head of
the State have been described here in
this well-known book by Mr. Ivor
Jennings and this was referred to by
Mr. Menon also,

The head of the State has to con-
The first is
that a coalition government may be
formed. The second possibility is that
one party may form a minority gov-
ernment with the intention of advis-
ing a dissolution as soon as it is prac-
ticable to do it. And the third possi-
bility is that a minority government
may be formed which may be able to
manage itself in office in spite of its
lack of a majority.

The Governor's report makes it very
clear that, if a government were for-
med by the Kerala Congress and the
Muslim League, in view of the stated
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position of the Congress Party, they
would be prepared to support a gov-
ernment so long as that government
did not go against the stated Congress
policies. I fail to see how in view of
this position the Governor could arrive
at this conclusion that a situation has
arisen where the government of the
State cannot be carrieq on in accord-
ance with the provisions of the Cons-
titution.

The provisions of the Constitution
would be satisfied if the Assembly al-
Tows the government to be carried on.
So long as it does not throw out a
government, even if it is a minority
government so long the requirements
of the Constitution are satisfled. Un-
fortunately that aspect of the matter
was not considered, and the Congress
Government at the Centre, who were
embarrassed because their counterparts
in the State were thrown out of power
by the electorate, wanted to convert
their minority position into a majo-
rity indirectly, by assuming all power
to themselves. _And that is why we
have to consider here the State’s bud-
get that has been presented by the
hon. the Finance Minister to this
House.

I say, Sir, with all the emphasis at
my command that it is not merely
:onstitutional impropriety. The hon.
the Speaker suggested that if some
people were not satisfled with the de-
cision of the Government they may
take the matter to the Supreme Court.
May be, some Member of the Kerala
Legislature would take up that sug-
gestion, But it is clear that not only
the spirit of the Constitution but also
the letter of the Constitution, the law
as written in the Constitution, has
been violated. That has been violat-
ed firstly by the Governor in not re-
porting to the Government that a
situation has arisen in which the gov-
ernment of the State cannot be carried
on in accordance with the provisions
of the Constitution. That, he has
never stated anywhere in his report.
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The only thing he has stated is that a
representative government with a
working majority cannot be formed.
But that doeg’ not mean that a situa-
tion has arisen where the government
of the State cannot be carried on in
accordance with the provisions of the
Constitution, because the provisions of
the Constitution only require that the
State Government should have the
confidence of the Legislature; it should
be collectively responsible to the
Legislature; nothing more, and nothing
less. So long as a government form-
ed is not thrown out by the Legisla-
ture by means of a vote of no-confi-
dence, so long the requirements of the
Constitution are satisfied.

So far as the problems of that pro-
blem State are concerned, everybody
is aware of them. Mr. Panampilli
Govinda Menon complained that Mem-
bers of the Opposition or Members of
this House are not aware of those
problems. Bu the tragedy is that
although his party has been in power
in that State for the major part of
the seventeen years that we have been
independent, the problems of that
State have not been solved and they
will certainly not be solved if the
ruling party here assumes power in
the illegal and unconstitutional man-
ner it has sought to do.

Dr, M. S. Aney (Nagpur): If you
permit me I will speak on one small
point in connection with the Constitu-
tion.

Mr. Deputy-Speaker: Shri Vasude-

van Nair:

Shri Vasudevan Nair: Mr. Deputy-
Speaker, Sir, I was listening to all the
speeches made by the hon. members
with a lot of interest. I should say
that I wag very much amused to hear
the speech of one hon, member, Shri
Govinda Menon. He had the distinc-
tion in this House—that only distinc-
tion in this House of trying to defend
the indefensible case. He is a very
cloquent speaker and a very good
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Advocate. But I should tell him that
he has tried to present a lot of legalis-
tic arguments to cover up the politi-
cal crime of the ruling party. That
is the real point at issue. And no
amount of quotations either from Jen-
nings or Montague can cover up that
crime, the political crime committed by
the ruling party of which he is a lead-
ing member. T was also interested 1o
see that he was giving so many quo-
tations because he is very good at
quotations. In 1953—I would like to
recall—it was he who very much de-
pended on Jenning's quotation to
justify the continuation of a minority
Congress Ministry in Travancore-
Cochin which was voted out of power
on no-confidence. They tried to con-
tinue in power as a caretaker Gov-
ernment and they continued shame-
lessly. Ang an explanation was given
and an argument was advanced by
Shri Govinda Menon who was g Min-
ister in that Cabinet on the basis of a
quotation from Jennings.

An hon. Member: The same quota-
tion.

Shri Vasudevan Nair: I do pot know
whether it was the same quotation,

I am surprised and I am really sorry
that persons like him who should
guide the Central Government and
the ruling party in a more sensible
manner are trying to cover up the
mischiefs, the mistakes and the crimes
committed by the very same ruling
party. My charge is that whatever
the Central Government has done in
relation to Kerala in the recent period
was done solely and wholly in the
self-interest of the ruling party and
the Central Government. It was not
done in a spirit of fairness; it was not
Jone in a spirit of democracy; it was
1ot even done to uphold the spirit of
the Constitution. Many constitutional
«xperts angd lawyers have already told
1is how the action of the Central Gov-
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ernment was betrayal of democracy
snd betrayal of the Constitution. I
am not so much interested in that as
I am interested in the political aspect
¢f the problem.

Now, Sir, the Congress High Com-
mnand and the Central Government
thought that they can frighten the
lerala people and that they can ter-
1orise the Kerala people. I charge
this Government and this Home Min-
istry that they decideq to put these
1eople in prison just on the eve of the
€lection with no other purpose than
to frighten the electorate of Kerala.
They thought that they will be able to
prevent an understanding between the
Ieft Communists and the Muslim
I.eague by putting the Left Commu-
nists in prison. I will just request
£hri Govinda Menon to really refute
if it is possible....

Shri P. G. Menon: I refute it,

Shri Vasudevan Nair: It was with
this idea in mind that they will be
able to prevent an alliance like this
vrhich according to me was a very un-
boly alliance. But this was not the
method to prevent it......

Shri P. G. Menon: What happened.

Shri Vasudevan Nair: I am sorry. 1
do not get enough time to yield to the
hon, member,

Shri P. G. Menon: If you challenge
rae, I will refute it and you should
give me an opportunity.

Shri Vasadevan Nair: They thought
that they could win the elections—at
lsast some of them thought that they
could win the elections it the leading
members of the Marxist Communists
vrere put in prison. But they were
thoroughly mistaken. We know what
in the stock of the Kerala electorate.
We hag our experience even before.
The Home Minister rushed to Kerala.
I will even say that a consultative
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committee meeting of Kerala M.Ps.
was hurriedly shifted to Trivandrum
¢o that the Home Minister could come
1o Kerala ang on the spot he held a
press conference. I charge that this
was all planned and deliberate. And
there he came and said in that press
conference; “All right, I will give a
chance to the electorate to reject these
people. But in case these people are
elected, we will do our job.” H said:
“We will do our job”, Therefore, even
at that time he hinted, rather bluntly
hinted that even if these people are
elected, they will not be released
Arithmetical calculations are made.
Put in all honesty, we should all
agree and realise that there is a case
for the major party that has emerged
after the electiong that they were not
piven a proper opportunity and a fair
chance to enter into negotiations with
all other opposition parties to find out
vrhether they can really form a Gov-
ernment and get a majority. An im-
pression was given by the Central
Government from the very heginning
that there is no use of having any
alliance with this party because what-
ever happens 75 per cent of those
niembers of legislature will remain in
prison; they will not come out of pri-
son. | say that this also was done
vrith a calculation and with a pur-
pose. Even at this time when the
(‘entral Government, on the so-called
advice of the Governor and the advice
of some members of the Congress
FParty in Kerala, took this decision to
promulgate President’s rule, 1 say
there was a chaince for a Government
to be formed. May be it will be a
minority Government for the time
heing.

Why was the High Command in such
a hurry? There are two reasons for
that. One is that they want to get
rid of this situation under which some
MLAs are in prison even after get-
ting elected. Even though Shri Nanda
i« very bold in his denunciation, I
think he is himself g little nervous
that people who are voteq to the As-
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sembly, in spite of the accusations, are
remaining in prison and there is going
to be a huge mass movement for their
release, especially for the release of
people who are elected to the Assem-
bly, if not for all the detenus. The
knows that he will be in an extreme-
ly defensive position and that he will
not be able io meet that mass move-
ment. This was one consideration.

The second consideration was that
anyone who reads Kerala papers
Fnows, this that when an Assembly
comes into existence and Government
is sworn in, there will be defections
{rom the Congress Party. They want-
ed to avoid that situation because that
hag happened in the past. There were
persistent reports in the newspapers
that some MLAs of the Congress who
were elected were sending telegrams
and messages to the High Command
that they should not take this obstruc-
tionist attitude and that they should
co-operate with the Rehe] Congreas
and form a Government. In case the

rebel Congress-Muslim League alli-
ance forms a Government, Shri
Sovinda Menon angd many others

knew that there was a likely chance
of some people crossing over and that
party becoming a majority party,

Again, Sir, in the interest of the
Congress, the Government of India,
the Home Ministry, wanted to save
the Congress from that embarrassing
situation. It is very amazing, it is
very strange and it is really shocking
that the Home Ministry comes out
with a political analysis of the elec-
tion results to show that the Congress
has gained in these elections in per-
centages and that the Communists
have lost in the elections in percentag-
es. Of course, these calculations and
combinations can be made. But my
charge is; what business has the Home
Ministry, what businesg has this Gov-
ernment of India which is here at the
expense of all the people, not only
the Congress, to come out with such
statements and publicise them. TIs it
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the business of the Central Govern-
ment to bring out a political analysis
explaining that the Congress is still
enioying so much support and that
others are losing? So, Sir, from begin-
ning to end, if you examine the his-
tory of Kerala developments during
the last six months you will see that
every action of this Central Govern-
ment was actuated, motivated, by sel-
fish considerations, by party conside-
rations, above national interests and
even above the constitutional position
in this country.

Now, what will be the result? I am
really surprised that this very Gov-
ernment, this very party, which
everyday talks in the name of demo-
cracy—they say we are all not demo-
crats—is cutting at the very roots of
democracy. They are cutting at the
very roots of democracy. During the
last 17 years, there was not a single
action like this which cut at the
roots of parliamentary democracy.
You are accusing the Communists as
a whole and now the Left Commu-
nists in particular that they do not
believe in parliamentary democracy.
It is really surprising that here is a
Government which is in a hurry to
dissolve a legislature even without
giving chance to the parties elected
to form g Government because the
Congresg has lost, because they can-
not form a Government, Is there
any other agency in this country
which is really subverting democracy
and paving the way for other paths?
The people will have to look for
other paths. If this ruling party is
going to behave like that we are not
afraid to say this. After all utlima-
iely it is the interests of the people
that are to be congidered supreme.
Nothing is more supreme than the in-
terests of the people, All responsible
parties in this country are wedded to
peaceful paths of revolution. We
stand for a revolution in this coun-
try hut we are pledged to a peaceful
path of revolution. But if this party,
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if this Government, is going to be-
have like this, nobody can guarantee
what will happen in this country.
And you know what is going to hap-
pen in Kerala. Already black day
has been announced against this dec-
laration of President’s rule. May be,
they have got the police. In the
budget, they have one more crore of
rupees for the police. A new batta-
lion is being built up, Malabar spe-
cia] police, and they may be able to
meet the situation with the help of
the police for the time being. But I
say that bad days are coming for our
country and it is precisely because
of the anti-democratic anti-people,
anti-constitutional steps taken by this
Government that such a situation is
coming about in our country ang the

entire responsibility rests on this
Government.
Sir, even at this late hour, we

would request the Central Govern-
ment to consider their position. Let
the people’s verdict be honoured. Let
them meet the people; let them car-
ry on their ideology among them and
try to meet them. If Shri Govinda
Menon can depend upon his eloque-
nce and meet the people of Kerala,
then perhaps he can do something.
Otherwise, this move is doomed to
failure. We want to give that warn-
ing to this Government.

Mr. Deputy-Speaker: Sir T. T,

Krishnamachari.

Dr. M. S. Aney: May I have five
minutes, I want to raise only one
constitutional point.

Shri Raghunath Singh: We should
be allowed to say a few words,

Mr. Deputy-Speaker: I have to
close this debate at 3-30 P. M. Other-
wise, the entire budget programme
will be upset.

Dr. M. S. Aney:
five minutes.

May I have only
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Mr, Deputy-Speaker: Alj right Dr,
Aney. He should conclude in five
minutes,

Dr. M. 8. Aney:
one constitutional point to make.
Under the Constitution, there is a
provision for the appointment of the
President for the Union and the Gov-
ernor for the State. There is a con-
vention that neither the President
nor the Governor can give any advice
or do anything without the advice of
the Prime Minister or the Chief Mi-
nister as the case may be. Under all
sections of the Constitution wherever
it is said that the Governor has to
do this or to do that, it only means
that it is on the advice of the Chief
Minister. He cannot do anything on his
own. That is the main basis of the
entire Constitution. So, if the Gover-
nor wanted to act and give the advice
to the Central Government, or the
President, about this he has first to
see that there was a Ministry on
whose advice he could give that ad-
vice to the President. The Ministry
hag to be there first on whose advice
he can say, “I have tried to run the
Governmeni{ but I cannot do that.”
On that basis, he can tender that ad-
vice to the Central Government or to
the President. It is that advice
which the President has to take into
consideration. He himself dissolved
the old legislature and ordered new
electiong in the State. That thing
was done. The people acted according
to his order. Having taken all these
steps on the advice of the Ministry,
the only thing he could do was to ask
them to form a Ministry by selecting
one party which has got a majority
vis-a-vis other parties, It was his
duty to do so. Otherwise, he was not
creating a condition under which he
can do anything or give any advise
either to the Central Government or
to the President. That condition was
wanting and the advice that he has
tendered to the Union Government
and to the President here is not the
one on which proclamation should

Sir, I have only
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have been issued or the Government
shoulq have acted upon.

Mr. Deputy-Speaker:

Shri T, 1.
Krishnamachari. .

Shri T. T Krishnamachari: Mr. Dc-
puty-Speaker, Sir....

ot pew o wewT@ : o
qEIET, 957 § 170 At #
Mr. Deputy-Speaker: The bell is

being rung....Now there is quorum.

15 hrs.
Shri T. T. Krishnamachari: Mr:
Deputy Speaker, Sir, in the State-

ment that I have appended to the
papers placed before the House, I
had mentioned in paragraph 9 that I
am presenting only a provisional
budget of the Kerala Government for
the next year. It was the Govern-
ment’s hope at that time that an ap-
propriate budget would be framed
and presented later at an appropri-
ate place and we could get the Vote
on Account for carrying on the ad-
ministration until the other contin-
gency developed. Unfortunately otlhgr
events have overtaken us, and may be
the responsibility for having to fram=
the budget for Kerala woulg de-
volve on the Central Government,

Many hon. Members had sent cut
motions on these demands. I had
gone through all of them and tried
lo prepare an answer for some of the
cut motions tabled, But, unfortuna-
tely, I think, none of them has been
moved or nobody made any reference
to any part of the budget excepting
very general charges made about
neglect of Kerala. The discussion
revolved round the Proclamation that
has been placed on the Table of the
House a couple of days back and
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upon the pros and cons of the cir-
cumstances Lhat were behind this pro-
clamation. I don't think I am called
upon at this stage to provide any
dctailed reply for these accusations
and countcr-accusations; but the rea-
son ‘for the issue of this Proclamation
will have to be ratified by the House
by a Resolution and in due course
that Resolution will be tabled and
the House will have a full opportu-
nity of discussing this problem over
again. Then, the Government also
would be able to state their case ade-
quately at that time.

I hope the hon. Members who spoke
will not mistake me as being some-
what oblivious to the remarks made
and my not replying to them, be-
because I think that that is the pro-
per time for dealing with this pro-
blem. At the moment all I am con-
cerned with is to requesi the House
to pass the Demands and on the basis
of the Demands to pass the Vote on
Account so that the Government of
Kerala can be carried on until such
time as a fuller budget, if need be,
may be placed before this House for
its imprimatur, until other condi-
tions supervene.

Therefore I will content myself
with this statement and if the House
permits, I shall present to the House

my Bill in respect of the Vote on
Account.
Mr. Deputy-Speaker: Are the Cul

Motions being pressed to vote?

Bhri Vasudevan Nair: Cut Motion
No, 22 may be put to voice vote.

Mr. Deputy-Speaker: The bquestion
is:

“That the demang for grant on
account under the head "Heads of
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States, Ministers and Headquar-
ters Staff’ be reduced to Re. 1"

[Refusal to release M. L. Ag under
detention thereby preventing the for-
mation of a Government in Kerala
after the elections. (22)].

The motion was negatived.

Mr. Deputy-Speaker: 1 shall
put all the other cut motions.

now

All the other cut motions were put
and negatived. .

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper be granted to the President
on account out of the Consnlidated
Fund of the State of Kerala to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966 in respect of the fol-
owing Demands entered in second
column thereof: —

Demand Nos. I to LIII and LV".
The motion was adopted.
Shri T. T. Krishnamachari:

Supplementary Demands may
be put to vote,

The
also

Mr. Deputy-Speaker: The question
is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19685 in
respect of the following demands
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column the Consolidated Fund of the
State of Keralg it defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 966,

in respect of ‘Taxes on Vehicles'”

entered in the
thereof: —

Demands Nos. I, IV to VI,
IX, X, XII to XIV, XVI, XVII,
XXI to XIII XXV, XXVIIJ,
XXX to XXXV, XXXVII, XI.,
XLIII, XLVII, L to LIIL"”

The motion was adopted "That a sum not exceeding
[The motions of Demands for Grants Rs, 224000 be granted to
(On Account, 1965-66) and of Sup- the President, on accoun:, out of
plementary Demands for Grants, the Consolidated I'und of the
1964-65, in respect of Kerula which State of Kerala to defray the
were adopted by the Lok Sabha, are charges which will come jn course
reproduced below—£d.] of payment during the year end-
ON Account DEMANDS, 1965-66 ing the 31st day of March, 1966,

1 o i n

DEMAND No, I—AGRICULTURAL INi:OME M Eespect (of. Stamps:
Tax anND SarLrs Tax

second

DemanD No. V—StAaMPs

DeMAND No. VI—RecisTRATION FEES

“That a sum not exceeding
Rs. T7,44,000 be granted to
the President, on accounlt, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year cnd-
ing the 31st day of March, 1966,
in respect of ‘Agricultural Income
Tax and Saleg Tax'.”

“That ‘'a sum not exceeding
Rs. 6,57,000 be granted to
the President, on accouni, oui of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,

in respect of ‘Registration Fees'.

Demanp No. II—LAND REVENUE “That a sum 1ot exceeding
“That a sum not exceeding Rs, 153,000 be granted to
Rs, 22,20,000 be granted to the President, on account, out of

the President, on acccunt, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come ;n course
of payment during the year end-
ing the 31st day of March, 1886,

in respect of ‘Land Revenue'

the Consolidated F'¢~d of the
State of Kerala to defray the
charges which will come jn course
of payment during the year end-
ing the 31st day of March, 19686,

(L

in respect of ‘State Legislature’.
DemanND No. VIII--ELECTIONg

DEmAND No. III—ExcIse “That a sum not exceeding
“That a sum not exceeding Rs. 1,556,000 be granted to
Rs. 4,84,000 be granted to the President, on account, «ut of

the Pregident, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the ycar end-
ing the 31st day of March, 1066.
in respect of ‘Excise"”

DEMAND No. IV—TAxEs ON VEHICLES

“That a sum 0t exceeding

Hs. 1,65000 be granted to
the President, on account, out of

DEMAND No. IX—HxabDg oOF

the Consolidated Fund of the
State of Keralg 'o defray the
charges which will ;ome in vourse
of payment during the ycar end-
ing the 31st day of March, 18066

in respect of ‘Elections’.

MINISTERs AND HEADQUARTERS STAFF

“That a sum not exceecding
Rs. 13,03,000 be pgranted to

the President, on account, out of

Demanp No. VII—STATFE LEGISLATURE

StATES,



61

DeEmAND No, X—DISTRICT ADMINISTRA-

DEmMaAND No. XI—ADMINISTRATION OF

93 Kerala Budget

the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1068,
in respect of ‘Heads of States,

Ministers ang Headquarters
Staff’.”

TION AND MISCELLANEOUS

“That a sum not exceeding
Rs, 16,685,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during ihe year end-
ing the 31st day of March, 1966,
in respect of ‘District Administra-
tion and Miscellaneous'.”

JUSTICE
“That a sum not exceeding
Rs, 17,489,000 be granted to

the President, on accounf, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1986,
in respect of ‘ Administration of

"

Justice’'.
DemMaND No. XII—JAILg

“That a sum not exceeding
Rs. 9,16,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralag to defray the
charges which will come ;i) course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Jails'.”

Demanp No. XIIT—PoLick

“That a sum not exceeding
Rs, 81,14000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Kerala 1o defray the
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charges which will come jn course
of payment during the ycar end-
ing the 31st day of March, 19686.
in respect of ‘Police’.”

AND MISCELLANEOUS

“That a sum not exceeding
Rs. 3,45,000 be granted 1o
the President, on account, out of
the Consolidated Fund of the
State of Kerala ts defray the
charges which will come in course
of payment during the year c¢nd-
ing the 31st day of March, 1966,
in respect of ‘State Insurance and
Miscellaneous'.”

DemAnp No. XV—SciENTIFIC DEPART-

MENTS

“That a sum not exceeding
Rs. 1,609,000 be granted to the Pre-
sident, on account, out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1886 in respect
of ‘Scientific Departments’.”

DemAND No, XVI—UnrvzrsiTy Epuca-

TION
“That a sum nolt exceeding
Rs. 33,54,000 be granted to

the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1666,
in respect of ‘University Educa-
tion".”

Demanp No. XVII—GenerAL Epuca-

TION

“That a sum not exceeding
Rs. 4,13,85000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1986,

in respect of ‘General Education’.

6194
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Demanp No, XVIII—TEecHNicaL Epu-

CATION

“That a sum not exceeding
Rs, 21,20,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come jn course
of payment during the year <nd-
ing the 31st day of March, 1966,
in respect of ‘ Technical Educa-
tion'.”

DemManp No. XIX—MebicaL

“That a sum not exceeding
Rs. 98,00,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which willgcome in course
of paymenti during the year end-
ing the 31st day of March, 1966,
in respect of ‘Medical’.”

DEMAND No. XX—PueLic HEALTH

“That a sum not exceeding
Rs. 39,74,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg 10 defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Public Health'”

Demanp No. XXI—Pusric HEALTH

ENGINEERING

“That a sum not exceeding
Rs. 17,54,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg lo defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Public Health Engi-

L

neering’.
DeMAND No. XXII—AGRICULTURE

“That a sum not exceeding
Rs, 46,837,000 be granted to
the President, on account, out of
the Consolidated Fund of the

State of Keralg to defray the
charges which will come in course
of payment during the year ¢nd-
ing the 31st day of March, 1966,
in respect of ‘Agriculture’.”

Demanp No. XXII[—FISHERIES

“That a sum not cxceeding
Rs. 24,12,000 be granted to
the President, on eccount, out of
the Consolidated Fund &f “the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Fisheries.”

Demanp No. XXIV—RurarL DEvVELOP-

MENT

“That a sum not exceeding
Rs. 920,000 be pgranted to
the President, on account, ou! of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come jn course
of payment during the year end-
ing the 81st day of March, 1086,
in respect of ‘Rural Develop-
ment’.”

Demanp No. XXV—AnNmmaL Husean-

DRY

“That a sum nrot exceeding
Rs. 18,981,000 be pgranted to
the President, on account, out ol
the Consolidated Fund of the
State of Keralg t!o defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 18686,
in respect of ‘Animal Husbandry'."”

Dumanp No, XXVI-—Co-OPERATION

“Thal a sum not exceeding
Rs, 12,53,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keraly to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,

L]

in respect of ‘Co-operation’.



6197 Kerala Budget MARCH 28, 1965 Kerala Budget 6198

DeMmaND No, XXVII—INDUSTRIES DEMAND No. XXXI-—STATISTICE AND

“That a sum not exceeding MIsCELLANEOUS
Rs. 16,-?0,000 be granted to “That a sum not exceeding
the President, on account, out of Rs. 842000 be granted to

the Consolidated Fund of the

State of Keralg to dcfray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Industries’.”

the President, on account, out of
the Consolidated Fund of the
State of Kerala 10 defray the
charges which will come in ccurse
of payment during the year end-
ing the 31st day of March, 1060,
in respect of ‘Statistics and Mis-
cellaneous’.”

Demanp No., XXVIII—CommuniTy
DEVELOPMENT PROJECTS, NATIONAL
EXTENSION SERVICE AND LocAL DEvE-

LOPMENT WORKs

“That a sum not exceeding
Rs. 49,10,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keraly to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Communily Deve-
lopment Projects, National Exten-
tension Service and Local Deve-
lopment Works'.”

DEmanp No. XXIX—LABOUR AND

EMPLOYMENT

“That a sum not exceeding
Rs. 14,72,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg (c defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1866,
in respect of ‘Labour and Employ-
ment*.”

DeEManND No, XXX—HARIJAN WELFARE

“That a sum not exceeding
Rs, 20,086,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keraly to defray the
charges which will come in course
of payment during the year =nd-
ing the 31st day of March, 1966,

(R L

in respect of ‘Harijan Welfare’.

DEmMAND No, XXXII--IRRicATION

“That a sum not exceeding
Rs. 48,66,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg 1) defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Irrigation’.”

DeEmaAaND No. XXXIII—-PueLic WORKS

“That a sum not exceeding
Rs, 1,56,568,000 be granted to
the President, on accounl, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1866,
in respect of ‘Public Works""

DemanDp No. XXXIV—PorTs

“That a =um not exceeding
Rs. 125000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Kcralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ports’.”

DemaND No, XXXV_TRANSPORT
SCHEMES

“That a sum not exceeding
Rs. 98,34,000 be granted to to
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the President, on accoum, oul of
the Consolidated Fund of the
State of Keral, to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Transport Schemnes'”

DeEmaND No. XXXVI.- .FaAMINE

“That a sum 0ot exceeding
Rs. 337,000 be granted to
the President, on accouni, oui of
the Consolidated Fund of the
State of Keralg to defray the
charges whizh will come in course
of payment during the year .nd-
ing the 31st day of March, 1966,

LR1}

in respect of ‘Famine'.
DEmMAND No, XXXVII—PENSIONS

“That a sum not exceeding
s, 49,73,000 be granied to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the vear crd-
ing the 31st day of March, 19686,

(1)

in respect of ‘Pensions’.

DEmanp No, XXXVIII—STATIONERY

AND PRINTING

“That a sum not exceeding
Rs. 13,43,000 be granted to
the President, on uccount, out of
the Consolidated Fund of the
State of Keraly to defray the
charges which will come in ceurse
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Stationery and
Printing'."

Demanp No, XXXIX—FOREST

“That & sum nhot exceeding
Rs. 23,51,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Forest'”

CHALITRA 5, 1887 (SAKA)
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Demanp No. XL—MISCELLANEOUS

“That a sum not exceeding
Rs. 9,83,000 be granted to
the President, on account, ou: of
the Consolidated Fund of the
Statec of Kerala tc delvay iue
charges which will corme in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Miscellaneous’.”

DEmMAND No,
COMPENSATIONs AND ASSIGNMENTS

“That a sum "ot exceeding
Rs, 274,000 be granted to
the President, on account, oug; of
the Consolidated Fund of the
State of Kerala to defray 1he
charges which will come in course
of payment during the vear end-
ing the 31st day of March, 1866,
in respect of ‘Miscellaneous Com-

LT

pensation and Assignments’.

Demanp No. XLII-—-NatronaL. EMER-
GENCY

“That a sum not exceeding
Rs. 8,000 be granted to
the President, on accouni, out of
the Consolidated Fund of the
State of Keral, to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘National Emer-
gency'”

DemaAnp No. XLIII—CaritaL OuTrLay

oN PusLic HEALTH

“That a sum ot oxceeding
Rs, 1865000 be granted to
the President, on accoun'. out of
the Consolidated TFund of the
State of Keraly to defray the
charges which will come jn course
of payment during the yecar cnd-
ing 31st day of March 1066
in respect of ‘Capital Outlay on
Public Health'”

Demand No. XLIV—CsriTaL OuUTLAY

ON AGRICULTURAL IMPROVEMENT

“That a sum nhot exceeding
Rs. 1,17000 be granted to

XLI-—MISCEI.LANEOUS
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the President, on accounti, out of
the Consolidated Fund of the
State of Keraly (o defray 1ibe
charges which will come i, course
of payment during the year cnd-
ing the 31#t day of March, 1866,
in respect of ‘Capital Outlay on
Agricultural Improvement’.”

DeMAND No. XLV—CAPITAL QUTLAY ON
INDUSTRIAL AND EconNoMIC DEVELOP-

MENTS

“That a sum nol exceeding
Rs. 57,11,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keraly to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Industries and Economic Develop-
ments'."”

Demanp No. XLVI—CaprraL OUTLAY

ON IRRIGATION

“That a sum not exceeding
Rs. 55,45,000 be granted to
the President, on sccount, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Irrigation’.”

DemaNnp No. XLVII—CApITAL OUTLAY

oN PuBLic WORKS

“That a sum not exceeding
Rs. 96,16,000 be granted to
the President, on account, out of
the Consolidated TFund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 19686,
in respect of ‘Capita] Outlay on
Public Works".”

DemAND No. XLVIII—CAr1TAL OUTLAY

oN OTHER WORKS

“That & sum not exceeding
Rs. 665000 be granted 10
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the President, on account, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outfiay on
Other Works'."”

Demanp No. XLIX--CariTAu OuTLAY

ON PoRTs

“That a sum =not exceeding
Rs. 13,35,000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year cnd-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Ports’.”

DEmaAND No. L—-CapPIiTAL OUILAY ON

TRANSPORT SCHEMES

“That a sum not exceeding
Rs, 75000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1966,
in respect of ‘Capital Outlay on

LR 1]

Transport Schemes’,

DeMmAND No. LI—CApiTAL OUTLAY ON

FoRESTS

“That a sum bot exceeding
Rs. 6,893,000 Dbe granted to
the President, on account, out of
the Consolidated Fund of the
State of Keraly to defray ihe
charges which will come in course
of payment during the year end-
ing the 31st day cf March, 1966,
in respect of ‘Capital Qutlay on

» "

Forests'.

Demanp No. LII—CoMMUTED VALUE

oF PENBIONS

“That a sum not exceeding
Rs. 42,000 be granted to

Kerula Budgel 6202
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the President, on account, out of
the Consolidated Tund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Commuted Value of

LR 1]

Pensions’.

DeEMAND No. LIII—CapitaL QUILAY ON

SCHEMEg OF GOVERNMENT TRADING

“That a sum n&not exceeding
Rs, 13,8535000 be granted to
the President, on account, out of
the Consolidated Fund of the
State of Keralg to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 19686,
in respect of ‘Capital Outlay on
Schemes of Government Trad-
ing'.”

DeEMAND No. LV—LOANS AND ADVANCES

BY THE GOVERNMENT

“That a sum not exceeding
Rs. 2,98,58,000 be granted to
the President, on account, out of
the Congolidated Fund of the
State of Keral, to defray ithe
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Loans and Advances
by the Government'"

SUPPLEMENTARY DEMANDS, 1964-65

DEMAND No. I—AGRICULTURAL INCOME

Tax AND SALEs TAX

“That a Supplementary sum not
exceeding Rs. 1,687,500 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year endir}g
the 31st day of March, 1965, In
respect of ‘Agricultural Income

SR}

Tax and Sales Tax’.

DeMaNDp No, IV—Taxgs oN VEBICLES

“That a Supplementary sum not
exceeding Rs, 44,000
granted to the President out of

CHAITRA 5, 1887 (SAKA)
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the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Taxes on Vehicles'.”

DeEMAND No, V—StAaMrs

“That a Supplementary sum not
exceeding Rs. 5,100, be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to deiray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Stamps’.”

.

Demanp No. VI—REGISTRATION FErES

“That a Supplementary sum not
exceeding Rs, 11,400 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in

3

respect of ‘Registration Fees'.

DEMAND No, IX—HEADS OF STATES,

MINISTERS AND HEADQUARTEls STAFF

“That a Supplementary sum not
exceeding Rs. 1,77,000 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Heads of States, Minis-
ters and Headquarter’s Staff’.”

DEMAND No, X—DIsTRICT ADMINISTIA-

TION AND MISCELLANEOUS

“That a Supplementary sum not
cxceeding  Rs, 3,11,600 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1985, in
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DEmaNnD No. XVII—GENERAL EbDuca-

respect of ‘District Administration
and Miscellaneous’”

DemaND No. XII—JaLg

“That a Supplementary sum not
exceeding Rs. 4,72,000 * be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Jails’."”

Demanp No. XIII—PoLice

“That a Supplementary sum not
exceeding Rs, 10.00,000 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Police’.”

Demanp No, XIV—STATE INSURANCE

AND MISCELLANEOUy

“That a Supplementary sum not
exceeding Rs. 48,700 be
granted to the President out of
the Consolidatedq Fund »of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘State Insurance and

(1]

Miscellaneous’.

Demanp No, XVI—UNIVERSITY
EDUCATION

“That a Supplementary sum not
cxceeding Rs, 3,20,000 be
granted to the President out of
the Consolidatedq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in

e

respect of ‘Univers:ly Education’.

TION

“That a supplementary sum not
exceeding Rs. 1,41,88,000 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Kerala 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

(R

of ‘General Education’.

Demanp No. XXI—PusLic HEALTH
ENGINEERING

“That a Supplementary sum not
exceeding Rs. 100 be
granted to the President oui of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in rcourse
of payment during the year ending
the 31st day of March, 1985, in
respect of ‘Public Health Engi-

L1

neering’.

Demanp No. XXII—AGRICULTURE

“That a Supplementary sum not
exceeding Rs. 400 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come 1n course
of payment during the ycar ending
the 31st day of March, 1865, in

LBl

respect of ‘Agriculture’.

DemanDp No, XXIII—FISHERIES

“That a Supplementary sum not
exceeding Rs. 17,11,300 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Fisheries'.”

DeMAND No, XXV—ANrMaL HUBBAN-

DRY

“That a Supplementary sum not
exceeding Rs, 27,000 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges wl:irli will come in course
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of payment during the year ending
the 31st day of March, 1865, in

respect of ‘Animal Husbandry'"”

State of Kerala to defray ihe
charges which will come in course
of payment during the year ernding
the 31st day of March, 1965, in

(1]

DemaNp No. XXVIII—ComMunITY respec. of ‘Irrigation’.
DevELOPMENT PROJECTs, NATIONAL

- EXTENSION SERVICE AND LocAL DEve- DEMAND No. XXXIII—PusLic Works

LOPMENT WORKS

“That a Supplementary sum not
exceeding Rs. 100 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to deiray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Community Develop-
ment Projects, National Extension
Service and Local Development
Works'."”

DemAND No. XXX —HARIJAN WELFARE

“That a Supplementary sum not
exceeding Rs, 3,00,000 be
granted to the President out of
the Consolidateq Fund of tne
State of Kerala to defray ine
charges which will come 1n course
of payment during the year ending
the 31st day of March, 1965, in

UL

respect of ‘Harijan Welfare'.

Demanp No. XXXI—STATISTICS AND

MISCELLANEOUS

“That a Supplementary sum not
exceeding Rs. 100 be
granted to the President outl of
the Consolidatedq Fund of the
State of Kerala to defray the
charges which will come in ccurse
of payment during the year ending
the 81st day of March, 1065, in
respect of ‘Statistics and Miscella-

LR

neous.
Demanp No, XXXII—IRRICATION

“That a Supplementary sum not
exceeding Rs. 18,28,500 be
granted to the President out of
the Consolidateq Fund of the

“That a Supplementary sum not
exceeding Rs. 100 be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray (he
charges which will come in course
of payment during the year ending
the 31st day of March, 18G5, in
respect of ‘Public Works'."”

DeEMAND No. XXXIV-—Ports

“That a Supplementary sum not
exceeding Rs. 86,300 be
granted to the President out of
the Consolidateq Fund of ihe
State of Kerala to deiray the
~harges which will come in course
of payment during the year ending
the 31st day of March, 1965, in

respect of ‘Ports’.

DeMAND No.
SCHEMES

“That a Supplementary sum not
exceeding Rs. 43,67,800 be
granted to the President oui of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1863, in

respect of ‘Transport Schemes'.

Demanp No, XXXVII—-PENsSIONS

“That a Supplementary sum no!
exceeding Rs. 40,07,800 |18
granted o the President out of
the Consolidateq Fund of th»
State of Kerala to defray the
rharges which will come in course
of payment during the year endin
the 31st day of March, 1865, i:

respect of ‘Pensions’.

XXXV—TRANSPOKRT
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DemAanD No., XL—MISCELLANEQUS charges which will come in course

of payment during the year ending

“That a Supplementary sum not the 31st day of March, 1965, in

exceeding Rs. 2,00,000 be respect of ‘Capital Outlay on
granted to the President out of Transport Schemes’.”

the Consolidateq Fund of the

State of Kerala to defray the

charges which will come in course

of payment during the year ending DeEMAND No. LI—CaApiTarL OuTLAY ON

the 31lst day of March, 1965, in ForesTs

respect of ‘Miscellaneous’.”

“That a Supplementary sum not

exceeding  Rs, 7,93,200 be
granted to the President out of

DemAanp No. XLIII—CapiTAL OUTLAY the Consolidated Fund of the

oN PusLic HEALTH State of Kerala to defray the

charges which will come in vourse

“That a Supplementary sum not of payment during the year ending

exceeding Rs, 100 be the 31st day of March, 1965, in

granted to the President out of respect of ‘Capital Outlay on
the Consolidateg Fund of tihe Forests'."

State of Kerala to defray the

charges which will come in course

of payment during the year erding DemAND No. LII—CoMMuTzp VALUE
the 31st day of March, 1965, in or Pemmrones
respect of ‘Capital Outlay on

Public Health"”
“That a Supplementary sum not

exceeding Rs. 1,00,000 be

granted to the President osut of

DEMAND No, XLVII—CAPITAL OUTLAY the Consolidated Fund of the
on PusLic WORKs State of Kerala to defray the

charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Commuted value of

“That a Supplementary sum not
exceeding Rs. 300 be
granted to the President out of

3 b B
the Consolidateq Fund of the Pensions'.
State of Kerala to defray the
charges which will come in course
of payment during the year ending Demanp No, LIII—CariTaL OuTLAY ON
the 31st day of March, 1865, in ScHREMEs OF GOVERNMENT TRADING
respect of ‘Capital Outlay on the
Public Works™.” “That a Supplementary sum not
exceeding Rs, 19,25,73,800 be
granted to the President out nf
the Consolidateq Fund of the
DemAND No, L—CAprraL OutrAy ON State of Kerala to defray the
TRANSPORT SCHEMES charges which will come in course
of payment during the year ending
“That a Supplementary sum not the 81st day of March, 1965, in
exceeding Rs. 2,500 be respect of ‘Capital Outlay on
granted to the President out of Schemes of Government Trading’.”

{the Consolidated Fund of the
State of Kermla to defray the —
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(Vote on Account) Bill
15-064 hrs,

KERALA APPROPRIATION BILL*,
1965

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the filnanciui
year 1964-85.

Mr. Deputy-Speaker:
is:

The question

“That leave be granied to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the fin-
ancial year 1964-65."

The motion was adopted.

Shri T, T. Krishnamachari: I intro-
ducet the Bill.
15.07 hrs.
KERALA APPROPRIATION (VOTE

ON ACCOUNT) BILL, 1965

The Minister of Finance (Shri T, T.
Krishnamachari): 1 beg to movet:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of the State of Kerala for
the services of a part of the fla-
ancial year 1965-66 be taken into
consideration.”

Mr. Deputy-Speaker: The question
18:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated

._;Published in ax—a;ette of India Extraordinary, Part II,

dated 26-3-65,

Bill

Fund of the State of Keralg [or
the services of a part of the fin-
ancial year 1965-66 be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall
now take the clause-by-clause consi-
deration, The question is:

“Thal clauses 1, 2, 3 and the
Schedule stand part of the Bill"

The motion was adopted.

Clauses 1, 2, 3 and the Schedule were
added to the Bill,

The Enacting Formula and the Title
were added fo the Bill.

Shri T. T. Krishnamachari:
to move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The question
is: )
“That the Bill be passed.”

1 beg

The motion was adoptied.

15084 hrs.

KERALA APPROPRIATION BILL,
1965

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to movel:

“That the Bill 1o authorise
payment and appropriation ot
certain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services of
the financial year 1964-85 be taken
into consideration.”

Mr. Deputy-Speaker: The question

is;

“That the Bill 1o authorse
payment and appropriation ot
certain further sums from and out

section 2

+Introduced/moved with the recom mendation of the President.

iMoved with the recommendation of

the President.
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[Mr. Deputy-Speaker]

of the Consolidated Fund of the
State of Kerala for the services ot
the financial year 1964-65 be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take the clause-by-clause considera-
tion, The question is:

“That clauses 1, 2, 3 and the
Schedule stang part of the Bill.”
The motion was adopted.

Clauses 1, 2, 3 and the Schedule were
added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

Bhri T. T. Krishnamachari:
to move:

“That the Bill be passed.”
Mr. Deputy-Speaker:

I beg

The question

is:
“Thal the Bill be pe.sed.”
The moation was adopted.
15.10 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATIOIN) AMENDMENT BILL

Thes Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): I beg to move:

“That the Bill further to amend
the Industrie; (Development and
Regulation) Act, 1851, as passed
by Rajya Sabha, be taken into
consideration.”.

This Bill hag been necessitated for
the simple reason that certain indus-
tries were taken over under this Act
by Government, and in respect of
those industries or concerns, the
period of extension of the control and
regulation js due to expire very

MARCH 26, 1965

‘parent Act.

Amendment Bill 6214

shortly, and unless the Act is amend-
ed, further extension is not possible.

The present provision in the Bill
which seeks to amend section 18A
empowers the Government to extend
the period by iwo years at g time,
after the initial iake-over period for
five years. There is no deviation
from the principa] enunciated in the
This Bill just carries on
the same spirit a little further. I,
therefore, submit that this Bill may
be considered.

Sir, I move.

15.12 hrs.
[SHr1 SoNavaANE in the Chair]

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, gs passed
by Rajya Sabha be taken into
consideration.”.

Since there is the urgency of pass-
ing this Bill by 3.30 p.m. today, 1
request that hon, Members who want
to offer their comments may be brief.
They may not take more than five
minutes each.

Shri Bade (Khargone): If you are
going to give us only five minutes,
then we would not like to speak.

Mr. Chairman: All right, the hon.
Member can have one o two minutes
more. I would request that the
comments may be brief.

Shri Bade: After all, we have to
do justice to the Bill.

Mr. Chairman: He may have one
or two minutes more.

o &¥ : Fwfar  wEEm, @
I (e @ W) -
¥z fam o aa & =Y ©7 qwG WqT
™ g ug AW feEw  (dErmede
dr  FRww) fw, 1951 F e
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18 T % wiE FW F IIX W@
T ¥ 1 ¥ww 18 ¢ ¥ ag fermr
gt

“....it may from time to time
issue directions for such continu-
ance for such period not exceed-
Ing {wo years, as is specified in

the direction...... o

wEA WL § FIEE af g9 g
¥ o & @) ag weT & qarfaw W
7 T T qT 9T IF F AT @A
¥ fau srglewiw T T wem B,
qgel  wafg @ew X F 92y W
A T A A3 qvar ¢ Sfew a®
e § & = 18 @ o wafyg Q@
T & wfgw & 7 §F wfg@d Ok
e FIE  TW i § e g
Fm amfed | qE@ HET A g8 W
¥ forg g aET ¥ qr Oy wivefer
far 3 few ¥ o wgmE B
qifaas 18T 9¥iey 9T AR I
wHE FW ¥ IET Agt 4 @ AR
Tg wifews feargar § -—
“Provided that the Central
Government, if it is of opinion
that it is expedient in public
interest so to do, may direct that
any such notified order shall
continue to have effect after the
expiry of the period of flve years
aforesaid for such further period
as may be specified in the direc~
tion and that when such direc-
tion is issued, a copy thereof

shall be laid on the Table of the
House.”,

TR daT NWT F qg T D
Jr T fF dew mande, wR qafes
gare fewie &w@r @1 & W@ TN
gFgzT FT gFar § Wi gg Afe-
wrf wT awdt & i ws ANfewres 7T
qi T # wafy gATT g F AT
f wrewr ¥ wor W AR W
N ¥ ww wafg aF F fag aw
2601 (Ai) LSD—7

CHAITRA 5, 1887 (SAKA)

Amendment Bill .~'2i6

grar g R, a ¥ foag IR
FEAHT HAA TIT THAT § | AfHT WL
fafreer #gg #Y a1 fende @
ag frm &7 wmr @ fr W 9w
Afewme @t  safa 1 =& agr
hd § ¥ Ay 4y gg watew faw
i g

e 15 wifdoms @ ¥ g
fer g & & R gTAfeivm &
qX g TEMNe dTawEE @) W
¢ fr g flt sfefear & sevwm
¥ g ¥ TIEWE g F AT Ag I
T gwdr g

agt o g femmogar @ —

“I{ after making or causing to
be made any such investigation
as is referred to under section 13,
the Central Government is satis-
fied that under that section it is
desirable, it may issue such diree-
tions regulating the production
of any article...... .

Qo d¥o @o wraw fa¥ g § fF WX
gt feafa Sww €Y 99 Ay wEw
TEGNE KW KT KT § |

wq @ wifer faw & g oY
7g foar g d s o< dgw i
g foF G ¥ ® wwww g
@ Afewe =€ F g G R
JaF wafa & aura g 9 FWG a9
93 WIAWHFAT{AR 4T FEA § )
e ag wafow gelw @ wu !
B LA A Tgar g v o
Fwar & 5 T g WAy gl
o I KT F WA w1 g TEe
R agt wrEw w0 @ e §
afer i ot &1 wwar et
W FFTEA AL W F@A ¥
aa ¥ guAT e w3 g



¥ wwar § s fd sriae =t
U 999 AT FREEAT T4 § |
WE O WA T G G e
¢ ST w9 woeT AT A fean
AT § AT HEST FTH JoaT § |

& Ifemraldm § ot 3o
fer ogd Tew AW ¥ OE A =y
@ B IR W@ TR F qomRT Tiw
foer &7 egew foar a1 1 ag fow
waTE T

WO §'9 ¥ Far § ar agi o
weTd waw g g
R oF A wmEAvTEaT ¥ wfaw
gAY TR @ AT Hewe
F gran f 9@ e # Sz
AR ® ¥ TG IT |
= AHETT H G ATH & qIX
T8 gar W) W Fw
A I U I TR
W YA § geay fear
afefeafs aomg ga &
@ o g & ooy

%3”5”5333%§§
m%mf- s i
3?#‘33%&
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Amendment Bill

o F st FRF W gEE ¥
aeg wgwa g & wagdd & s W
¥ waifage s afgd 1 S o
WY 39 & fAq sy #3 g@d Aege
sl & wrafaay £ o d9v afgy )
T T g O i ) gad
& wifed s f oEd dEEwd @)
e M 2w 3 fF @ aw @R
W TG FA &1 T A W
TeaEl wodr 9 /X I9 & foQ wmEe
w1 77 wgr v fE ag o graew
s afew wwa 7 cE¥ geedyw
g T 10w Q@ weeEr wY fae &
™ NfFIvssmanfmar
gafed W &1 3@ wifgd fe o
ag el s AT e § gl
L A1 IHE  WREE A IEET
W FA & fag frgda #31 wwm
w THES 9gi Tafas gewe fewiw
%L dg I¥ WY FET AMEd
ggT g 1 gl uwm fgm
g, Wi 9T usg fadet
3 wgfaezg wife @ 1

arEs  ®T
gar gwmar 5 o & s1@m 7 ag
gaw w0t fmwr ot FW 7 Ao
g9 ¥ wEET I A FUGAAR
JoT A, SfFede 09 § % ggt §
g fag affgm e gafaw gweew
FrA F AN A §F AR WE
g ¥ Z@r & f 9t sigt W grw
FRE W9 W § g agl a9
gar &1 F@H 9T T @ ¥ T

6218
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af fFar o & 1w & oug
gar =ifed f& &gl 9w
gd W | FER 5w gz A
qI g ¥ ¥ S IO dAwwT
7 AR T & e w
aifgd | wrEw F) 99 g sw freY
@i srfedr

A & Rmr g fd www & Aw
¥ I Aok Frdmr 2 wRe
QRIS & 7 faaw & S 75 R_w
¥ 0F FQMAT &7 937 @I | BRA
qFEs & fay gzt wwe U9
qEHr 9F gm € | WFI W U4
gt fey fo wfw owew Ifw
gt faaar A€ @, 3} @wET @,
gafay wzawmT  §wT §wEr §,
IR wEEr fgawa 9w oA A AR
IE T 9T I TFEAS (A A7 |
O 9T g ¢ fF I S gFeaw
¥ fa wddfaw & fag faesft s
WG FSAT TTAT §, gW THo e
W/ 6T IR QY A E, UF TR ¥
g WX ¥ 3@ & fag o % /v A,
m e 1w wifw owd
wk tddfas gag A faew
& T IAH % {4 KT ATET BT ATAT
g1 MAoofagd T W
qag w1 FEW g g, feafa
¥ F9 gUX AT § WX WX IR
agr o fomr Smar g, @ @R R
fear omar @ Y @I IF  AWIRR

AT T |

7 @ & we g fE s
WL I FTEAT F FH ¥ TTHAT
T 8, I8 WUA ST W AT §
M I¥ FEgEr F @9 T I AN
=fyg ama afgd A fF SamaeTrd
WX fFemawmd ¥ qg 99 F1H A
gt Oow & 1 agi oY w9 9@

CHAITRA B, 1887 (SAKA)
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T e awgdl & wfafafis sy o
sfafafu € 1 st 0w, 1 sfwml
¥ g ¥ ug ww G T Afe; )
taa fag 978 A2 frgsa s Tnfgd
WX AT I A @R HET SR
gar ¥ waEar F Y W9 IS
™ # FEE  afs &gl W
A TG | IR I TS AW FI AT
wifzd | ww ¥ fag agd ¥@ A
# g gg FI@EI IT aTE S
@ & Avag wom g fr ag wfas
¥t qar @ F@ W7 gE wuER
FT AWM A FT | T OTRL
¥ ag ¥ g faw 1 g9 FE
g1

Shri D. C. Sharma rose—

Mr. Chairman: I®it necessary to
further discuss these things? I think
there are hardly about 8 minutes,

off gow w woEw ¢ ([W)
awmfa wgea, & W EY sgEedr
qEAT | IW 9N gee X ORI
Y

Mr. Chairman: The bell is being
rung. Now there is quorum.

Shri T. N. Singh: Mr. Chairman,
I have listened with attention to
what the hon. Member from the
other side said. I can only say that
we have never taken over any under-
taking without due reason. We have
so far taken over 18 concerns. Of
these 12 have been’ released and
seven are under Government manage-
ment and they are doing well. In
fact it is for the purpose of good
management of a particular cerncern
that we have brought forward this
amendment. The House is aware
of the circumstances in which that
concern was taken over. Therefore
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[Shri T. N. Singh)

we want to continue to have a con-
trol over that concern for a longer
period.

An hon. Member:
name of that concern?

What is tha

Shri T. N. Singh: The name of
that concern is My/s. Jessop & Co.

Shri Bade: What about other con-
cerns?

Shri T. N Singh: There are others
also which have been taken gver.

I have not got the list here but, if
the hon. Member so desires, that
information can be supplied later on.
I can only say that the law provides
that every concern, taken over should
be taken over after due enquiry, So,
it is not taken over on any other
ground. We limited today to
one extension period only. I want more
extensions only. If there is need for
further extension of the period we
should be able to do s» But the
limit is upto 10 years. I think the
Industries (Development and Regu-
lation) Amendment Bill, 1965 is In
accordance with the principles of the
original Act. Therefore I commend
this bill to the Hous

st oy : WA AT A wgr . fE
dtaq dr et A 2 0 & a® qeAr
agar g & wzer & gy zmefrar &
Y FTvEE §, A FH Fr oy
¥ fwa @Al o fas @, v s

FT@E H HfT wERg X gemw
FM
‘ﬁfﬂ'ofﬂ'ara!: ﬁ’mﬁ-ﬁ'ﬁ'

w28, T 947 uL qry faew Al 8,
# a1z ¥ wrE@ AT KT GV
gm |

Mr. Chairman: The question is:

“That the Bill further to amend
the Industries (Development and

26, 1965 Amendment Bill 6222

Regulation) Act, 1951, as passed

by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 2 stands part of
the Bill”

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Chairman: The question is:

‘“That clause
the Bill.”

1 stand part of

The motion was adopted.
Clause 1 was added to the Bill.

Mr. Chairman: The question is:

“That the Title and the Enact-
ing Formula stand part of the
Bill.” -

The motion was adopted.

The Title and the Enacting Formula
were added to the Bill.

Shri T. N. Singh: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:

“That the Bill Be passed.”
The motion was adopted.

Mr. Chairman: Now we shall take
up the Private Member's Business.

Shri Harl Vishnu Kamath (Hos-
hangabad): It js scheduled for 3-30
pm. I don't think we can take that
up before 3-30 p.m. under the rules.

Shri Raghunath Singh (Varanasi):
What is the harm in taking this up
earlier? .

Mr. Chairman: Let us not waste
the time when it is available. We
shall take this up if the House agrees.

Shri Harl Vishnu KEamath: We sghall
have five minutes recess.
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1525 hra.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SixTiIETH REPORT

Mr. Chairman: Shri Hem Raj:

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Sixtieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presentegq to the
House on the 24th March, 1865.”

off gER W W (3 )
FNNfa  wgg, W@ ow fame ®
e FT A JW

ot g faeoy woww ¢ (Gormaiz)
qi fame som w97 far s

Mr. Chairman: Order, Order,

Shri Raghunath Singh: After all it
is a question of three or flve minutes.

Mr, Chairman: The question is:

“That this House agrees with
the Sixtieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 24th March, 19865.”

The motion was adopted.

Mr. Chairman: Shri Prakash Vir
Shastri.

15.26 hrs,

RESOLUTION RE: SESSION OF
PARLIAMENT AT BANGALORE OR
HYDERABAD—contd,

st oo srent :(faeEtT )
gwiofy W@, 12 A9, ®1 A
%W 939 ¥ W9AT gg g|rE Iufead
fear a1 & @83 ¥ us wigawd
sfqur wra § AgUaR WYA AT,
T I & e e & Aar el
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&l T FT O ;
T A WY 20 AR, 1959 H1 A
Iufeaa fdar qv 1 39 awy ¥y
* fady & gue-wd w7 9 gt
rdl, wrr ¥ g7 gfeai & goc ¥
g WO WYY R 9rOW FETE

FaE-Fd WAl A mA IEI A
wa§ oz gfer ag g ot 6 e gw
INHAT AT FEAR ¥ FWT AT QT
gfydwm W@, @t s9x & @@ &t
Tl & A € 0% a1y s wdt
CULEL U Coot: (L R
frat fs gu et & dog & weaw
T ®1 e W, 9 W
T ¥ ag gfaar & g ara &t ae)
®1 OF 9 JUSH A FA qUER |
el gfer I g & Y fF agt
WHEER & A FEAET W -
T g W awr & wfudvw &
¥ gl I HT @A HE QAT I¥AT 8,
a1 € 89 Fafeg) 9} sHnfar s
37 A0 F oF a1y faee A gere
fou aga =fea g @

TF W gf| I ag W &
qr f& wwr g & g@t ™ ax
HEE FT AT FIA ¥ A A¥ATAC
F 92 ® eI FCT T8 oAy, oAf fF
gag # ¢F faww mger <@ § o<
W EEX FHY F UF TGJ WE-
wE WY UF A IR gg W
g ur fs o & gra A gmegt
o1 wfywiv 377 39 & §, 99 FI
o @z & wfraww & fau  afeor
# ST 9T, A FEHIT 9 WA &7
Wt agd wig® T3 @

W & wfafaw ov w5 gf|r Wt
q/ I feA awrEgat 7 mA
w1 faelt o1, o & gror S
AT AGATE | TO A A FG
q1 % 9@ ww ag a9 w4 9 § fe
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[ & wrmg wrer ]

graaE ar ATAN A §47 & A@iag
1 a1 &9 & WA FIg g AT HTW
fr oz & giadna Fasarn, faain
ar Ry ¥ F47 A FY, A IT AT K
feg SHIT QAR J FHAT |

T § gfEaar § 1 1959 ¥ A
3q wewrda ¥ faQa § & of 47 )
% 3q gieadi ¥ sac ¥ w37 Ao
® AT KT E |

xZt TF §AT FT A I FIAT
2 fF g &Y gzedt ¥ frarg v aqqeqr
FTAT HAT FITATR FH KX A AHA
Fagz s@ AN ¥ B AR E F
qT94 QI AT ArF g w3 9
o9 §97 & AAFW ¥IET QY §
T F 13T DT F I¥ FA4U A 9T
argac i fafady wgar 9 av ad ?
AfFT AR TF GG ;T A I
¥ TZX FT 37701 HAT 97 TAFAT AIA
AT F TEA & IA 1A B 9% I90
%1 % fzar | WA g3 A TTe WHo
F4T AT § AT LU FAT WY AN § &0
¥ I7 FT 3T QM FT WIX TR
STAITHRIT WA T ar FAT AR
FAAT AT A 6T 7 9T HAIHAT
wiaT g€ At #17 430 ¥ F A @@
¥ ITR QA FART WAT AI@T
fag faara Y sTaear A8 A ? AEA
7z a1 f5ar ) afs s ga e 9 7w
grg &t f§ €37 & oF wATAT
garaTg ar AUATC # QY 3 § 3TTEATT
a4 & Y aohra W & w57 § AfFT
AT H AT FLAFT | FRA T ALY
f AT 3@ w&wT F 3 FF A4 F30 940
3 fiF gag w1 A wfadaT § rwas
¥ gr qaerE § DA AT | AX N AT IF
ay ¥ iz 73 L AfeT fagin sa
T[T Y TR A FTA 5 A A 0w
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W X W@IPY MR Az A
WTT ®T WTEATHT ¥ AT ¥ ™Y Y
@95 1 % wigdwqa g wia &
frdr T & fFar @ o} 9w g
a% 3z ar fram wify Y sgaear
ST oFEN T

AT qF SAIMA ® G AFTA W
graeyg &, AT F H1 qar & fF faara
AT & FFEYT & @FA T AT 904 8§, I3T
NAF FAL § SNART a0 gav §, gt
ITF AT F¥ Ghaar gy F 1 FAA
T gz W g f drate ¥ Ay AT
N Iy IO KRy § A Aawr F
et o fag ware ¥ weaa
A, IAF WM AT AT 1 qF QA
TFE3aT FT 9T WO AR IHE F AN
frar =t fe ara &Y 2ARrT A sTIEAT
UqF IQ@ aF FE A X FIAMN
gfwazsmasm s A fimr faaa
FAHFH | ATF FIF g7 fAay
AR 1 73 WE AN T 0T A
g 5 537 agagh faorr 9 oaw
art & faar we w1 FE w0 A

dradt ary ag & fF auec F Frataan
F MR F gIA FIafeqt 1 gw
17 7 (8¢ $417 9 fRa g qaraw
AT | IAH qEAAT A I3 HI 03
g & 7z weary oAt §37 F I3f &1
frar ot a8t @t qrar av 5 wid7 92
Y QrRFzT F F qrag T 9T 41
g s warargr ¥ 3z wwfar
gar fF dag & Qar QI QF F57T H1A
AT & AT FIGT FTAT T FY FL-
sifet & wAfgric gem Iab a9
397 & | XY IFT F FI FATAR
T ATA ¥ gwifay g7 € 1 MF
qZ WEIT WY 9r W FAATAT ¥
a1 717 T fF a2 95907 wIw TIET
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¥ qrr safeqa fear agm, o R
O T Frataat ¥ s wF Ay
sfeml ¥ W frax & W faar
TF TG § wgEgn @ IG qR
T | IEW w7 fr A feeelt ¥ 7w
WA RXEEFTFHHTI I FH*
R T fafaear ar o€ § ik 9
TR FrEAl F I F FT AT g7 frary |
IR Hg1 6 e gF qan ww g
& dox o oF wfgdwT w@ awx
&1 aTeT § A gW I wrEA) ¥ ¥ gy
FG 9T B FW & T17 N wrAEE
FTES R IAW A A7 faAy agr W
wrf e FFAT § WX FTAR a1 G
#* oY w9 99 §HAT § | I W I FA
g & T A o wravas wvraa §
TR TFd F I W A7 3747 99T
HIT & AT @ FATY ST AT |

ww ag W w3 # fe o oda
® wfgdmw &gt 7 ¥ el #
a7 war wifs ¥ F fag amwrR
97 Wifa® WX &G AT | qg AT
S G9R A A WET & | ¥AH
T a8 & f aferor 3 a3 §% a
g 9T W § FA & w4 AT F
a1 FEwar § wfwaw gow ar agt
¥ qC TG 9 IEA W TN AL
FF TG 93 | T WA X B ¢F D
dat &1 o wAT T 9IM, g A
O & | @ 4% 9 R sAAT,
FFIAST AT WX FE qag 1 vy
Fl 7 J, TAAE HIT AR 60 &
AW faiy ®7 ¥ Y& 7 997 TS
i@ A Fszragmg fw
A AR e w1 A gEfag
seqa far @ f afaor wrea Y A
FF TaTfAE) #1 @ F I & A
#1 fF 19 o 39 T FT § Igt
T@ER B 9N &5 & gg @
AT T 9N fE qAg #T O
gfadwT gt 9 & a1 33 AR WK

CHAITRA §, 1887 (SAKA) Parloment (Res) 6za8

TN G R T gY 1 T ET
gfez & Wt fs S *7 It faary sw
waT § | A A AT ot wr g
gar & frx Y frary d7 w37 08
f& gard 57 A% W ¥ waT ¥ v
ufas Tur ¥ WX Iaf F97 F) ¥
g F IO HaFN § I
farm &t sfsm€ § oYt gawr I
"y 1947 W 1950-51 ¥ gTaTT™
a7 /T FEHTA ITRY STTEQT #1471, qX
@ fag fo7 wo gad at F favaw
wT F71 at farm & sEawgat # 7w
A & Wt wonr B fadry fager

A

@ a3 fe ayraesg I w3
fir g™ gt & W FT 74T TOA FIA
f& gak agr @, AT qTA AT 7
¢ 5 groag oK IR F 9
gfgdwa X AU § A FAOWU A
rTa & g8 W FAF A FedAr
A g A wre Aw fam wg @
s arar & fag groae #@ s
frsr @m wYarsy feedt & 0 gm
@ ¥ g7 wrf Aty 78 & wi & qra
TEArA ITfeqT FIF A9 9 §5 7T AG
g fr drcars oI S # & ar 37
A A ¥ fAT OF AR AT aaT w
wlrra & 1 wnT Aw & w37l e
1% #Y gfez & ATTIX FT 37 ITFT AT
gqrar st & gt R fraw o
@ ¥ W fram @ar 7T 917 AR
feam @7 ¥ T ¥ WA F wqIY
&Y 98 g &, A8 W AAIATHFF,
aF Y 7T 7 F Ay 1 W fraroig
& aFar &1 A6 FTH F IG5 AR
# o frare @1 w7 & A0lgT 1 /TG
aat ¥ aFR A A q7 FU A CF
R qrat I 9T Gr § AT 9T
gz & wfaynT w37 & 24 foar & ¥
AT AR Az T T W R
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@& wfgdns ameq a1 § fs awnfa
@ F g0 7877 9 & o & R ous
mﬂqq?['arqttﬁ' ¥ faeelt & wOH
dex & wfutvw  affas & &
ferg a@mar § 1 gw A 3w fa i selver
§ § fam fav wrw & ugefa € o1
¥ 39 99 F gImw Al fe guz
¥ oo wfgdww § wfenfag @7 &
faq Wi & wegufa & mow roE
qr gAY & mfaa & 3 ag a1
T el ®t fwmiemr @i A
TF 19 WY @Rl | gEY I ge Al
WY WTIAY | WAy A0 AW @Y ag @
& 37 ot & frand o o7 aawd e
GECE DL

_Session of

far Fmfari & ox 3@ gfgwar
w1 & fFar | 9 9% IR Oy We
s 5 daz #1 wfadww wzi @A
wifgd a1 I v fawg & fFely @
w1 F5 g &A@ o W T
W B GAT O1F A 1 e g
T W AgEq | 9T fem Ry
Ta oF &, A FAN a@ OF &
2y # g @ gfe ¥ Wix 2w A
afcfeafidl &1 e ¥ Tad gq T
R T "wYET F@EL B 78 W
& fr & wig & fewht § wfadwm qen
aF § W 9 @ wUETE, dEr
ar AmgT & W wfadw g e
§ 1 3@ ¥ T Y A @ ¢ e wEe
w1 wigaww faeeft & & & awar 3
w8 wa JEF A awar &

A T 4y & fF gwg v qw
wten agi Q% ¥ feoet § e
wifz #1 Wit aga 7@y wm g, fr el
|A | I aF G 0f § 6%
W TEWE IF G 7E 9T =
quzw a% WY T @ § 1 3 o =it

MARCH 26, 1965

Parlinoment (Res.) 6230

g & feeat 3w wfwnnz a1 %
femr oy W gw fma Wl g%
Ry & fegeal Wt ¥ f7m ;o
AT AT B TZ @7 AT MU R s\
& @ wfuguw et & g A oF
ufudew zfaw wa & g ar faesly
9T IA6EIT ¥ A TATT qqIL TG
WE T A TP T FO FA A )
st WX Seh & fAur ¥F @ g
Wt FEeT

O Faw T3 w1 ag § fe ey
AW ¥ ACT A AGY & | ALY FFT AT T
3 5 13 wish a w1 gEw ST, w9
g w1 feeit 1 IoraEr @\ mar o
R woS a@ & 712 § e g o
FAFAT AR ARG ST Y -
s A e et Y & ™
waT 3 39 awa faer g9r

FETH SO W A7 A faear
¥ @ g,

frra ga v @, 2@ Famw
L = i

fom awg w9wr g wTaT 91 IF
79 W ITH T AT W e 91 F
feeelt #1 thew ¥® weer A &
g & fag | e & e a9
w3 d5% ¥ gfest it ohE A
wfar far o @l w o §
fegw wwwi & fau & @ m@oa
qIE & wradt ¥ fov o g & e
freer watg aql § s=a) W7 @ &
g frg 3 f safc 1 Awe
T gm0 fae W @t
nrEs § 7 fog #Y @ § @ favam
wy & e @ o oo gdE ®
farma 8 A | T w8
A ¢ S et & thew & 39
forwr & sfirdw foa o e gt A
R g7 § AT Qe AT ¥ g
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wEE dz @ agas @y g 5
frax F g F AN 3w wfoudw
|

TuAfas AR wrifes gfe &
o @ TEET A7 I¥AT W A FEA!
Tf@d |\ ofeena & awxufa T
wgE A qfFEma @R W W@
AAKA F gW §O FA @ A e
¥ 729 f5 § ST & 7 FT TIEEY
) TEEiqdr | X ¥ | s X A
I v gfawd Soeew 9t gl
9T @ WA Wt &, fFT g 81 38
N ¥ am ot & Ay ¥ e oww A
3f:.ar % amfor wge w1 0 ©F &7
far g e F e N m N g,
Fgr 9 O TE T S awdr
| wremad A¥ 2w # fo fred
wag ara #, faat w1 ffor @t %
foar & T wast & frwor wfes fean
§ & ¥ qrE FOAT ToEE G @
wifgdr | Qar g wirer Y e &
F© TS TG & | AW FgA & wiwwg
7z 4@ & fF gErdr ot dra
¥ fe g wie @ SRR Ear @
o @ & fawe 8, wEfag
ZuTk wferssl ¥ w7 & | gEwErd W
gt &1 @@ g & fe o dfers
o R wfees ¥ waw @A
Tifgd 1| & 9 T IFR ¥ fdt
qfiada &7 wye 57 a 99 qHE aET
3w Y Floar owa AP 1 T
awy fawet #7 grera 4g § £ ag aifee
£ Fra oY TR A A7 FT A R
agt & woTe &) W & g aE
TEET ¥ 1 F T AH i
# vy agi ¥ Faw 295 WA LR
fredt & freaa @t Y v § ot 8
1 F A e T AT ¥ @ A
g Y WIT AR AT qA A WA
F& a97 7 GETT AT WA 9T A

CHAITRA 5, 1887 (SAKA) Parliement (Res) 6232

e agt ¥ A & A gL O Lo
o amfcr gfee ¥ ot @1 @ T
uo wial ¥ wwe g fear oo
q¥T |

TF AR &9 o I @, fowd
7 & wgm fr sox W1 @& wiwdwA
o W F WOAR WEAr AAE\T
g fFET AR AT A &, ag g ol i o
Twifas W amfas ol W
AR YA | 3% sAws ¢ f5 oax
worfow wfafafe @ s oo &
T gL & &l F O 77g F I
1 9% TF AL & Al §1 aweqm
¥ offim & 1 faeslt & Tl g
¥ 39 &a & oY X aga @Y 9 wgfuai
Q1 @ W § | §AY TR TwAwgAr A
ag ¢ fr &rr 992 & at & vt avg
¥ AR @ A O O )
T T WG (7ET | AT F A°7 qER.
& & afeamc @ & & 9% fs wif
F0d AT § | IW FAS A 3@ AW
{7 & T & FT TO FAX wOWX
¥ W @l oX ag Gy ae R oy
& | 3f%T 99 ¥ oo sl & AT @
e fe arfearde & s sk favig
Y E A ST W T ¥ aFaar
% arg fa=rdl 1 wrRT w2 gar
ARG ag ¥ frare g g aw
favrg o o & 1 9@ q woAT wre
¥ @% 39 T A I N @A @
LRl Rl

Fh TAIeE W o&a A Wik
afeqor W@ & A A ] 1 W w0 w7
AT 8, T o v F Wrer & qeA /)
¥ FT IZT IIET gQ AT I9F 77 TR
agr safaq w= § afewr w @ 1 Gfea
faw qrw § @ W oww Wik @
e  whifes AR, 3@ 2k vig
I F AW IR A wgT § fF aman
W AW & AT gARD 30
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[ somwr 77 ey ]
afwfaa #Q@ 1 7 g agt 1@ AW
F 9zar T3l AT F 1 AT & forar
g5 4 %5 7 A0 0=+ 13 05
Ay faqm awr & St awsT T §
sa¥ wee 7y ¢ o i & wfafom
FE gE{ WIST §F 2 T A WTAT TGN
T FHRAT | I § O AN A AN K
SV F] A FT AFAT F1 GIGT AT 97T,
%ﬁTliﬁﬂﬁW@W wfvard
& agr wrwr ¥ g B o F w3w
T F@ faar mar gwifs g @F0 X
W g ¥y A9 e

Wiy ® OF q97 fFar WY gIen
Yz § 9 ot & & fedy s W
framdT wmaT ¥ IF WIE 9 F FT0
AfFa o AT WY w7 § g Iq AT
Fr groord T8} & S wEE & maed
1 AFHC bATE TE | e wrw F
TR Fd% & T wlagaq gem oar
srgi o2 fgdr &1 @ T @ @
& ag W garQ wraATHi & qfda
Frm BT gH I FY WAy & afcfaa
g1 | 74 ¥ gAY g9 # Y TATRgiAat
§ 37 &1 fAuwr ) s ST 99
& gem A S Taqwgfiar §  IAE
Wt frowor @ s | e ST
IaT WL zfeqor W & & o gEl
¥ g ¥ fawa @ T v 5T A7
WIEATH F1 WIEE NI HF e |
ggi faw wg ¥ faaw d@ w@d
& 3 guiwe § FARE O F § IHA I
g o =i OF wx § feelt ar
graafts T ¥ 9 § ) T a)
¥ ogg & @ ow AP AW 9T 3T
AT FT WIEAATHT F GAAA T AI]
faaa wrfzd | g9 & g0 W §9
aqaawzimal & frawor o W
STor o fae |

ara foag ag & fiaor wra &
Tl w1 R gar §, T W

MARCH 26, 1965

Parliament (Res.) 6234
gaT ¥ W IR Wi & fagr
AR IAT NAW FT 3@ Y QAT AT
¢ & oft a% ag 53w TOEE WrE
& | 9T Tl & AR gar
& A R | T I W F Ay aferor
WA & " #v 3@, wE,
FI A WY F1 IQT AT § HYAT T
g ® W faw w30 & oA
WA RT TN H A IRE
go waw wafw faaw f oWR
i YN TEF ZET | TW YL &
HIE NS ¥ CF AL & Q@
fasm

O H A1 99 § T8 A0 g Aiepfaw
QFAT & | @ W= aR] ¥ AR R,
58 faq 9@ & wwdar A Wi
g/ & fa¥ mrar | ag A ofdaa
ar | & I¥ 9IYT qATT HaT Age
¥ faamy & mgr | JgE A 7 gAY
B3I & 97 981 fF #41 39 7 frgmm
1 @7 | 4 99 X qaw@Em & ag
wr@ad  qu 9@ ¢ a3 qfex S
T g3t f5 ag feegeam § w3 w3
TT | 98 34 @ 5 & e qan,
FATTY 4T, FATIIEIZ AT, TZAT 4T,
HAFA AT | AITZLATAN & JTT &Y
agl fo qad feegen adi 2@ 1 e
FEr fFr o % s30 & & M
fegmm Y dar 1 & wo w1 AgE
ST & & weT FATar § 1 I A FIGq
fo feegmm w1 am &t fggeam &
ag feror wikq & fRar gar § 1 wq
% qn qr37 gfear afY T 97 %
fegeam adf 37 &« | ofsq sy &
w7 5 fog gfte & @3 3w &1 a0
fargeama faar mar § 9% @7 & fA
q W T ®EY | W fw o #T W@
T qar wam f& W@ &Y 1 W@
gfez ¥ ¥t ag S smaww § fr g
qgi @A =gy W AZT AT F IT
grepfas waferdt $ 2arar =rfgd
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o wrew & ot waw waw §

TgT I I CF a1q & gH RN F WAy
AT FT & A7 § fF 7 F wiwerd
#F w2 gE A & 1 wg wfE A
faar, 2t fa7 g8 w1 wFEW @O
R | 999 WEIEY ¥ §69% & wigdwA
o1 3 fag 7 w¢ ¥ gt il Fr g
$ & g da3 qIed A 9 glaar &
¢ 5 3 @ g frala & & 9
¥ gEag § I Wi F agedt 1
w31 4% & % fa7 gzl & fRaf=w
@F 100, 200 4T 250 WA F FA
9T & W W M IAF 93 a
¥qg #17 frafas &a & ofw s
£ | 39 TFR & a7 A qifearie W
HIIFW & W woq frataT &a &
oY Far w3 § | AT 37 %1 97 gfaed
st & 1| afz oF wfaias efao & &
At faq a7z & 2 wfugaqi ¥ g7 ooy
fratas @3 & o1 a5y § AT THIC ¥
7% wiaiad ¥ § @ wey faataq
/a3l & Jr TR

T F AR §T & I3 T A7 @
f&s 9 3 wigy d77 a7 A7 F7d-
FION & gl & 7T I7AMAT
37 & & glawrw 7 39 7 & |z«fa
SFT R F, IN IR F A AT @
qeq1T FF Ifez F, @i qarify afizg
W7 5 § IAT €417 9T §5¥ AT {1
5T A FEINTAA ARGAT T
TF F4T_NEIF FT 03T § | 7
IRIY I7 g7 F 91 97 § 7 33
weqrg frasr /i awr & Iifeas M
af fear qr 1 & & wegw froroar
fageaz, 1959 ¥ AfFT S graaaTw
T X 14 A, 1957 F1 4G fram
@ty ¥, wifs agi 7 oy qar w7
917 ¢, faary qar az=ql § @9 A
qrqq AT T qZ Wl FF ¥ -

“gigw ST IAT WITT ®Y

CHAITRA 5, 1887 (SAKA) Parliament (Res.) 6236

wraTH® AT & fey
wE+ T wEwE ¢ s
9T ¥ 0F wfuama &71-
TR @, AR fqarraty
N faam awr w1 waw
‘W v & e
ey e W1 g
*7 wfNave agi g1 a%ar

g

ag WOy Il fr wnfa ag § It
9% ¥ weam A wewfa W & W
TFR & T T ag awwia 2 4 §
RNy A gfee & @t TR W@
Feaeg ¥ a7 w0 A | wg
gfmar wata AgY g | g wwar §
f& a7 1959 ¥ wafs 7g wemg &
sy 1 fear ar ¥ s W gl
§ w1 fadw v 7 7 §), 99 a9g HY
ofcfeafmi @ sv &t 7 § fF a3
it g Ay fag & afas w@
wifaT & g | afew g ofe-
feaf @t azar q@ § | o W WY
oFar #F 3fee & Fmar afgy

¥ qUq 3757 FY ITIT F WK
F oy gu fox vz wgm fF ag
NEMa g7 39T § 7 far o7 fw
qxTE & WIN ARRFT ¥ 90 faa |y
X F g e fem g1 AR
ar QT A 3 @7 1959 ¥ A
e 7 fear §rar ) & Jw & gwar
7 gfe & 37 a9 W ag AT wIAT
AR AA N HZATE | F gqAAT §
s aR I7 ¥ 3 87 1959 %
weard ¥ fwar 91 37 & 9 ¥ AR
WHAMTIT AT AT

g frorma § e d7da s Wy
T AT & qrq 37 9 w15 Frotg
&1 % 37T ¥ T IR FT AVAGT
wgm forr & "7 azedi w @
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(<7 warmw q;: weAr ]

& WX qE@ F oF Wi & frafaat
g g It sfrwre w waar
afgl wawe: A W@ W o

MARCH 26, 1965 Parliament (Res.)
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® wfadww wgi qamar w4 ag
Tsgufa F FIC oY fagrmar g frag
gt qAfew @WA w4 w1 wiwdew

qay g
Mr. Chairman: Resolution moved:

AT FL | AIWAT BT WERT A
W 59 ® 87§ a9 @I §q

IFH WA® TEHT T qFW AT )
“This House is of opinion that & oA E f& ag EEHT faga a faa
one Session of Parllament be .
held at Bangalore or Hyd:rabad 9T TWIargE ® faamt sor Tfyy |

every year.”

T ¥ @A I g g WK
gag 1 fawior g 8, a9 & g ww
YT F ¥ A AR A F q=9i F
& F W qua aear @ g, fF o
1% e 7 § 5 sag w1 & wfedew
g wca & fog 0 oq &
xawT I, | R e wedw g
¥ w1 §, @ wear o< fa=re o g
&, T & AT GEHRICH H 9 & §4F
# ot o awd g g €

Shri Shree Narayan Das: | heg to
move: '

That for the original resolution, the
following be substituted, namely:

“This House calls upon the
Govermment to appoint a com-
miitee of Members of Parliament
at an early date to consider the
necessfty, desirability and feasi-
bility of holding one Session of
Parliament at some central place
in South India every year and to
suggest ways and means of doing
so if the committee recommends
such a proposal.” (1)

Shri Siddheshwar Prasad:

T ogmE g f& ag wwE S
[ WIHEGF § IGT T ¥ FO wAfaat
o § | WTATeRE gt & Ay, aewfaw

That in the resolution,— oFar & fog, 9T agam & fag

For “one” substitute “Budget”. %R TF Fa & fa=rdi & wawma g

@) ¥ faqg ag www ¢ e g W &

Mr. Chairman: Before me there is  (4TWW WRIl ¥ &% & &7 ¥ ¥qr41 A,

a list of about 17 Members who are faeT ﬁ' 9T T 9O 3ﬁﬁ ™|a

anxious to speak. We have got at :

our di:posoal sli hours at th: most. a{gI a™ @"TT | afe @ R WM

So, it will be better if every hon. ¥ wweam g fF ¥ T gfeewror Wt

Me‘mber takes Only five minutes. As ﬁ'ﬂ'ﬂ“ﬁﬂ' g f* ;T T qFGTrm
ed, we will take the gpinion : .

:Ffetg;DIiIZusn whether the timeoshould m*mg | fegra srw AT

be extended or not. s & fet wr waw adY g &war )

g9l & s ¥ W §ag &7 wiwdve

L st A, faeelt Wi forer &, @

qr | & gwwar § fe fegra s & ar

O B A7 @ & 1% fadw A

I NTAW W (F0)
T AAANG q2eq o e e’
fY 7 N gwey wHT F A gufeum

firar § ag aga wrraE AT AT R g Ty | e g1 & e
ag A WHY FY w1 § B afaar I wEwE W ), qeHE W,
T@wamsr s fos i ff § fedag Afen oicim 7 1 wiew gfer &
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ar WX Wt gfeemi & 0 gafag ¥
dnraT @ f5 w7 1w 9 faae s @
% fog ur afufa frgea & wrt, fow
¥ dax ¥ WA gae g AR 13
afafa oo w1 faoer 91 & gReso
Y GA AT FTHR F a9 A Szt
g 97 X W faar F AR oA
grafa 2 | gaifae &3 ag gwga @
¢ f& ux afufs # faafor fear it
e & T 997 F g7 ® W faax
fem wr? f5 ag wmaws § ar 4,
ABATg a1 TE, STAIH § AT AL
BT 7 A 1 frE v wg
gfufa vt foa ot 9@ o fa=me
s Hgw e F 1

& gga &1 SATET gWg AG S
ARAT FifF @A ¥ ATAAG T WA
fra sawr w A &, Afwa ogr &
EF TEIA HI WG FAAST § W@
BT #1 FETEAT Y WY 2@ Fifgw
gafag & ¥ a3 dmg7 Taw §, W
o aw g f5 auer g9 §Mgd
T TR FR T F qF qfafq w1 faafor
FEY T FUN afs g7 wIw 9%
g g faare femr o &% 8 @
1 §F FEIA 9T f4IR FF F1 AF
fax | 73 d%e7 737 A3 ], ¥AAC
¥ g g fegr oz faae frmm o

15.53 hrs,

‘[Mr. DEPUTY-SPEAKER in lhe Chair]

PR REERAE CIEBE B> (B £k E 1L
St Ay F oAy B I FATE )
qx & 3% OF AAIT 8 T FII0 §
fF “oF” & eqrA o “Ta”’ @ ag )

st 7% AT wrEAr AT ¥ 7 =
FAUAT A N NA MG ITAACHE
amafizda ag ¢ fe o aw

CHAITRA 5, 1887 (SAKA) Parlioment (Res) 6240

ot feafer § Sa% g 9 W wrw &
framfr i e & 1 g wod # fog
T W &7 frardt ama §, av feeft fort
&1 franft qra7 & 0 oft fafy
T Tg7 W ¢ & gl awn
a7 F2q T fomw 7 g 2w
¥ WATR TR FT O JAGT g W
@ W FT FAF Avf ® ¥ AT &
T S fF g g ot 99w/ |1
framedt 7Y &, afew swrea #r framely &)

welY 3 feafey § Sad gw T Oy
ay & f& o7 fimdy sl Y wo w2
¥ A0 7 faew o gaEr anx
TRRTF TR I & g Ml
®G ggh g, @ ag A faew &
Iz fFdt a@ 9 9T ® q9dw wA
¥ faq o= grar € 1 A 3w # fegfy
ag & e ga ga 9T A a| 7@ §,
fgor W@ w1 oI s@
@l W # A w@ §
ofreslt wWreg & & FQ@ &
TAY WICT FT THRAT AL G FwAT )
Wiy & @R Tz aed qaaa
g & 95 #1 of auTaq fed & wfa-
foag dgTamg ar S A €1 1 gAY 2w
®Y WTATH® THAT, FUAMAF UFHaT,
qiesfaF oFar I3 avr 3w & wifgw
ST 9T Y g AT 730 | A fau-
ZASQ gafaal & ST FIET A HY
oFT ¥ fam Fwr G2 3 9w § AR
%9 a9g & w41 arwias, w9,
gicsfas faera &1 g Jifaa a6T
& Hft 1 7w ez & A 77 wrEEE
2 fF g9 397 9T TEAATAF (3R
fFar oo | gz WY FEQ § fF AT E
7% Y FoA3AT § AT AAAT FEg
FTF 7Y ¥ 9gA W ST W AEAE &
farqer & ard ®ar off IT I AV TEATEAT
& a7 A @1 gy 1 AT W
g 3w ¥ o qfcferfaat § o &Y
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[= faizaz wam)
ATV § IEHT J@T g AR AT WA
q3an R fF ag faege sfaw ok aifsw
¢ fe aoF @ w9 & g A s
# @ gu 39 = fa=it #3 W) 56y
&1 g9 wiuawE ZTEE F 7 R
¥ w17 &1 favig & | ¥ aoe wfudww
zafay #g1 ¢ fF dag &1 1 o e
a7 HfUau" 7EA 37 WG FT LA
qT IR F AT QY JEFT TG HWL AN
g 'Far | @™ T A F s A
feeett % St o wrewely & S99 oY gw dgr-
TZ T AR H JWT FF T G99 ¢ |
T a9 ATHI ®T @I gC AT HfeATEAT
WS 9§ o7y § S X F & fag
FTW IBC A AT | =7 AT T
WA AT @ g g g @
WR IF FFR T & 4 919 Ee1T
f& @ s & gt agewl X fa=me
A 7 waEL I afAfq F1 fad Jmgm |

feeet & wmfafem = ol ox
dag # wfudww FW3 ¥ a9 &1 2w
v fem d g fe & sy &7
wragT faerm ST g9 3w+ waTers
uFar, aegfas wFar, amfos owar
F1 aga I Ao | agd AR e 2w ¥
arfrs afas & 9 o F fa=a & &
2w & fafws winl & oy 9@ ¥ ) o
ToAIfa 7 g9 1 e & fomr g W)
gafag & awwar g 6 e Sar e
IoT foay 2w & &ri w1 0w fgew ¥
R feed § s &7 weEes a6
& saw ¥ o, e s s g der
o § T awr & AR 2w F wfaw
QAT J7T L0

i wra frded § fF o s
R A W@gEw frar fEr ag ek
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W 56 I9 §¥WE T {) aY OF a1 &
A F 7 o ot feafg g @ @
9% 1 a9 wioawe gEe@R ar &n
W ¥ @ & g9 fFa7 910 |

T Wkl & 91g ¥ T wwEE
qRGT FCTE |

ofi oaTwiaE (f7ET): IuTemE
ey, & 3 oo & Y ag WA
T 9gar § & wwAm wid sww
R ard fr folem ag
T wyARa s 3R fao sfag ad
g | & wreElt SfY & g AW war g W
I afx g aga w27 §, Afew & oA
¥ ST HT GHYA T@1 T aFal |
garR agt ifq wa ¥ forar §

“sranifa fa T ety fomm
HAF: AT g9 oo 1"

@ sfeaes F ¥ TH AR F@Ar 0
®1§ g oEy T & T ¢ foey e
& U8 WA 9T f% g F ar e
¥ wag w1 wfgawmw s I @ 1 o
ot ot ag wE oy ¢ e dfqaw ¥ g
& T2 foar & fe w7t asmfa s
w63 ¥ wfgdwa q@d | qg @ T
feeger wwfers aw@ §  f5—
arg 7g fawfar & ag 7 fear & fr gw
FGT 43 F AT To7 F G —Igl GAT
T R a€) 93 FT gW qEAT O FA ¢
gt AT Ao F1 wfRT § IEY F9g
&1 sfades g9 | w91 2w #E
mar & Af=x 711, ar o § AfR R
T AT F HHETA qeq o7 foodt ¥ ¥
Wt 9T &) 7 af s a@ g .
wfax ol @ 3 IJEFT ARA & 1 @A
RO & WHS qeq 1 qf o F@
¥ fag sqma & ST ER, weET
% #Y foqr @ & fag ad) smar
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3% & | g8 T Iag et afae }
M g AIR I AR aET Y
frrmtor forar @ 1 garr witdew ag @
BT wifeg |

oF Wt A vyt o agr e W g
TP AT & | WU FW AN ¥ T
ar 2w w1 fawfor #% @Fm | gTT W R
& f &= o w1, a<d @1 Tt w7 T
®< | qui W Wt w7 oy qgEEr 13 )

15.59 hrs

[SHRI SoNAVANE in the Chair]

T SET OF 1T WGRH O FY
FEY AT § | wrRiEIw ¥ fau g A
T W G & fg T §
16 hrs,

[Mr. DePUTY-SPEAKER in the Chair]

W =gy € f gk 3w w1 Efwar
&Y, AT T=AT T=97 GAT a4 | AT
Ifeqt aF TEEH AFT AT AT T
gad | 2w *¥ A qWRT § A gL TG
qEET STy | T Aew Y @ wwer @0
et F 7 § [WAT— wgreT| g
T 59 YT T T 99T, WE G F T@R
FI STET TTIAT T § I @AW FT WX
W 9Ud W ¥ qqAT aY AT AT
g fow faw & smirm | gwfag qf
TR § qiferamie &1 & 5 F fag
#1E qeter Qe A9 Ad wrg oew &
wafag g aFar fowy ag w3 0% &
W 8% 1 witEAwa @R wwEr
AT A Y FTFTHFL | FTH @A
T T HTAC HY XY ST TG 37T 72T
agt Iu% qf @ & 99 @ WK Ay
I 37 ¥ fog g% s &7 9@
W WA TOEITT HT Fq9 9T I
gy —

“rqr 2T 7 wrwe, g aeges o
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T ¥ geT gt g @Y SEy mer =
gr st | fa| smaw ¥ afer
T & fau s agr & g 7 freer
F T & fau wgwAr i A g@Ay
quer &1 2 ey fon e el daml
A oot TIHT & R, 99 A § Afax
FY wqro ag faeet # g & 9 SR
Fgl AR R s IfET @ I
qedT & | S ZHI £FTATE WX dE
w1 T @ a7 g aen firm &, aw A
TATHI F I QT @ §, 4 g agd
qOW & At g a0 & o "kl
#T J2T FT gH AL ARST 9 7Y AQ
FHa ¢ | IET TG & ST & wieT w
FE S A ST WEWT AR ¥ q LMl )

W 9 q@ ¥ g Hag & wi-
WA W WG WET 9 FIA A4 Al
g ux  Afer fade g 9@ 1 78
it geq Aremvitag w1 oF Afaer faqar
a9 &< @ T A fF wrr ggi fa-
AT AT @1 & A F v W fammar
a1 @1 & | fore aeg & i ke T
ATE T <HE WL AT faeelt ¥ fom-
AT AT QT &, A For qg a4 # fw-
AT AT T & W T ag FAFA §
famrarar 9T @T & | T8 ST H 7iET
TF QYT AT T @ FT T S |
st Feq AT fag ¥W A ¥ HAE W
wftdw oF orrg & gEdr srrg femem
¥ W #1 GW FQ@ R 77 FE &
q6r AT AEY AR | AT AqaE
afeaT &t agt feeelt & wqroAr g€ g a1
Tl I9 #T QT AT AT | BECER
oz et A & aft oo s !
gt 2w & frafor § g aw faem
§ o 3T Wit oo A v TfE |
& mﬁwmﬁimﬁw
W T # af=d 71 g smar 9y

mﬁﬁ.a@ﬁﬂkwﬁzﬁﬁm& It g & & Afagm fe s a w1 faewit
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[ prR— ﬁl’ﬁ] 1?[:. Deputy-Spedker: Are you
_ - objerting to this statement?

w1 iz agt st 9w ) 5 el &
A & oft FETnETT e ¥ q€ famaar w;f’::n?’_? l:"" N"g. ;‘.‘ “]tL g”
- - . o 1t. am ob)ecting to e
= HqT Og gl *‘iﬂ;‘f 4 s ag @ woA procedure.  (Interruption)
ymg A ¥ F

-y

16.03 hrs.

‘CALLING ATTENT:ON TO MATTER
OF URGENT PUBLIC IMPORTANCE

Use oF GAs By UNITED STATES IN
VIETNAM AND (GOVERNMIENT OF
INDIA'S REACTION THERFTO

Shri P. R. Chakraverti (Dhanbad):
T call the attention of the Minister
sof External Affairs to the following
matter of urgent public importance
and 1 request that he may make a
'statement thereon:

The use of gas by U. S, in
Vietnam and Government of
India’s reaction thereto.

Shri Nath Pai (Rajapur): Sir, on a
point of order. We welcome the
statement to be made by the Minis-

ler of External Affairs, but only
yesterday, the Calling Attention
Notice tabled by some other hon.

Members was rzjected. At what slage
you came to accept it, we need to
know. It is a kind of mysterious
procevs.  Yesterday we hade very
serious arguments about its being
rejected and we pleaded with the
Speaker that the Prime Minister
may be requested to make a state-
ment., The statement was to be made
at the instance of the Speaker, at the
request of ours. And today, we are
told that it is admitted. What is the
kind of rules that are followed in
admitting or rejecting these notices?
Yesterday, it was ruled out of order.
Today it is admitted. I think this
is very objectionable. We welcome
the statement by the Minister, but
we must know the process through
which Parliament works; it cannot be
mysterious.

Shri Warlor (Trichur): Yesterday,
the Calling Attention Notice of
Shrimati Renu Chakravartty was
rejecttd by the Speaker,

Shri Bade (Khargone): Further,
the procedure is that only those who
are signatories to the Calling Atten-
tion Notice would be called upon to
put questions and others are not
allowed, But now, it seems io hap-
pen otherwise.

Shri Nath Pal: The Prime Minister
was to make a statement, end at our
request the Prime Minister yester-
day agreed i{p meke it. Today, an
announcement was made that the
Minister of External Affairs is going
to make a statement. We welcome
this, but it is a matter of procedure
which we cannat ignore,

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I add, Sir, that it was
the Prime Minister who yesterday
agreed to make a statement. But to-
day, the Minister of External Affairs
has been called upon to make the

statement, I do not know why this
change has been made. It is most
arbitrary.

Mr. Deputy-Speaker: I do not think
the Prime Minister has said so. Any-
way, I shall convey the wishes of
the House to the Speaker.

The Minister of External Affairs
(Shri Swaran Singh): We have learnt
with distress and a sense of shock of
the disclosure about the use of gas
in South Vietnam affecting the Viet-
cong and the civilian papulation.

Ever since World War I, civilised
opinion throughout the world has
condemned gas, chemimal snd bacter-
iological warfare. The revulsion of
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the peoples of the world was crysta-
lised in the Geneva Convention of
1925 against use of gas in war, Ac-
cording to United States’ gpokesmen
the gas used is not lethal. Even so,
regard must be pald to world opin-
ion and the danger of the situation
escalating into a larger conflict. We
consider that the use of gas is ag-
ainst the conscience of humanity and
sincerely hope that no further use of
it will be made in South Vietnam.
We have already given expression to
our deep concern at the situation in
Vietnam. Arising from our initiative,
discussions were held recently in
Belgrade and ‘many non-aligned
countrieg will be making a joint ap-
peal with the object of getting nego-
tiations started as soon ag possible,
so that a political solution to the pro-
blem of Vietnam may be found.

Shri P. R. Chakravertl: Commen-
surate with the past practice of India

to take the intiaitve on all crucial
occasions wheniever humanity  has
been aggressed upon, may I know

whether the Government has banded
together all the non-aligned nations
and the other nations also to mould
world opinion on this matter?

Shri Swarap Singh: 1 have already
mentioned in my statement that aris-
ing from India's intiative a discussion
took place in Belgrade and it is hop-
ed that many noh-aligneq countries
will be making an appeal to the part-
ies concerned in Vietnam for the res-
toration of peace and for starting
talks and discussions,

Shri D. C. Sharma (Gurdaspur):
While I congratulate the hon. Minis-
ter on the very fine statement that
he has made, for which I think the
whole world will congraulate him, I
would usk just one question. May I
know if the feelings of the Govern-
ment of India with regard to the
use of gas, which has been described
as a kind of tear gas and which has
also been described as a kind of gas
which makes people only sick at the
stomach,—~the feelings of revulsion,
the term which is not mine but which
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is used in the statement against the
use of this gas of whatever kind—
have been conveyed to the USA and,
it so, have they received any reac-
tion from them and if they have not
done so far, 'may I know whether
these feelings will be conveyed to the
US Government soon and the reaction
communicateq to the House very
early?

Shri Swaran Singh: We have not
separately conveyed our feelings in
this respect, but the statement that
I make now will now be public pro=
perty and this will be taken note of
by the United States Government and
by the rest of the world.

Shri H. N. Mukerjee (Calcutta Cen-

tral): In view of the fact that the
British Foreign Secretary, whose
Government is linked very closely

with the Government of the United
States, has thought fit to publicly ex-
press himself on this point and there-
fore to communicate their idea to the
United States Government may I know
why it ig that the Indian Government
is appearing to fight shy of making a
direct communication to the US Gov-
ernment which is directly concerned
in the use of the lethal gas which has
caused us shock and revulsion in our
minds, very righly, and may I know
why we are playing a hesitant role
about it?

Shri SWiaran Singh: We are not
fighting shy and we are not at all
playing a hesitant role. As a big
country with a certain responsible
approach to such matters, we have
expressed our opinion very clearly.
If the hon. member is pleased to call
even this as hesitating or fighting
shy. I can only say I am sorry for his
way of thinking.

Shri H. N. Mukerjee: Why not tell
them straight? o

st fewmr qamw (graeqe) ¢ &
ag =T wgaT g 6 fmag vt ®
FTETT #Y aTF ¥ N T ey v §
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[ fFw qzangT)

Ty Py Mfaw s o fear o @ @
v efevd g & gAT o T
Ty §, I gaT ¥ @ w7 faar o
@ ¢ W ag awdfas gfe ¥ fa
o @R, A T oI A ¥ wfe o
oTE & AT F et o sy w Y
¥ fir o wifirer g€ o |

Shri Swaran Singh: I have not
quite followed the import of his
Hindi, which was a little difficult
and I digd not switch on the English
tranglation. Will he repeat it in
simpler langiiage?

ot fowr qxamaw : & ST wew
g & & gg—im acdae—& At ®
qFT F M qwe fear @, ag fays
Ao T TT—ARE A g—fmT &
a1 zferorg# ofrar & fogeam & o
qrefewd <ww §, SR s § @
gq faar mar §; wre awdfaw gfe &
ferar mar 8, A w1 g% @ feadY amm-
IAE §, T @it ST & foro Wy
wifrw g€ o

Shri Swaran Singh: 1 do not know
what the hon. member means by
political considerations. Here is the
use of gas which we say is @gainst
the conscience of humanity. The
other substantive question is whether
we have got any direct information
about the quantum of danger in this
gas. You can well imagine the place
where the gas is being wused. We
cannot have any more direct informa-
tion. Buf fhis is now world news
and even the composition of some
of the gases that have been used has
been publicised. It is also mentioned
that one of the gases at any rate
causes nausea and vomiting and
therefore temporarily disables the
people. Therefore, the use of this is
something which is against the spirit
and conscience of humanity.
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ot g fom@ (§%) :  faaaamw
% T ¥ AT T FT { T g

oar §—uF, IAT faga-am Y g,
&, zfor faggrw i a@ fi7dy
T #r g i I, afirrew #
FTOTT | & s s g o o
afre w1 Iere KRt 7=l 3 fra,
T 90 AT A, av W@y § ey 3w
F, T # gfw a7 gEmE feaT @
T A ¥ fd ¥ geamer A fear
3, A oy N A & edwrer oY ST o4
¢ =T I QuAT ¥ g WS
¥ g & 9 Wy wa fe
forgfr geamer Y v &, 7 & g~
wT ¢, fawd oW wzag wiasw & &
g7

Shri Swaran Singh: I do not know
how this arises out of this question.
In the Genewa Agreement there is mo
mention of any prohibition of the use
of gas. It-wds not necessary because
no one contemplated that gas would
be used in any circwmstance. So
this question does not arise from the
present problem with which we are
concerned. For historical interest, I
am sure the hon. Member, who is
sufficiently vigilant, knows the names
of the countries who participated ia
the Geneva Agreement. The United
States, although' Y6t an original
signatory, later on made a statement
that they are bound by the decisions

and they had unilaterally decided
and made a declaration thal they
will abide by the terms of the

Geneva Agreement.

ot wq fed - & Afe q<w,
IaT faga-mw &7 g Wi gfaw
fragaw ff gwcd TR X OB
T 41, AfeT At AEET FIE FTTART
TR E  ow agET, & wrowr
Hraw Argar g | wrfaT & 3 A1 wors
¥garer AG q@T ¢ | SEw ar ¥ om
qeaT wrgar g fe @ dw A s
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97 % T & gvaew & wif afw @,
o7 were :1€ a |ffg 2, aY ag amAmr
A e & fr fom fer Tt 7
39 T gEner fwar @ w1 ag WY S
&0 ¢ fs v gw ®) wAAR & faw
WRE ATHTT TH TR G 29T & WA
san fv 7 g &%, afs wx
qr{ar QFt wEAT I, A IwH AT H
duaT Y &% | & srar g fR v Ay
AR g ARIE T 7Y A7 A3 &
& dfe 1 axare ¥ 9@ w7 A T
27 qifenr & g fedr o
TG A w1 "
g

Shri Raghunath Bingp (Varanasi):
Sir, I rise to a point of order. Under

the rules he can ask only one ques-
tion.

Mr. Deputy-Speaker: Order, order.
We will go to the resolution that is
before the House.

Some hon. Members rose—

Shri Nath Pai:
Speaker,....

Mr. Deputy-

Mr. Deputy-Speaker: You are not
a signatory.

Shri Nath Pai: Mr. Deputy-Speaker,
T want to bring to your notice the
precedent in this matter. ‘On a pre-
vious occasfon when my Cilling
Attention Notice was rejected and,
nonetheless, the Government spokes-
man was asked to make & statement,
the Speaker insisted that on that
statemenf questions could be asked.
I am pleading with you, because this
is a matter of the highest importance
as far ag the rights of the House are
concerned, to allow us fo put ques-
tions on this. Yesterday it was
repeatedly said that it cannot be
taken up. Today I insist that this
has to be treated as a statement made
by the Minister of External Affairs
and therefore the right of putting
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questions cannot be limited only ¥
those who are supposed to have
signed it. I, therefore, plead with
you to allow us to put questions.
This is a very serious matter (Inter-

Tuptions).

Shri Swaran Singh: If instead of
spending time on these arguments
the hon. Members put their questions,
I am prepared to answer them.

Shri Kapur Singh (Ludhiana):
Yesterday it was not admitted and
today we are precluded because we
are not signatories. This is a highly
invidious procedure.

Mr. Deputy-Speaker: The Speaker
later on has admitted them and
therefore only the signatories can be
allowed to put questions. (Interrup-
tions). Order, order. I find that
half-a-dozen hon. Members are
standing and speaking at the same
time. All right, I will allow twp or
three questions more—Shri Nath Pai.

t wy e © 37 g% 9T W
WY §—2qqeqT &7 9% ¢ |

IqETG WEWT . CH AW WT
ITYT FT AVA BT qFAT & 7

ot =y fomdt : 9@ & woT =EEqT
FT 9T Q07 FEAT, I QT I@ F AT A
AT HT | WY A =) A1q 97€ wY 40
qex & fau garar @ 1 W 99 & anw
TR wraa dfdw | w1€ Jez-ann @
t

IqETN TERT | WA AIFT
FTd f& TH *7 wasI9r &7 WA /qr
27

ot 7y fomd o= gw A A "
q7 WY Hdt o A qgi #g7 f* 1w fagy
F grg ¥ /IO ARFTS THRLTFT A
S & ITHA €W qUT & A |

ITeme wIwr @A 3 far

2
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st 7y foag : 7ara € faar §
9 fawg & grafeag vl Ft srasrd
Ffas-wd Aar FrAE &1 F4T HeA-
&g FA 8, ¥ Afg , AgF w9
q ffw o1 qTeF @A §, 9§ TS A
g & = vy WY 98 wud 97 97 724
& | g AL A% FT I A ¥ faega
SATH AL TG | TH AE GEA HTHH
TG T THAT E | g ATAFILY FfaA.
FIH |IA & GIHA W |

Mr. Deputy-Speaker: There is no
point of order. Whatever informa-
tion he had he has given.

ot vy fomd : ag www W F

Shri Nath Pal: Mr. Deputy-Speaker
Sir, I was on my legs when the point
of order was raised. You asked me
to ask a question of the Minister of
Externa] Affairs. Sir, the statement
of the Minister of External Affairs
tends to be equivocal. He has assured
without saying why the Government
is reluctant to convey directly, at the
highest level, the concern and
anxiety felt at the reported use .of
non-lethal gas. We are extremely
cautious in the use of our termino-
logy and phrases which we are using.
He gays that this will be taken note
of. Is he aware that when the late
Prime Minister was asked whether
he had conveyed the anxiety felt in
India regarding the liberation of Goa
when he met President Kennedy, he
had told me in these words “that
was the first statement that I made to
the President”.

Mr. Deputy-Speaker: What is the
question?

Shri Nath Pai: This matter has not
become that clear. It is not a ques-
tion of “yes” or “no”. He says that
this will be taken note of. Are we
serious of conveying our feelings or
are we trying to please and placate
everybody? Tn some cases risk has
to be taken. We do not want China
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to become expansionist or help it in
its objective. All the same, there are
certain important ‘matters on which

we must convey our views. 1 want
to know what is restraining our
Government from conveying our

feelings af fhe highest level, at the
Prime Minister's level, rather than
leaving it to those concerned to pick
it up from the proceedings of the
Lok Sabha. Will he kindly explain
this?

Shri Swaran Singh: This s a sug-
gestion for action, We will give care-
fu]l consideration to this, I have al-
ready said that there is no hesitation.
There is no question of fighting shy.
There is nothing by way of informa-
tion that he is asking for. He is sug-
gesting that it can be taken up at
the highest level.” T said that we
would consider this.

Shri Nath Pai: Why does the Prime
Minister not rise and say something?

Mr. Deputy-Speaker: You have got
the answer.

Shri Nath Pai: The reply has not
come. The question was why at the
Prime Minister's level it was not
taken up to convey what we feel
about it. I am repeatedly saying
that I do not want the Prime Minis-
ter today to condemn it; but we want
him to cenvey that we are feeling
disturbed at the events and the re-
ported use of non-lethal gas. What
is wrong in doing that?

Shri Hari Vishnu Kamath:
should he be tongue-tied?

Why

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): My colleague has just now
stated that we have no objection to
conveying our views and feelings in
this matter to the Government of the
United States. He has already said
it.

Shri Hari Vishnu Kamath: My col-
league, Shri Nath Pai, said that the
Prime Minister should write directly
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to President Johnson of America.
That is what he said, not the Exter-
nal Affairg Ministry. Why should he
do so0?

Shri Kapur Singh: The hon, Minis-
ter of Externa] Affairs has fust now
made a revelation fo us, and I am
quoting:

“ . . .the use of gas is against
the conscience of humanity.”

I would request him to make a pre-
cise answer to my question. Does he
include all riot-controlling or incap-
acitating agents in them if they
happen to be gaseous and not solid?
Does he include in them tear gas also
which makes people not only most
uncomfortable but also lachrymous.

Mr. Deputy-Speaker: Order, order.

Shri Kapur Simgh: Let him answer
this question.

Mr. Déeputy-Speaker: We are con-
cerned only with the use of gas in
Viet Nam.

Shri Kapur Singh: I am not talking
of Viet Nam. He has said that the
use of gas is agains{ the conscience
of mankind. I want him to tell me
what he means . . .

Mr. Deputy-Speaker: He can table
a resolution on this, if he likes.

Shri Kapur Singh: Why should he
not give an answer to my question?
Why should you come in the way?
What does he mean by gas? Does
he include all gaseous agents? He
can answer this simple question
without “your protection.

Mr. Deputy-Speaker: 1 disallow it.

oft ¥ : A IR AT Y v §
g T R § 5 fagaamw & A
1 Iwam  fear mr & e @
aiferriiz ¥ ww A swt Ay g€ ¥
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gafad TEHAT A At aw R AR |
FERHe WA g, evaow
T I &t g9 feur a0 & <
wifemr d? Farmr argar g e
989 W9 7§ F1 4T GgT W Y
Tz ) ) faar § ARG F I
w1 g ? gATX W@l drgd A gl f*
oY e q, ;T qg AW FEY AT
wmE g g ? g ) AE) W19 3 LA
fear ?

Shri Swaram Singh: Sir, we could
have made a statement even yestcr-
day in the afternoon but we thought
we could make it today. It was
raised for the first time yesterday
and, in any case, we would have made
a statement. Once it was raised
here, we could not make a statement
even outside unless we made that
statement first on the floor of the
House.

Shri Joachim Alva (Kanara): May
I know whether the hon., Minister is
aware that in the middle or early
50s the French used napalm bomb in
Indo-China and whether since then
our military specialists or Military
Attaches have made any study about
the intensity and quality of these
bombs?

Shri Swaran Singh: If the Defence
Ministry is addressed, they might
give the information. Thig is too
technical for me.

Dr. L. M. Singhvi (Jodhpur): What
specific efforts did our Government
make to ascertain the kind of gas
and its likely effects in Vietnam and
why has the Government not con=-
veyed its feelings, if it had the -
formation, to the Government of the
United States of America.

Shri Swaran Singh: This use of the
gas came to our notice only very
recently and, ns I have already said,
the Prime Minister also has made
that statement.
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Mr. Deputy-Speaker: Shri Khadil-
kar.

ot aq faad : F37 Aqfg 07 L

Mr. Deputy-Speaker: I am_ sorry.
Order, order. '

Shri Khadilkar (Khed): In the past,
when there were issues of vital mo-
ral significance we never hesitated or
observeq sny diplomatic gilence while
expressing our protest. But on this
occasion, unfortunately, when for the
first time—not even in the last world
war ., . -

Mr. Deputy-Speaker: What is your
question?

Bhri Khadilkar: I am coming to
that. In the last world war, gas was
not used on either side .

Mr. Deputy-Speaker: We are not
concerned with the last world wmar.

Shri Khadilkar: [t concerns Agsia,
On the Asian people, gas is being
used for the first time in this war-
fare. Therefore, was it not proper
for him to come out in a forthright
manner condemning the action and
conveying the resentment of the peo-
ple of India, this Parliament, to the
Government of USA?

Shri Swaran Singh: I am sorry that
this type of thing should be said that
there is any hesitation for diplomatic
reasons or the like. It is an unfor-
tunate temper into which some peo:
ple are in the habit of working
themselves up. I have made a clear
statement and I have amplified it
The Prime Minister has said that it
is our intention to take it up with the
Government. [ know how sensitive,
and quite rightly, the House is. It
was raised on the floor of the House
yesterday. 1 had a temptation to
issue a statement even yesterdeay at
about 1 O'CIoék but I could not do it
unless I had made a statement on the
floor of the Housge. 1 take strong ob-
jection to such a thing. It really
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waters down our stand and unneces-
sarily exposes us to criticism which is
absolutely unjustified.
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Shri Raghunath Simgh: In view
of the fact that even in the last war
Hitler did not use gas, may I know
what was the immediafé cause of
using this gas in Vietnam?

Mr. Deputy-Speaker: How can our
External Affairs Minister say this?

Shri Raghunath Singh: May 1
know whether the Government of
India has got any information why
the gas was used there? (Interrup-
tion).

Shri Swaran Bingh: Somehow or
other, Mr. Madhu Lintaye does attract
notice and it is really unfortunate
that, whether it ig his question -or
anybody’s question, he has always an
opinion and has a very high opinion
of his own knowledge on both inter-
national and national affairs. I do
not want to joln Issue with him. But
let us observe gome decorum when
1 am answering something. (Inter-
ruptions) Well, if I am the Minister
for External Affairg it is no fovour
of Mr., Madhu Limaye. I am there
in spite of him and I propose to re-
main there.... T

gt Ay fowd - wETE AT 3T
A fear w1y

»ft vgTq fa¥ : g 3T AN A
TARTT & |

st 7y femd : gwAE AR
dArsrsr g, Ao ) W st IET
T 2§, fdw wg q 77 §

ot et qEamw: IF7 ®1 A
TR FA FA7

Shri Swaran Singh: 1 have already
said that this was used on the South
Vietnamese peoplé and against the
Vietcong. As to what were the pre-
cise circumstances that necessitated
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the use of it we have no further in-
formation.

Mr. Deputy-Speaker: That is all.
Shri Bade to continue his speech on
the previous Resolution,

Shri Warlor: Sir, I want to ask
one question.

Mr. Deputy-Speaker: No. I have
given enough opportunities to ail the
parties,

Shri Warior: The International Con-
trol Commission is there. Govern-
ment can get the information. I want
to usk a question on that,

Mr. Deputy-Speaker: No. Shri
Bade.

16.30 hrs.

RESOLUTION RE: SESSION OF

AT BANGALORE OR HYDERABAD
PARLIAMENT—contd.

staw (AT ¢ I wErE,
HqIAAIG SFTVEATT T FT AT TEATT
FImaT & Auga VAT § | AwdA &
gafra v g fE & 7 77 o1 FwT 2
f& w1a qeg wrva & wafags 9w grasT
wzus g1 a1 A1 F Ao F fAw
aqtfrgs @ ot fqura a9 ZidT 47
07 3R § a7 faurd awr gAY 61
FANEFTFATIT AT 1 U
grE AR FTATT H g, FAYT gTE FE
ZRT X &, AT Aat g FE A9
wrfage & & 1wy fafaes 397 w2or
3 T @ fawar war @ 1 58 f9a gwTT-
17 ol 9 WO §ETT F GG 7
st az fza &, Moy gra fza &, 2 @A
TEE

FEAA. qEE § S faym
g g & faym e wET @ 9@ 1w
TEEF AT, M7 AT AT AT
WEWT & | &gT AT THo UAo To FATEH
2 I 500 TTAH AT A @ AR
T | 7 ®g1 AT Zem f qfw agiox
ang AN g7 A faw w7
TN F T FEITaT W AE AW HT
gfagm a8 21 F%ar
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areafawar ag & f faselt & wmrey
AN F 91 ITA & gETC W1 AzfEAl
1 0% Wg 97 @A AT gar g
I Y gEl <147 W A § Wi g
A zrg Far § AR R AT
Y E | WA w AW 0w g foran
gUTE w1 W AT & w
T W O g Iy s AfewEw
ML

& o e T AT W R %
At &y f & fe-geardt g &1 3797
SqARTT A ATq I 9N FT AT | wAfad
¥ wwar g f5 aft Rguae wwar
FmaYR & oifeamiz 1 oF 5% @ A
Ta & aev A gr | F Y wga oA
97 aore wiwqos g | ¥qife ga & aga
# ary ot 2 fra ¥ for afae &
wrfeedt a7 TRHAA WA FT T g1
? | g Twe gfidvA & T w8
g1 st fapay a3 Y waraT S
#rr T & WY gTeT AT gN |

mw gEq qgy W & fn agt @
FqreT a1 o Wl X Fgr 9T fE
Tare & S R gEr WA A oY @
quar , IEAT §1 @ Tt F S oA
gt =T ¥ qEan § | Ay Tt ¥ qre-
fird & for @At AAEE Q@M
R AT deT Sgrer A T
qm 1 wEE & A F fr &%
A g & & feet | @ fod
¥ euwar i adr3fee & o wmfe
NG EgI@H FE WA )
g 2w gATa § AT 1@ ¥ wofia wey
@ * weAd § 1 e gfemr
a1 Fg & for ogre g far we AT
W.i!'w,m a3 | g S
sRw wr pefifafasy wo 39T newd
1 A 7y o AR ¢,
T (U TR, T T4 T XN TG TG
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TATZ | TH A IA AW\ FY I q@ATI
wifgd f& g at gw w1 A AN wEA
o awE & 1 & w5 § R oW
AT WA 3@AT § a1 9T w7 gfear
qeY | o ¥ wErw v gr @ & & gt
afqr wieg F affec @ 1w X A
A F T FT WA 2w A AW
AT ¥ fF s W A & 1 el
& W T {EAATAL & HTHAT & HT0
¥ WX qfew afgm o @
agt 97 &1 feosor ) mar & | Afes -
favrg Wi T Y A gwTR ATy
# wrRY | Agt A% FT 9 AT § )
@ ¥ weoa e § 0 AR wem
e § 1 R Wy gfew & wf=d &
farar &% o gt ax g & feer firet
TR g Fg o X Fg1 fF ow o
¥ wfrex @l sorg oy § 1« & wweEr
g fF qgege & ot fadir wr wfee §
TF YR A § | qgT Wi B I&T HT
FEY Sg & ST an | wrawT ag § e
T TATE WITATH ¢ | F97 %7 WA g,
TFT F6E § U § | Tg T I A
e aqu it & & wra d¥ §
g 45X § W F gEw ¥ | WK I
W F ST AL A T0F AV IT HY AGH
qg M fF S A F1 g2 feae fawrer
¢\ 3 A e Wi A, W oRw
FI U AT W@ &7 T G0 F F TS
L

feder oY gfie & faoeht @ &
TPT T | G AT agw WY fafew
Te ¥ WAl { JEwg ¥ WA
Ped @ @ qifs W gEen @
& faeelt ¥ 1 &Y, STarerge A @ W A
T

& yarq fag oft & g g §
fai T g ag ¢ fd e § ofeamiie
w7 TG QA w1 3 7 oF Fghe
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WrAT gRIT 1 wEifEa) & sgr § e
oy & fawmr & faeelt wl ol 3
W IR ¥ W aw # qiee g s
T AR W qET AG qTEW 9 ¥
wifgg 1

saa 5 Ffee ¥ o & wf v
ATET | WWT {E9 WTeAW 1§ HY
W EY T § | GATT AT QAT QAT
@ e ¥amuaifFmamo
g1 W wRooE aw W & fad
aiferrie firor ¥ & ok oy Ay wY
wafa & g =fgd |

it TgATY fag (AT ) : SuTEART

wem, & & ag wgw wew §
feselt ®ft Wt fggram Y oY
T @, WX o= 9 g A
T feedft @, fergmam &1 wwm
g 1 owar ) feest wew AR
e & wgrew viw & fes
WA # AT EF &1 5T A
qrefaga # ST 97 | 3G 825 FA T
g WAy F1 o @ o faedr
w gfgE  wTow gar @ Semt &
e §, W g A & wwg { o
¥aw 18 I aw fawelt o @Y 1
WEIE I X FE qeF WH e
g ¥ et Tl
Q| 9w F qwerg M AW WET
i aw fad T aw aF wEe w7
wwr | fR [ A oW | oag o
84 a¥ a% 21 | fEenit 4w 30 ay
TF @ | TIEA® W 78 AY I @ |
dag aw 35 A aF @ W W W
g0 3 16 a¥ aF waT fFam

T TF ¥ WY & F @y o
w @ &t few F awwT | qET S
Tgt WTgr, A S0 U A I A W
T # gqwe fer e foeelt & ®€
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ma =aeyT fc ad ® awdt
qgi w+ fegzar afY W awdAt | e
X ¥ ¥® &1 #Y €N 4T, OUE Sl A
wT WY faeelt ®Y wieaad # T
A T T | SR A aed AR
Fdiar ag gwt & 700 A¥ X Wia
QU g ™o

% AAANT qq€q : EEAEY AT
| g

sit vgaw fay : ww ooew ¥
g ot A faeelt F @ Few

i wee fergem # 331 aw
& W@ AfFT w9 @ & @ 331
agt ¥ ¥ $07 131 Wl aF SEA
R % WUAT TSTHTHY &9 | W E-
xgT ¥ & 1616 o F faeel FI WA
qIEHET A F Hfew F¥ oS
g feedt & woeAr qouTAY TqTiue
W ® Hifw A @ S 29 AW qEg
WA FRF AT W@ IqF
g WEET AT 0 | SfEH wgogr
¥ qEEMA T F94 9% W WY
7 agt fegaar a8 faer 1 afaor &
Y T T X AR T WO
it wW q ) P & Fw A WY
QIGoT & QU 150 A9 O, Haiq
w7 1857 7% o« f¥ 7y "ne wh
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fmr aRgTwTE FT TST @I, 99 W
fo gt s arx | ag o FET 0
Aifeag wmT, wWEWAwTg  WeR Y
OHT |/ WY Y A T N
¥ woT foaT a9 9% ) ™ W
¥ feeet &Y MwAT @E A8 @
g

W AT Wiy waen wrafad o
WIS A AT 1903 § ATE oA F ARG
¥ qgem feeet @R fear iw SER
45 aF T WIS FT TF TG ¥ GH
T | T¥ ¥H A9 @ fF faeetr
T et g W fae A R
fear o

gaTt wré A @y f faeet &1 am
g & | Afew SoET A | T@;
T v g TS F WY g0 &
¥ fay dfa ot a1 @y fgwy oy
wafed gawt A gur A /YT gERr
fawetY & mar | @@t Y WY wrE Soprey
T ag dF A T | FE AT
yorert feqe A @eit o

W R { 0F qw AR FEA
AT E | WAl & qg 7 fgegea
&1 2 ToarREt ff | vw e
FAFG ¥ gt 9§ g9 ddlew
arefafem & @7 9 | 9@ feeet A
SA9 &N WO TWHTHT ¥ ®TT &Y
IRl ¥ wHY Fdrew fowen w@r
agi WA AY 3% AT 97 | gH T8y
T fF g7 ot 5T oF Jvm TR
#, &| & wrT &) qfcfeafaat &
w1 T %7 ) qgr A w9 gar @ gsa
19 AT 0% gEE ¢ |

T@R 927 & §99 § Wt 98 g
351 a1 & faeeit @1 fagem &
I &9 @T A0, a1 78, a1 d8@R
= ¥ %y a1 & feelt agT qw
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[ vgame fag)

@ &, weer grar afz fggmm &t
TG IS aT WgT H Err )
ey fra 39 aww fegerfal &
feamr & wrar 9r

Y e A fag o aga arfwew
e & 1| IR wiwsw guor o qar
grm | ag w1 € fF F2 ow et
fegem &t Towelr W & 1w
T 2 A 3 T TAGTH WAV FATO |

# wwwar § fe 2wt owan € gfe
T Ol o wadg dEr Y X & I
g A A g & zfeor e & @Rz
% uF wfgdww fem s A aga
o=aT W | U ¥ 99 § W 0%
wiggwa fomer & AT @1 a1 | W
foo o gard §aT &1 W o wfa-
v zfwr W 7 & At wafew A
#nm

Mr. Deputy-Speaker: Shri Narendra
Singh Mahida. I am calling the Min-
ister to reply at 5 O’Clock.
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Shri Gauri Shankar Kakkar (Fateh-
pur): I want ten minutes.

st v qEATmE  (FEEEQE)
IYTERS  WEIRY, WHY FIET T |

ofy vt shere wwww ;. wTaT ST AWg
Tt e Imo

st gew wr wwww (W)
T W@ WA T § 1 wEfen

% fag wmaT g27 awy a3 I

Shrimati Lakshmikanthamma (Kha-
mmam): The resolution is concern-
ing Hyderabad and Bangalore, You
have not allowed hon, Members from
those places to speak.

Mr. Deputy-Speaker: Why should
they speak? It is for the North to
decide.
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Shri Narendra Singh Mahida
(Anand): I appreciate the object of
Shri Prakash Vir Shastri in moving
this resolution, but I am afraid I
cannot agree with him. On the one
side we are talking about economy,
while on the other we say that we
should have a session in the South as
the British had at Simla. We are a
poor country, and we cannot shift
our capital even temporarily to our
liking here and there.

Arguments have been given for
holding a session in Bangalore or
Hyderabad, but then the Western

part of the country will say that a
session should be held in Ahmedabad,
the Eastern part will say that a session
should be held in Calcutta, the Cen-
tral part will say that a session should
be held in Bhopal or Uijjain. From
the point of view of climate, Kashmir
will say that it is a paradise, and a
sesgion should be held there. 1 think
it will create more problems.

We are already short of accommoda-
tion, short of flnances, and we are
in an emergency, and we cannot chift
our session to our liking during this
time of crisis.

We may talk in a lighter vein., Shri
Raghunath Singh has mentioned about
the history of Delhi, but he will not
be able to find any capital in the
world which has been sustained for
all time, but in USA the capital re-
mains at Washington, in UK it re-
mains at London, and in West Ger-
many it remains at Berlin. So, I
do not think there is any necessity
for shifting our capital from Delhi.

I therefore request Shri Shastri to
withdraw his resolution,
oft forw areraw (FiEY) C IuTSTer
wiven, & & qa ToATw fag &1 wreer
AT | W AT &, IV T gE
® @ A ¥ 1 3N TowTAr WY
ATHAX W7 9 A B
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¥ awwET Wt ST A7 q@r
mms.ﬁﬂﬁcﬁq,#"ﬂﬁ
wE wfawr svar ¢ 1 Afew § @
o WAt § 5 o3z g Aify
9 § II% wicsF H IIWEFT q4v
FEET GTAE A A T e T
¥ o AT dra ¥ fawst
#F JES 41, W G FE A g
et W ¥ ) K Wl Y & e g
f& g7ar ag Afq #a & 2w |

FRT A AT T HOpA FT 0FAT
T 9% &, WIT & AC F07 q@T oA
2| & o gyt =y gu WY gw e
# f& 7o wrA Ew @ A g
A ww FEv@we § wfvdww @ oAy
w3A A F A MEE g
for fogar & grm | wTe gw A
TOOHN F AT G E A AW A
¥ro wrfo WHo AW | W WA@Y
F THr FATE & GET AT §@ER
a7 7 & 1 T ey wré afear
1 AT A &, ag A ATHEA w1
e At fe =g oar w7 forn, o oW
Tz weet Y & fr o5& =R 9@y A=
fogr, oifeamiz #1 % A= wofer
BT & | A9 & AT oY 9% 9% 2w §
gt feamifes Gemw ¥, A GeT
gRa® ¢ | agt T oF & g
@, qE T § ) sewmdT ot ¥
s Y tar fe dw o IeTETT JE
fear f& Sz # dfew e R,
JT GROFT § qEAQAT § AT ATHAT F
ATHAT | FET AL wwerAr
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o & fagqe 9T @AY & ) AR Oy
ofra o #1 geETd =@ A far
g a1 agt ¥ & |

¥ tfagm w1 faard® w@r ¥
¥ yroer T g zfee aAe @
T 9 AYomw & fau 2 IaE 7
I X S T JHM # WA
@ & o frall ¥ e T g s
XY I AL § FETH FY wfgw T
Ffar | & aegm F 5 o far
A HFETAATT WA WYX FEw WY
ATH A AT | T WA & AE
W | W AT ¥ wawT awg @
2, o wrar @ ag wr 1 A W aw
@ A A TEAT | W T AT Ay
T® §HG IEA FIH ATEN |

Wl & g ¥ @ A oW
falgy wTg

ot 7 siwc weey: & el o
¥ qeara w7 auda ¥ & fov wer
TE | TR TF o e &0
TR fr oy feg ot 3 gl &
R g2 | W g ¢ fe SR femmr
# ag a1 w1 & § B 9 Ton fawelt &
qYAT JART WA A€ @ W | W@
forg & swrarfre wrel w aurd v
fs o wew = ¥ qfvaw &
®7 ¥ g ToErAY FETH T TETE W0
¥ aifs wmas T wogE @

wgi a%  ae ¥ afeqww &
xam™ w7 gave § & T e fn o
fiwerar o g W W ¥ w1 W afs-
argat ¥ | qwarer fag o 7w fE
agi aF fafrex et afaad
qhgd FT ATE(E ¢ AT A GG ATCAN
§, wdwardy §, ang faweft & wfdwa @ av
et ¥ g, wy ot g Ivfewr @
e § 1| Ik fag wr st A
4
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TFT AF WTAATHS THaT §T AT
¢ Su% ark ¥ A3 fawre @ e ow gw
TR ¥ quaT & wfgdes sarar
T agi F i & fae %1, 39 9Ty
# @ w1, I a9 fafafom v@
& wag fro, St arafaws s F g &
T THAT FT W d_T ERn o
W S & oY Wy W qurg 2 g
f& uoF T % faew awr waw
@ g g f S ot www W
HfaqwT west ag & w%ar §

o qw ¥ g 5 deik ¥ g
& wigaww fear omg, 7@ o
oFaT & foag w=ar v |

Shrimati Lakshmikanthamma: Mr.
Deputy-Speaker, Sir, I support the
Resolution of Shri Prakagsh Vir
Shastri, and at the same time, I do
not agree with Shri Raghunath Singh
that Delhi is not an auspicious place.
It has given us a stable government
all these years and we could fight
against evil and establish right. I
am sure Delhi should be the capital,
but what Shri Prakash Vir Shastri
has asked is that one of the short
sessions of Parliament should be held
at Hyderabad. Recently, when the
Prime Minister visited Hyderabad—
on the 20th and 21st instant—the DCC
President also, in his welcome ad-
dress, has requested the Prime Min-
ister to hold one of the sessions of
Parliament at Hyderabad. I am sure
thig could be done; on behalf of the
Governm=nt of Andhra Pradesh, I
can assure the House that all the
facilities wiill be given, and all the
dificulties that have been mentioned
in the previous speeches will be over-
come and all facilities will be given.

There are a number of nuge build-
ings of the Nizam's time. All these
will be placed at the disposal of the
Government either for accommodation
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of Ministers, or the Members of Par-
liament. I do not agree with the re-
marks by my hon. friend about the
change-over from Delhi to Daulatabad
and back. There was nothing wrong
with Mohammed Bin Tughlak. He
was ahead of his time and always so,
and that was one of the reasons why
he failed. One other reason was the
communications were not developed
then. Today, you sit here and with-
in three hours you are at Hyderabad.
Andhra Pradesh is one of the biggest
States in the South, all the four sou-
thern States put together. I welcome
the suggestion that one of the sessions
can be held elsewhere in the South
also. But at the same time, I am con-
fident that Hyderabad can play the
part of an integrating force between
the South and the North. I am glad
that in the southern States there is
unity and they have always pledged
for the wunity of the country. The
leadership in the South has always
pledged for the unity of the country.
They have stood together amongst
themselves either in the river water
dispute or any other thing. They
stand together among themselves and
they decide things. There is no dis-
unity and this will help the culturat
or linguistic unity of the nation as a
whole.

Hyderabag will be able to give all
the facilitieg for holding a session
there. I may add that this is not a
new idea of Shri Prakash Vir Shastri
alone. Dr. Rajendra Prasad, as Pre-
sident, used to stay at Hyderabad for
six monthg or so in a year. He was
having the Rashtrapati Nilayam there.
He used to stay there and proceed on
tours from there to the other States
in the South.

So, with these few words, I have
pleasure in supporting the resolution.

Shri A. S. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, I fully support
the Resolution of my hon. friend Shri
Prakash Vir Shastri,
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An Hon. Member: 15 he for Hydera-
bad or Bangalore?

Shri A. S, Alva: Of course, Banga-
Jore. It is not a question of shifting
the capital at all. Shri Raghunath
‘Singh was not justified in saying that
Delhi is not a suitable piace to be the
<apital. What happened is, monarchy
cannot survive in Delhi; but demo-
cracy can always survive. So, his
example to show that Delhi cannot
be the Capital, cannot be sustained.

My hon. friend has rightly said
that if you have a session in the
South, it will go a long way towards
national integration. and the people
in the North will be knowing better
the people of the South, There is one
further point which 1 wish to submit
in this connection. There is a charge
against high officers of the Secretariat
of the Government of India that they
are not willing to go out of Delhi and
that they always want to remain in
Delhi; and that will be a good reason
why they should go to =nother place
where the session may be held. So,
when the gession is held at another
place in the South, they will also rea-
lise that high officers should not
always remain in the capital, but that
they should also he shifted to other
places. Actually, at this juncture,
when there is a lot of controversy
over the language issue, we will rea-
lise that if we go !0 the South for
the session, the people in the South
will try to study Hindi, They
will be anxioug to pick up
Hindi words. Hindi people also will
realise the difficulties of the people in
the South in not knowing Hindi.
‘Therefore, I fully support the resolu-
tion of Shri Shastri,

Regarding the expenses, so far as
the travelling and other allowances
of members are concerned, there will
not be any difference, I do not know

.about Hyderabad, but in Bangalore
we have got the beautiful Vidhan
Soudha where you can hold the

session. There is the legislators’ hos-
tel nearby and there are a number
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of other hostels and good hotels.
Therefore, I hope, in spite of the
little expenses involved, the Minister
will try the experiment by having a
short session in Bangalore.

*ft T FHrRT (faeet-e A :
e wEEE , At SEWE we
¥ 7g W g%y wega faar §, 9w faosh
AR qF qg G99 WA § A9 X
7« 39 aw ¥ 7 39 7 faw feqr o
fae=y st & 97 srwATE 7 AWGH wAT
rgar g 1 AT A & aww
ag & A9 Y FIAAT AGATE |

39 F TETE  F gHEA ¥ W
w1 ag § f faeelt % dag w1 wfvdww
aqar & 1 faeet 3w Y qow @ ag
zaR fag im £ aq § ag & s
g afer ot AW I Efaw
= §, tenifaw  gfse & faeh fem
sfafer 18 foeedt or &Y & | fawelt
1 A gHeAd § & wATE v @ §
IAXT aCE e A faar o @r
¥ 3 foud fat wer ar fr avamama N
qRET  ogt Y gEw g a1 W &
ag faeett ot wviY o€ s #Y wrardy
arely feeelt ot WY Ia%F AR agw
gaeTe ot A oY A s faeslt gt
Tw FY TowE aA A el ¥ e
HATaer wTE IW 9T A I ¥ A
FueTe oY 9 §T0 GHEA Wi W
Wi a3 w2 & ¥ 39 & ama A €
fam q fa= faeet Y grardt agdt & <=0
a1 @ § WA@Y @37 & 19 q1q
IE A gEEG WY q@gdr e A @y
$ | I gueaml w1 wr€ g A g
¥ faeslt & @0 # qOET o wiT
war g & 5w & fog st ofom
TR g% faemr afgy, Sy ST
aifse wfgwe s = =fgg o
o wq § gr & qg wwwar g e
dfmw gfee &, aigfor 3fe & W
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[ 7= wwY]

gear 71 gfez ¥ gw ag Y € f 39
o zfgor =1 3= P A ¥ ag fraw
2 & o SR & Wt oF §ue ge
AN &7 A 7 g T T gHa {6 TR
¥ ozt I g A Aot §, Y T
7 gug Wt &M ar oo faeelt Y gore-
Y e 7 3 & fov Fa aoeT AN
gg a% Safeqy s ¢ e faeely ®
sife dag 35 § wwfogagi & wdwae
@ 9= avdt | gafag foesft a2
It wrEw w1 wfawre q@ faan
T gHAT ¢, ITHT A A% TG ATfaT
Qoo | gafey FTe agi fw s
A I § oY @y w7 W whEve
QT A TR F /TR WX A/ & qHA
ag W arfaq § s v e aw
¥ = w@m=faat 3 aedr § O
WOHTS I |9l § a1 faeely & 1 A
I gt § W 39 a@ ¥ ¥ guwarn
g o faeelt ™™ oY Q91 ACwT o /WY |
W W&l & ag & st wwwE e
¥ qRTE FT gWET w7 § A ¥ g
g g f& sug 1 o7 wfwdve
R ¥ g Afew aoe afvdww o
@1 =ifge | dog & w2 mfadwe
T & w7 W w1y | oA
# §ug & wfgdww Fom ¥& A £
& oY wwwAT Aedt ¥ wETT #T
qAGT F7@T E |

JqUEAH WERAT ST Fq AT
fag :

St wieT W T (FET)
JUTEAH WERT, & A TH AW q AN
¥ fau  am fem @ afew q@
e | WW oaaa faar 9w

Stgwa W wgAT : qE AT
wgrage fagg ¢ s g et s sm o=
F S0 Aew fe @A W I9E
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% ofan @ = & s @@ faw
I

17 hrs,

Shri H. N. Mukerjee (Calcutta Cen-
tral): I am afraid, Sir, I have to
oppose thig extension of time,

ot geR W woww . WA
HEE Y IT F YEAT gA F faan
I, fow o agw aw ¥ & qwdr &
qg a¥ WFA §T A | TF AW Y THAT
FT GATH ¢ | ATT I g HIT *T
et § 5 s a9 fagr oy

ot wiwTe =T FeAy ;o HTHT weT
awg @ fagn s

Shri D. C. Sharma
Sir, 1 beg to move:

(Gurdaspur):

“That the time allotted for this
resolution be extended.”

Sir, 1 suggest that we may extend
it by 50 minutes.

Shri Hari Vishnu Kamath (Hosha-
ngabad): Sir, to accommgdaie both
the sections of the House, may I
move:

“That the debate on this resolu-
tion be adjourned.”

It can be carried over to the next
day and taken up after 15 days.

Mr, Deputy-Speaker: The time al-
lotted has already been taken up.
There can be only one motion and
that is for extension of time. [ will
put it to the vote of the House.

The question is:

“That the time allotted for this
resolution be extended.”

Lok Sabh~: divided:



6275 Session of
Division No. 8]
Badc, Sbri

Berwa, Shri Onkar Lal

Bhattacharya, Shri Dinen
Brij Raj Singh, Shri
Dass, Shri, C.

Jain, Shri A, P,

Alve, Shri A, §
Babunath Singh, Shri
Bhagt, Shri B. R,
Bhakt Darshan, Shri
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AYES

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanker
Lonikar, Shri

More, Shri K, L.

Patnayak, Shri Kishen
Raghunath Singh, Shri

NOES

Kureel, Shri B, N,
Lakshmikanthemma, Shrin ati
Lalit Sen, Shri

Mahide, Shri Narendra Singh

[17.04 hre.

Sharma, Shri D. C.
Shastri, Shri Prakash Vir
Sonavane. Shri
Virbhadra Singh, Shri

Pratap Singh, Shri
Rajs, Shri C. R.
Raj4eo Singh, Shri
Raju, Shri D, B.
Ram Swarup, Shri

Mandal, Shri J.
Matcharsju, Shri
Mathur, Shri Shiv Charan
‘Achrotra, Shri Braj Bihari
Mehta, Shri Tashvant

Chakreverti, Shri P. R.
Chanda, Shrimeti Jyotars
Chaturvedi, Shri §. N.
Chaudhry, Shri C. L.,
Chavda, Shrimati

Rananjei Singh, S hri
Rane, Shri

Rangs Rao, Shri
Roa, Shri Muthyal

Chuni l.al, Shri Mirza, Shri Bakar Ali Fyo, Shri Bishwanath
Dhuleshwar Mcena, Shri Misra Dr. U, Sheo Narain, Shri
Dighe, Shri lukerjee, Shri H. N. Shrer Narayan Das, Shri

Shukla, Shri Vidya Chara =
Sinhasan Singh, Shri
Subramaniam, Shri C,

Tiwary, Shri R. S.

“Tnls Ram , Shri

T yagi, Skri

Murrti, Shri M. S.

Nair, Shri Vasudevan
Nallakoya, Shri

Pandey, Shri Vishwa Nath

Paramasivan, Shri
Prathakar, Shri Naval

g ¥ N go & F w7 a1, @
& ATy ¥ W AT WIAT T
w6 | IR W FOw F0w @
yfwrat & § o wmaz A fag ot @
tymm e U TR AN e &
| ot gt #1 QTS | g @ e
T ) o T b v o o
¥ W SR we geh e g & ¢ o aft o ¥ femr amr
6 o ¥t ag 1@ azT H Ao § WA L
TR Ew @it ®1 fawe & Smar R,
W ¢ 9 g8 a1 7% wEF &, g% W N
FgragiarAg | fewEmawE
R—uR fredt aw i— ag s
T, 39w K FTE TSwA FQT §
fresft arx o o7 R g9 wiama v iy
®AT 9¥7 41, O ¥ F 5o WX qaw
HN O ¥ A v ffr &) aed
wrew ¥ w1 fr faest are 5= & ey

Flayarerumal, Shri
Gandhi, Shri V. B.
Mem Raj, Shri

Khan, Shri ( sman Ali
Kishan Veer, Shri
Koki, Shri Liladhar

Mr. Deputy-Speaker: The result of
the Division is: Ayes 16, Noes 53.

The motion was negatived.

HATC A9T ANL-HTT TN (W wew

qu GFI A A F AT AT @
fe ez zfgor & dug & whwaww
AT 9T, FifF agi A F g F
R & FATT G¥GR EOTT | g WTEAT
T w=e ¢ WX gW |9 I F) AEHY
g feR smew mgRw, W oA
AT A WTEA qg WY o @ WK 9w
T  mEgfokn & wedl 3fe &
R W 2w
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Parliament (Res.) 6278
[ @eq araaw fag)

o ¥ gezg faT ogy SR auAr
ag wearg dw fear ar W ww A
¥ @ A T 9T HTH AR WA
fear & | fom frae & s @eew

Shri M. R. Krishna: By this time,
the hon. Minister must have ccme to
know all about it.

Mr. Deputy-Speaker: Order, order.
The hon, Members should have the
patience to hear the Minister,

ag weT A g, g ar Iw g, A
78 ¥ wfeargat A & o7 o gw w19
TG T AFA | qg HATWA § | 1959
AgqggNw ot | Sqaw & o«

e i ag 75 § 1 it agt AR

¥ A wrarw Jor€ wE § | W AN
Fifaw gk & ST F Tz Ao WA
Ay wiww o1 7 ¥ 1 AEa Hedfew
fow 1 sz § SO« wraw B §
& % & srare I8 ¢ draame
ﬁ@ma‘rﬁm mwﬁmﬁﬂt
X . ..

= SwTITEre st c )

it g amw fay o & g
war g 1| dad Fike w7 T R
ar ) T T qEl w A9 Sw T )
fod v & oy A fr A Ad
¥ wran § 6 qw vl F d57 & G-
I oAG H FrAAT .

sft sifeTe o AT ¢ IR WS
Fdssrast & sgmd fa=
¥ !

Shri M. R. Krishna: There is no .
quarrel between these two States. ot gy ACEw fwg 0 AN T@F
FTAW I99 ¢, TF T FAfAT HIT CF

Shrimati Lakshmikanthamma: We ATEZ FTS (AN | ATEE FTATAA AT FTH

do not quarrel. Let it be either

Hyderabad or Bangalore,

oft e avoraw feg 0 S T T
tevam s g | fifm N
Mgy e Kagag WE

FER A @ asT v ) K qw
FIARAE | Gq & @raraa ¥
29T 97 | Hq A T J\@T 1 WEE
WU O T TEWY Y B
ar g® TFT 1 1 K I F A A
qEAr g | wEE Waq T
QY 8 aw g e oag e A
dfac A w1 TF ¥ WA
URGE ALk R 4

@ ¢ I fog 7 § o
2ol & foqg | =g wowr A &
I 79 aral & & v A 9wgar g
IF Wl W FET FTAT ALY AT §
fam &7 guTe quTe fag o & fFRar @0
Ty ¥ WY A X fFar @ 1 @ aTel
am ¥ ¥ omAar @ wrgen
g f& & wawr wmz for &fex
T A #rn W §Iww  feEnan
fre | wfeqrgar o & ST W
v & | A 1 oFEATAT , @A
e ¢ | 9t wre 8@ ) A ae
® Hg BT Z | 7T 29 fF fwad g

Shrimati Lakshmikanthamma: I
request the hon. Minister to visit these
places,
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Y T TR LAATH GHEY FIAT G |
A AT FT ST /T SN, AT
H/F oA FE, aifedzd weas &
feaedz s ok TaEde & WR
femeden & Wy wmdd

fore &1 g & g1 =
9 oW ¥ 04T #1% W A6 § AV
Iq IAA ¥ ITAEEA FT ATy @
T | & I a9 dzw wdwer #1 g3
AT FTT 91 |

TMo Ao wfto W@ (AFTIR) : F
qr |

st qew Arow fag - T A qar
7 fF =97 T gw I I Far w9
¥ | fawem ) 77 oFERE g A,
a8 " F fag g ==t
STy 4Y, T FT HEAT &H N &
oid ¥ TG IgF q@r TAT w@r
oY, gl T T FT AT 9 AT
K9 TZT FAT FLAT 97 AFHA qF TAAT
T SEr ZAT @ 9Y | IFET W\
saf FE & 1 125 FraT %9 g &
R T AT gAL I F gAT H
¥ | © ¥a9 grifes sEawe gan
WX 9 | 9 9 /| fF 53 fafaeey,
frdy fafaet arfz aq faar &< § 1
W uF fearede g @ awr @
faaar aft f& 9@ as@ & mEAHe
g w4 | W gz w & A
fears & ag o=t F0¥ T T
g7 T a1 A 9T 3} FAR FUY
TIY FT X T | ¥T J 9T Y AT G,
AT @ A Fwar § 1w gfrar aw
ot Wi wr ww g 7€ § 1 &Y Qe
gfrard 2 o, gafog & eraen T
HAT § | WU ATEH NG w4T AQ
7 I ¥ fF 97 gw sq dfew
IR AT R I N P fF forwar
qFEEq 1 w8q fear £ ¥ 1 foly
2601 (Ai) LSD—9.
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WY FIE qua F oS T FT W9
@ Af9F | fawem 7 gFE=w g
AR @A T & 1 w9 @R ogady
oot fdar $7Y 7 | Figw F SewH
¥ Wr it ge 7 $c dro @ho & CfTwIA
¥ ¥t qF a1z § 7% 1T former 7Y o)-
T & g a4 w9 faw e
AT FE T AT & 1 e §
q 7§ UF wAT: @ 9 ) g Ha
@ ¥ 5 g1 &7 @ @, smE) FQTT
TAT AT AN F & F@ Y |
sE ¥ §@ oag § erarfaat
77 femr st ff 1 SET 93w A
AdTe ¥ oy Y, fagre # <
W WZTE &7 A ¥ ) @O & g
g §F 3 P AT § | W Al
ag fawre a1, gaT ag wraan 9t '
W A ¥ feqmast A g fey |

ury framaa 1 aw AT 1 go
Fo #Y fagmer «ifod 1 % 3w foew
T A T 97 | T HAEE 47 av
THET THF §F FRT H/UET 97 | "
A WX G199 FT IJaAT AU9T G §
faqar I ¥ 97 | AW g &
Tar | ¥ S ¥ g @ AT oA
s wifed @1 §war §, WU gW
qq9 AATEE H Y F2 | g oY FY
weds ¥ &WF A8 AT §, dew A
A& g1 & 1 Zo THo THo WTo F¥
fget W 3fed, qo Tde To W
gy, warer w1 @y

o Wit ¥ w7 f& ofemm &
89T 2T & | WA &=y qifwenT
¥ 1 agt T wré qifedz § 7 81 wwe
) T & I w1 g Tg qW T
e w1 ?

ZREA A qra o w9 wE § )
az it wz1 7@ § f& & fafeex @
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[ wmarma fa7)
T e mg 1 agsgmmr g fe
AR T qH°G FEAT JE FI&TA
2 | ey @Y gAR TN qga § 1
g ag 3w ¢ foelt wrr sre § IR
gu S ey aY a3 wd § | afed e
Wt agF Je0 §, oFEw a9 ¥ qEd
e R AR AR R, A X
zfama s foar § & a1 EaER
¥ oy w7 o amr W A TR
®T g% | W9 Arae qfgam & @
¢ fafreT ot & faow feodizs &
g AW E I & fag Wt S
wifgd, cagsa wfgd |

gy &Y arq o #1 af § | e
& o AT ¥ A o Y gz @0
EF & ar a¢7 31 97 (9 AW g
@ w9y g & fawy § | aw & FEr
g9l @ oM 9@ AT FAATY WG
& ggl & J1GT | 99 # o To BT
qIAT, 99 FT QUT THATS [T TIN |
g W 1€ "weHr quAl g ¥ A
T ST g A I} W g [T T
21 ogw ot 7 framm fear &0
ST &1 ATHAT g€ g1 wmar g | 6T
HETT JA FT AT AFAT & LTAW
®Y a9 Wt & 1 ¥F fawg wgw ¥ aga
ar fa=re fear & 1 SR /=T @0
WK F FFAT Al AET §H TH Y
LGl

T EY q W FY S @
qg WY weeT A g+ ¥fEw gar wv
&, T3 & W Wy A 1 @ @ @ ofew
FaTgIETT AgE 7 AT waw ¥ fggwi
o gEaAEl & A9 § g 7
& Y, 9 7ANT 47 IT & TEGH QNG
& fre &t ag s 41, wgr 9T fF
WET g% 1 W1y A HqHer Iw
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Parliament (Res.) 6282

& 9 | WHTE &iAE 9X IFI A 43T
ST fear ar 1 g gleww v A A
9 | g X 0F qT Tq &7 faNs
Wt fFar | @od ¥ w9 SRy @ A
g W, QAT HTWET W6 ®1 97 | W
2§ fF avs e wrfa gor s
afem s w1 W e woga
7& o7 ag &g surer w9qT N
X9 TOF & g49 q |

A w2y & f5 ox @q @@,
A add | & wgar § 5 ogwer
9 75 ¢ 5 fewr fasr 1 wgrewT iy
q 99 gade wE F 9 fF oy
¥ faer fear s | s fae s
W BATIT &H g 919 | GATST av
frzr & wf § ¥fea StragTa A wraAT
ST FHT IqAT AALT @Y 4T, "IA HY
srag g fe feadt wgr g &, 9w
T 47 g g T § | W TG qg
g & faw fast

At WrEAT AAAT §EET AT 8,
&7 gAY 9T & | WA AWt ATEA g
AT R g AT F CF AT & | AfwT
fewnd gt & wfsTRar sga wfus
g 91X gH * syragiferar & &9 4T
arfge

THIAAT FT AT FY ITET & AT I
Y FFAAAT EET & | T FeS § R
T W T¥ FY F97 a9 §, 9@ [y
g § | " W< T F1 " fear e
ar dmr w1 fF e T@ W A 5@
T & guTE 9T K AE AT 0
4 o7 74T §, W) FAUL TYAT TF F
Tz fear o w@r g, 9 w0 ar
qar 7@ feaar smar S fear o
W& | A% T 9T ggt Wi
ERET & war g A ¢ g A
1 WY AT T §F |



6283 Session of

ag WY w71 @y § 5 wed muw
& At | wgfaer aga gef | F ™
@ & fag agi qo fafaeed &1 w@ar
o, 5y T KT @7 1 gw FEl
W ®TH FAF §, T W w1 g
T T ¥ W a5% & | ARt o7 W}
§ 9T A% § @A) 0w QA &
WA & ®TH AG 49 qFAT § | G B
ST 1T | ©: W & g a1 39 awg
& fau #fvew a7 smam dar fw fosr
¥ gar a1 | T W FT LA FAT
BN | ¥ 9 gaT 91 f5 sie %
AT @ gt & ww e @«
wE, &a1 & @gr W

gwT Tgarg fag o 7 ghga o
ary @i ¢, oF fagrw 7t a@ aang
¢ A wgr ¢ fF feosiy & &Y oY 370
o8 @1 QT | I K FgAT ATREY
"R gfw: o’ ) S §9 SR
T 74T 98 qrE  qfeal § @ #}
®gr | agf at a2 ofeq I & 1 waw
% g I8 guk fa=t ¥ qar 7 5%
B9 @cH N AT FET & | gW gew gt
g & 1 gw AT o s &% A §,
g A A §

Ig I gETE R, TER FIL I
e LT & g |arfge | T X gw
§ aga war & fa=e @
o9 W IUgET N7 WIRAAT WX W
9 & T &FA ql & T4 |

oft swwET e ;. IuTenE
R, HRT-HTT HAT AT §G AT
fag 7 ¥aw wrdfiw gfee & ga §
wftg 37 & wiar § o g=@aT § W
fome ag @aw giva & S5 %1 W oY
gaAt r gfwa ¢ &fww ow favg a
YT g AR feg M Igae @
& ST uolt gifvg wor ¥ @
T &7 ¥ & 2 W2 Y IgH ¥ &
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foe & oo wiwor § s &7
wrer & 1 &% qr=ar a1 fir fow it
% €19 g weTE g9 go ¥ WA
ST T ¥ ST A g g 9 A
® FeAgN 9 W fam X7 A
gt dfter &Y arar w7 & 7@ W §
"I sa frafse el & wfa § ot 97
gifaea #) wAwa FAr WY § 1
T a1 97 aga agT a9 fzar qr f5
fos 91T & Tl a3 & @y A0 7
o1 faary ® gyr faatmdat @
S Wiy § S gwe ¥ qfEw wRT
% §6g gEedl #) W og waee fawar
e .

st wew avemw Ty @aT a@faw
getfag & & | g€ arar & fara
gatfere & ag &

ot seTRae ot o dfE § Ha-
g war & gafwn g awar @ f& sAwr
s 7w ¥ 3o wiuw @ afFw
w9y gg At fane g s gfaar A
¢ 7 ©2 wfvaww & ¢F IIT AR
g% gigaws # ST a1 SaF A
oz fo@ safeq &) ggt & ST
Al @ WY SR & fRT A
§WATT N AVA WET HAT g Ay
21 fza ATt & [AFd ;T g WA
fagimmda Hagfi STaaar g . ..

st een wromw feg o fawta &
TRG ® WA IFEIA 2W@WT AT AT G
W T ® oy 5@ F @ oE
fo ag W@ &97T | TR ® g0 ¥
9F ¥T WEIG GgF GG, WA &l A
W ST wex dgT uw ¥ @A,
ufqa A @ gwa-§ AT WA W
feeft @y 9« wT & gef @A W
g% et qrfow qgw wTEd
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o) FETATT AEW A CF
fri7 a3y oY GIT-H0T A0 FIT ALY
g A7 73 & 05 AT FTHTT TN TRATL
¥ g7 ary ac frare FT LEr @ f asre
& |t wratay frsar & & adf WY
aifg? 37 3% ¥ 99Y 3 WY #7I1-
qTi A AT KAT §, I AIY
FATTT IIT ATTR KT § MTF TN
WT % | T IR AT FA0TAT A
fezar & qrze a3 Wz T O AL
WEL g ay &1 feas s & s
GIZFT A A QF ATI0T ITAE
r AR F g AT TN T T H FI
®TTT A7 a0 o @ 20 Uq T ) @R
& w747 ot 73 favar § IO fHo-
farasr § et awesy ai s
aff @it FfE F3 Fiv oA fs
TN O®T A FATAT A7 1T IT A
g37 % &7 & wrr 33 F g0 glawar
QT aar frvw Frafay 73t T 9INT
@37 ¥ w17 & wor A% F qzr gfaar
&l

At geg Aroraer fag & w7y
¥ 80 FUT AIT 2000 FUT &1 &
HiFEl FT OF a1 fawr w7 wfess
¥ ag IT &34 1 A e fF 9w
gry w1 fagar & wfairs i ar
AL AT TEHTT FTIAL 80 FUT &TX
T TTIT q1 JY §I7 /7§ T ATq907 Fg
gz axait f5 99 997 717 FT FAF
T 9Y HIT |IA T 2000 FAT T4
1 ST A2 47T A1 WA ®IX FV
7T AT W TE R 7 IA HAT X
80 FUT TTT I ATWH & 2000 FUT
Y F FAC IUY § FTW @ &
MIT A T I AI AG TG
et QI X & faq & ag Foqar w€
f& 99d 5-10 Fq€ a1 2-4 FAT
W wfas ag Wt J@T v W 3w A
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oFT & fa7 a3 "M 7 9% g
qF T /ATa7 T3, I ¥ OF B
w21 r7 wac faw 97y ¥ o Sy
ar RT w1AT I 2 fF AW H owA
¥ @Y g3 FIAT A 437 WE O AR
g | W A gRN & fAT 3 T 953
B 3

I FAT 37 fez ¥ WY wravas
g fe 3a I #) wraTr A fame &
wETTA FE FT gA wrac faarr
WIT gAIT WEAAT F1 ez ¥ wegaq
HIA w1 WA I7F faam | F srgan
g 9 fs g% w9 wran & ww A
w3 fF g9 37 weva ax fee famre
FUT AT T AT F AT T FE T TG
w3 3 f5 fagren mie w@
T ® TNFTC FET & AT A
1fF wrwraa feqfa aw @ §
TV qOBTA gH TIRY Fgifeaq AZY
®T gil, areFeA fegla ¥ Q)
Figifrag &4 # FfeTE qEary ar
HAT § A A9A TEITT F qTOq JA
¥ 71 wfsmd 7 26

ftwm aweraw fag w1 A
ara MfAY, FF F1T A9 F]q7 FY 7

wt SwEEe el o fer @
Fg o W a fag ot F) I fraga
wdl 330 | st oye fag F w3
qr f& faeait #1 gfagra aqarar ¢ fa
gz feeet 7@ afew gy “d” @
g 1 S WY TaTAT agr wAg & wrd
¢ ag v femdt @ @ 3afam 33
g FYr S gFAOT, HAQ-FF AL J
Q1 Fg F7 A1 WAY fag & faae &Y
gftic #T R} & ag wrean § f& mEdde
A @ weary a2 faar §T AR @
qife faear g
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Mr. Deputy-Speaker:
two amendments.

There are

' 8hri Chree Narayan Das: I am not
pressing my amendment, No. 1. I

*would seek leave of the House to0
withdraw it.

Amendment No. 1 was, by leave
withdrawn,

Mr. Deputy-Speaker: I shall now
put the amendm=nt moved by Shri
Bidheswar Prasad, to tha vote pf the
House.

Amendment No. 2 was pur and
negatived.

Mr. Deputy-Speaker: Has Shri Pra-
kash Vir Shastri the leave ¢f the
Houze to” withdraw his resolution?

Shri Prakash Vir Shastri: No, no. 1
am not withdrawing i..

Mr. Deputy-Speaker: The quesiion
is:

“This House is of opinion that one
Session of Parliament be held at
Bangalore or Hydcrabad every
Year”.

The motion was negatived.

1725 hra.

RESOLUTION RE: STRUCTURE OF
EDUCAT:ON—contd.

. Mr. Deputy-Speaker: The Honen
‘r will now take up further discussion
- of the following Resslution moved by

Dr. L. M, Singhvi on the 12th March,
1965;

“This House s of opinion that
the pattern and rtructure of edu-
cation should be purposefully
recast and reorganised with a
view to promote greater educa-
tional uniformity and the cause of
national integration.”

CHATTRA 5, 1887 (SAKA) Education (Res.)
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Four 'minutes have been taken

There are 56 minu‘ss left.

Dr. L, M. Singhvl (Jodhpur): The
state of education and the plight of
teachers in our couairy weigh very
heavily on our nutional conscience.
The long and persistent neglect of
education has led, T believe, to & smo=
thering of values and a smotnering of
our creative impulses. A cynical view
of conscience is that it is the fear of
being watched, that it is the fear of
being found out. Even that fear
seems to have been in aheyunca all
these years of drift and inertia, and
remorse for this state of affairg has,
at best, consisted in wninisterial con=
fessions and admissions, making \nem-
selves and the country fecl bed. in
order, prrhaps, to lessea their sense
of guilt,

I do not wish to sound unduly self-
righteous or sweaping in my come
ments, but I do fecl that the gravest
lapses of the Governmen: all thece
years after independence have been
in the twin flelds of education and
economics, and the cumulative effect
of these lapses in tne long run 1ll
our hearts with dismal forebodings,

I for one was happy to discern a
radical approach in the outlook of our
new Education Minisier, Shri M. C.
Chagla, who is a scilolar, a humanjet,
ond a jurist of distinction, ang who
has, by his forthright realism, gt least
revived the flickering hope <“hat this
Government means 1o salvage and
resuscitate education from the stag=
nation into which it has failen, it is
a stupcndous ta:k and a task of heroic
dmensions. It ig on the success or
failure of this task of Shri Chnpgla
that the very future cf our country
and its teeming milliong hinges.

There is np doubt that educotinn
provides the nursers; for the ygrowth
and flowering of human resources and
that investment ‘n cducation is the
most basic and the most far-reaching
of all investments. The question (ivat
“hat we must address ourselves today
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and the question which the hon, Edu-
cation Minister must answer today, is
whether we have done- everything
po sible to ensure that educaticn
occupies a pivotal position in thke
scheme of things in our national plan-
ning and effort, whether we  have
always exerted ourselves to find the
required resources for the cause of
education and research, whether we
kave brought vision and dvnamism to
bear upon the effort in the field of
education, whether we have formu-
lated and implmented our educational
policies with aview to Trecons-
truct them, so that they may contri=
bute in a real sense to th2 cause of
national integration and to the cause
of nutional advancement.

17.29 Ars,
[Sur1 SONAVANE in the Chair]

In my humble opinion, the record
of the last 17 years is a repudiatlion
and a travesty of the tryst we had
made with destiny in the exuberant
sunshine of the dawpn of our inde-
pendence. Let the Education Minis=-
ter tell us today if he does not con-
sider the total appropriations for
education to be extremely meagre
and woefully inadequate. Let us
concede candidly that at the present
pace we may not in our lifetime be
able to redeem the promises and the
expectations enshrined in our <Con-
stitution and enshrineq in the heorts

of all enlightened citizens of this
country. Let me say clearly that
without a radical rcorientation and

- reorganisation of the structure of the
pattern of education in our country,
the cause of educalion will be a iost
cause, I sound this insistent note of
urgency because in our swiftly chang-
ing times, in nuclesar times, a nation
which is anxious to telescope the pro-
gress of centuries in a few decndes
does not have much iime lert to-day
to redeem the expectation: ard the
promises made. We 8rag #.customed
to gpeak in a somewhat grandiloqu=nt
terms of the academic freedom tut
we must pause and consider whether
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academic freedom can flourish or even
subsist without upnolding the dignity
of the teaching profe.sion at ali levels.
I have no doubt in my mind that a
great deal depends on the prestige
education und the educaters enjoy
in our society and the rating the soe-
iety gives to the tea:hing professicn.
Although the pay scales of university
teachers had improved of late, the fact
that an urban postman ig paid mure
than a primary school teacher, that a
clerical assistant is paid more than
a high school teacher in our country
is a matter of crying shame for us all.
It is very well for the authoritieg and
for the Education Minister to wax
eloquent over perorations of ethics
and emergency but in the context of
the incredibly low pay scales obtain-
ing in our own country, it I3 quite
heartless to say that teaching is a
vocation” and therefore the teachers’
profe:sion should be inditferent to
salaries and ‘'material comforts. I
agree that it is extremely necesszry
for the teaching profession to be dis-
ciplined but in the name of discipline
Government cannot he permileq t2
practise the worst kind of exploitation
and perpetrate the injustice, The
Minister has been good enough to say
recently, only this week, that the
Centre is prepared to give fifty per
cent of the contribution to the States
which wish to raise the pay scales of
teachers and that in the case of U.P.
he is prepared to consider it on a
special footing. Where does it leave
us? It leaveg uz if I may say so, in
the wilderness and to e hoc solutions
which are more apparent than real
The whole question of pay scales of
primary, high school and  higher
secondary school teachers must be
looked into by a Pay Commission or
by a specially constituted committee
of persons competent to dea] with this
matter., Without this I think we
could not have adequate pay scale
or uniform pay scale throughout the
counhry for the teamching profession.
It is well-known that secondary edu-
cation is the weakest spot in the
whola system of education '[;oday.
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What have we done about it7 'We
have the Muduliar Committee Report,
Have we pressed those recommenda-
tions into service sufficiently to 1n=-
prove the quality and conient of
secondary education in our country.
We have done, if I may say so, precious
little in this direction, at least go for.
The States now clealy say that higher
secondary education is beyvond thair
means and beyond their capacily and
therefore the upgrading ¢f s:hocls
which was supposed to be to the tune
of 40 per cent had been less than half
of it. The quality of upgrading has
also been more perfunctory (hzn
proficient. The need=zd facilities pelat-
ing 1o the revised syllabii, maodel labn-
ratories and adequate librarieg are
conscpicuously absent; the teacher
pupil ratio is unconscionable today in
our country. Nothing very much has
been done by the Government in a'l
these years. The enormous wastage
due to a high percentage of fuilures
is continuing unabated both in schools
and in universities. The language
formula is perpetually in a state of
flux anqd irresponsible and changing
and conflicting statements made by
members of the Government have not
helped the udoption of g uniform tor-
mula throughout the country, ‘I'lie
tutorial system has in most colleges
becc'me & meaningless rcutine. Edu-
cated uncmployment is, if anytning,
on the increase. In spite of all this,
we ask ag if it wes a guarded mystery
why have our educational standards
fallen ang gone down, What we need
is a stable, all-India pattern. Whgt
we need is a Grants Commissivg for
higher secondary and high school edn-
cation, uan idea which at one timre
found support at the hands of our
present Education Minister, What we
need is to find adeguate resourceg for
education ang to make it a concur-
rent responsibility of the Centre and
the States. A monstrous, demoralc-
ing constitutional anomaly is being
brought into existence today Lecause
the Centre has all the resources agnd
the States have the basic responsihi-
Jity in the fleld of education, The

only solution is cither to revise the

distribution of powers in the Consd-

' for all the universities.
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tution or to agree to a different
scheme of distribution of fiscal

resources.

In this context, I would like 10
know whether the Minister proposcs
to pursue the path of constitutional
amendment or wo:tid be satisfied with
what he has called recently, concur=-
rent powers in substunce. I think it
is a euphemism which will be used to
cloak and conceal fcr the indecision
and inaction. I would also like
know what the operaiional range of
this concurrence in substance would
be. .

Furthermore, the Minister himself
states in no unclear terms what he
proposes to do in respect of establish-
ing an All-India Educational Service
which would function effectively
throughout the country as a catalyst
of national integration. I would also
like to know whether the idea of
vesting the President of India with
visitatorial powers is going 1o be
actualised in the near future. The
other day, during the Question Hour,
Shri Chagla observed in response to
a question that I had put that so far
as he could recall, there was no speci-
fic recommendation in the matter of
vesting the President with visitatorial
powers in respect of universities. So
far as the Sapru Committee report is
concerned, I agree that the position
80 far as that recommendation is con-
cerned is not quite clear in this res-
pect, but the opinion of the Attorney-
General which has been appended to
the report is quite clear in the matter.
The Attorney-General says:

“It i3 open, however, by legis-
lation to invest the visitor with
wider powers, but if they are
powers for the purpose of co-
ordination or fixing of standards
within the meaning of Entry 68,
it must be done by Central legis-
lation. If those powers are to be
properly exercised, that legisla-
tion will have to appoint the
President generally as the visitor

I think
no question should arise as to
such legislation being discrimina-
tory as vesting unguided powers
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since the powers would have to
be exercised only for the purpose
of cn-ordination and fixing of
standards which have to be a
sufficient all-over guidance to
validate the exercise of such
powers vestzd in the visitor.”

The only heritation of the Sapru
Committee in this matter stems from
the fact that on accoun' of an earlier
opinion of the then Attorney-General
in 19852, it was felt that even these
visitatorial powers would have to be
exercised by the President on the aid
and advice of his Council of Minis-
ters, and therefore, it may encroach
upon the academic freedom and
autonomy of the universities, If we
are prepared to give these visitatorial
powers to the President as such, then
1 am sure the import of the Sapru
Committee’s recommendation is to
vest the Priesident with such visitato-
rial powers.

I would also like to know as to
what the Government proposes to do
in respect of the various recommen-
dations made by the Sapru Com-
mittee, which has done an estimable
piece of work so far as the assign-
ment which was made over to it is
concerned. I should like to know
particularly whether the Government
is prepared now, has made up its
mind, to scrap the whole scheme of
ma‘ching grants and not to make
education the handmaid of people
who command wealth and power in
society and to extend the benefits of
education to all those who may not
have necessarily the wealth to acquire
it but may have the confidence and
the merits to acquire it. It is a dis-
tressing affair in a State like Rajas-
than where the Government has pro-
claimed a moratorium on any further
wxtension of higher secondary schoo’s.
‘They said we cannot bear it; we do
not have the money. The State Gov-
ernment insists that each village
where the school is desired must
contribute 50 per cent of the outlay
on it. This is a distressing state of
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affairs Jin a society which we say |s.
based on social justice. I hope some-
thing would be done to rectify the-

siluauu..

I would like also the Minister to.
give an assurance in respect of b-ing-
ing into existence national colleges
which would set high standards of
education and which would be sort
of peaks of excellence in the field of
education, from which various other
colleges and universities could draw
inspiration. It is obvious that in.
recent years, particularly after inde-
pendence, there has been a visible
decline in the voluntary effort in the
field of education. I should like to

‘know what is being done to salvage

voluntary effort in the field of educa-
tion in our country.

Before concluding, I should like to-
say that I expect that the present
Education Minister, who has spoken
frankly very often about how he
wishes to reconstruct the system and
pattern of education in our coun'ry,
would not alsa be like his other
colleagues, a priconer of indecision or
inertia. I hope we will be able to
disprove what a publicist recently
said answering the question:
“Where is India going”? He said,
“One can only answer fo- the present,
that it is pottering along with no clear
destination yet in mind”. This does
not redound to our credit. I would
expect the Education Minister to take
us into confidence and tell us about
his blueprint for the reorientation
and reorganisation of the pattern and
structure of education in our country,
so that we mayv look forward to a
brighter tomorrow.

Mr. Chairman: Motion moved:

“This House is of opinion that
the pattern and structure of edu-
cation should be purposefully
recast and reorganised with, a
view to promote greater educa-
tional uniformity ang the cause
of national integration.”



6295 Structure of CHA'TRA 5,

There are some amendments also,

Shri Rananjaya

Singh (Musafir-
khana):

I beg to move:
That in the resolution,—

for “recast and reorganised” sub-
stitute—

“reorganised in consonance with
the Indian culture by bringing in
a synthesis of the ancient and
the modern,” (1)

Shri
bhanga):

Shree Narayan Das
I beg to move:

(Dar-

That for the original resolution, the
following be substituted, namely:

“This House recommends that
the Education Commission ap-
rointed by the Government of
India be further asked to suggest
rieasures to recast and reorga-
rise the pattern and structure of
education with a view to promot-
iag g-eater educational unifor-
mity and the cause of national
fategration if the said Commis-
gion thinks it necessary and desir-
able of so doing.” (4)

Shri P. R. Chakravertl (Dhanbad):
I beg to move:

That in the resolution,—

for “reorganised with a view
to promote greater educational uni-
formity and the cause of national
integration”, substitute—

““reoriented to meet the demands
of developing economy of the
country as an integrated whole.”
(5)

Shri Sidheswar Prasad:
nlove:

I beg to

That in the resolution,—
add at 'hp 11l e

“so that it may be helpful in
eliminating the prevailing social,
economic and cultural ‘discrimi-
naticn.,” (6)

1887 (SAKA) Education (Res.) '&96

Mr. Chairman: Regarding the
amendment of Dr. L, M. Singhvi, I

feel it is out of order and it cannot
be admitted.

Dr. L. M, Singhvi: If the amend-
ment has been admitted, I would like
to know why il is out of order,

Mr. Chai man: The question of
admission comes in later on, It is
beyond the scope; it is unduly long
and involves multiple issues.

Dr. L. M. Singhvi: I take exception
to this,

Mr. Chalrman: I have given my
ruling and he will please abide by
it. Shri S. M. Banerjee is not here.
So, his amendment is not moved.

The resolution and the amend-
ments which have been moved are
before the House. Only 58 minutes
are available. Sometime has been
taken by the mover. There are 7
speakers. In o-der to accommodate
them, I request hon, members to take
only 5 minutes each.

Dr, L. M. Singhvi: It is quite
obvious that the discussion on this
resolution cannot be concludeq even
according to the 56 minutes left. So,
in order to accommodate my esteem-
ed friend, Shri Mukerjee, I think we
should adopt the same procedure
which was adopted last time that
this would be an adjourned debatle
and Mr., Mukerjee would have a
chance to move his resolution.

Mr. Chairman: I would like to
bring to the notice of the House that
the 25 minutes spent on the discus-
sion on the use of gas in Vietnam
have been accounted for. So, even
the discussion on Dr. Singhvi's resolu-
tion would be covered within the
time so as to leave one minute for
Mr. Mukerjee to move his resolution.
I think that would satisfy fhe House.

Mr Chairman:
Das.

Shri Bade (Khargone): Sir, does it
mean that other Members, who have

Shri Sree Narayan
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not given any amendment, will not

be called to speak?

L

Mr. Chairman: I am giving only
five minutes éach. Tnere would be
scm> time lelt for other hon, Mem-

bers alsy>, Let us proceed now.

Y siAroaw T : gAR fawd)
-qTgg A A TEATT §&A & qHA Sqfeqd
fwar § 7z, T 3w &Y fw wonet &
gy # faaw &G w1 aga weor
wEE AT ¢ ) 98 A ¢ & fegem
¥ gawl ¥ o fr s w=faa 4w,
IgF =g ¥ §gug @wg  9X &%
fooqoft R WY 1 S B WA
& ¥ 1 ZATX W F A T AqT
qr g v foer g ¥ fow &8
worferat w1 Sy %W qw & fear
vy faafadr # qege sonelr &, SHY
faafesr & wifef@as 1, @
faafadr ¥ wlT WY T g0 a9
wga  faray geara &1 faator gom
s & s o 6 S9 frer soreft & 2w
w1 degfa WIT ar & @ @
ST, 3 Y S AET A § WRAw
¥ WEATAR CHAT §TOH A T AT
sre<a &, o wew & furar sorrefy
gaTe aw ¥ w=foa griy | 9w gafa =
gqa & giaw W@ w7 af ) Ffe
a9z 72 A% Nl & WK ¥@ T@
garewl Hof maF g Am AR i
foer womer w1 fwior A@ o
oY 2w A wEwsaw §1 g gfe
¥ O HT % A AWM F WrEARHE T
=1 & @k ar 3w A¥ fem agfa &
qFs a1 W1 & |

AR §5 A W1 ey Safeqa
feur &, & qmmar g fo @ a@ & 9@
qgy W TIER qgt Sufer fod o
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W@ &1 gk 3w & farer wedY § Wi

o) forear & feowet @y E Ssa @

W W @R A1 AR ¥ W &
%7 & Ffaw=t w1 fantor awg qwg )
gaT R | TETESA T Aiwa Y frafe gd
o7 Y favafaeraal # foen & vy &
aga fave finié o &7 997 § Wi gaat
fawrfaal & sqae aga & guR
gfraedt & frar st % g € o
aix ¥ srifeww fuer sl wrefas
firr & e & O #€ g & yA
) frafer g€ @ =i foem o &
qf@aw &1 & fog an e & daea w1
WER A & fag fow & 3w &
oFEqaT Wi A%, fusm ¥ owegar
o1 g% WX AW F WrEREs owar §1
&Y &%, I WO guTE fRd § | e
q 39 sfawgmt FY foRl F s )
qga & 7 Wt Jorr § SAwr fawifmi
® wHe ¥ a4 & fgw W
Sfe gt o o A § AR A
AT G5 &1 W @4re g WY
aw g W W F o o e
frem womet # wqTeAT A w1 AR
g fomd oft a@ & gat s w@ww
g 97 ¥ g svwar fuwr &% ) @
fag wdT @Tw ¥ W Y| A
Jufeaq fear € 1 S &% foem
gearal T W EEIT &I WIHiSA
faar @ W< aga & o wwar § gfaeet
ferert #, wmeafaw fue # AR aefivs
fire ¥ & gAY AT gHTT S &Y
t ) fowt & o wafer &, fverwi
w Y wfaeer g wox ATy & W §,
famwd N qaa woer ¥ N whwi
£ S 9¥ qEH WX T TEE g
w wwieg fear §

g7g 7@ ¢ f& & wft 9t awm
fre oY AT 3w & § SEw wiwal
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W1 AT qFT FX §F | Afea v
HAAG Il FY W qEA &, A A
faar dadr & oF forey g 1 frafe
%1 § fad faedy gq aw@ &1 W< &l
w7 @ f ardr faren, wcfows farerr &
| ¢ favafaarag 91 foen a%, w1 37
U547 FT I GEATT FG A0 F
aY oF [y fer somer &Y
AT & g § gEE % oarfs
FIRT I fraic s a6 1 & af)
a1an § fF g7 wadty qzew A AN
wexd Iifeqs femr § Imanr Sofeaa
AR QEAUFTIT E AT AN 1 N
wlagrfagraga g, sant oy 4%
Wha § 7 afr 3 qrr 7 &
TR T W1 fehia ¥ qg aw W I
g A gy & wfawa & 1 Wy faar
XY | FfFT g7 TR F A AT 2o
fesdt & /it @ WX Ag = WTE
fowda & 7€ ard § O & " fe
qar St ¥ WA s

Dr. L. M. Singhvi: But the Com-
mission will report after two years
and then a decision on that would be
taken perhaps after five years.

st sATCIW | . W@ as q]
are g ¥ 3fer ¥ gy whmww fgas
ferar war & fF 78 A 9zl ) fEw
W | aewifaw fAorg w7 A9 I 9T
A X qmAwr f fF wowr W A R
o ggarir WY AE g 1 @ faw W
Y& w1 T we fondg § afwfaa
3 faar I | s Sl gwwr o ar
wfawa ¥ @ waw & wf o
foie air & 9@ | 9 & WA 9
HIHTT Y T FI7 | ghaar g |

oY ford & 3 wroar gwraw aw fam
¢ & €8 v=@ w1 W g7 WA
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q WA § 99 & frr s & o
wi% frwdw § e fagr s sifgw
UARF AW fagdm g af
fa mir &t T WIT IW F WER
9T w1 fFm @2

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, I risa to
support the Resolution of Dr. Singhvi
Education is a subject which needs a
lot of change in our country and also
reorientalion to the present day con-
ditions, I would request the Deputy
Minister who is present here to take
cognisance of our pleas and make a
very careful study of the educational
position in India.

In my opinion, in the rural areas
the voice of education is not reaching
our small villages. Even though we
have compulsory primary education,
we have not been able to enforce
compulsory education in the back-
ward areas. Instead of attending
school and learning, I have seen young
boys and girls playing about in the
village streets, or going after cattle
or indulging in smoking. I have seer
with my own eyes children of 5 to 6
years taking to smoking and other
bad habits. The reason is that the
voice of education has not reached
the rural areas.

We must try to improve the salary
gcales and conditions of service of our
primary and seconddry — teachers.
Unless we infuse them with some
enthusiasm, I do not think the
teachers will take sufficient interest
in the education of children in rural
areas,

The real definition of education is
to learn to judge what is right and
wrong. In that sense, even our most
backward and uneducated people are
educated for after an experience of
nearly 35 to 40 years they can judge
what is right and what is wrong. In
that way education has percolated to
the rural areas. But if we bring our
present standards of education to the
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rural area, we can bring about a
great change in the country.

The spread of education in this
count-y is an enormous problem and
without education we cannot really
progress. We may talk about high
ideals and high objectives but unless
we educate our masses we cannot
improve our conditions. We would
take nearly 50 to 60 years to com-
pete with other advanced countries
in the matter of education. ’

We also lack moral and spiritual
education. We are losing our moor-
Ings because we are departing f-om
the teachings of Gandhiji. We should
come back to those moral and spiri-
tual values. I would request the
Education Minister, who is present
here, to see that moral and spiritual
education are given to children in
both schools and colleges.

Lastly, I come to my State of
" Gujarat. Although the majority of
people in that State want English
to be taught from the fifth standard,
Gujarat State Government is the only
State Government which is insisting
that English should be taught only
from the eight standard. There is
difference of opinion on this subject
and soOme committees are being
appointed to look into this question.
1 would request the Education Minis-
ter to pay attention to this problem
and bring pressure un the State Gov-
ernment so that the voice of the
people may be heard by the State
Government,

Finally, I also request the hon, Edu-
cation Minister to Indianise our con-
vocation gystem. We have a system
of having robes and all such ancient
Greek methods, We can have our
own Indian methods just as we have
in Valabh Vidyanagar. I am quite
sure that a verw laudable Resolution
of Dr. Singhvi will be {<ken into con-
sidera*1an by tne Gov. .:nent
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Shri P. R. Chakraverti: Mr. Ciaai. -
man, Sir, the amendment which I
move here is for asking re-orienta.
tion of the education system to meet
the demands of developing economy
of the country as an integrated whole
and for bringing in the concept of
integration into the educational
sphere because of the chaotic condi-
tions that have persisted for so many
years after Independence.

As I said on another occasion, it is
an age of rising expectations and
naturally in this upsurge of a new
form of feeling in the human mind,
the education brings in a new concept
and thereby it serves as a direct link
of integration.

Curiously enough, is no common
medium of instruction. When I go
to DBaroda, 1 find English as
the medium; when I go to
Ahmedabad, I find Gujarati as the
medium and when I go to Kaira—
there is the Valabhbhai Patel Univer-
sity—I find Hindi as the medium,
Now, the 1man transferred from
Ahmedabad 1o Baroda cannot get his
children educated because they have
been trained in a particular way. So,
there must be some system, some
accepted policy of education in the
developing economy of the country.
Where education plays such an
important part, we cannot leave it
to its fate.

As has been announced by the pre-
sent Education Minister, when he
joined the Ministry he did away with
the commi®tees. There had been a
spate of committees which had been
set up in the Education Ministry
wherever we were stuck up with any
problem without taking rezognition
of the real facts involved. It is good
that he did away with a number of
committees

Sir, the other day, in reply to my
question, the Minister was kind
enourh to sueeest that the teachers
should not indulge in indiscipline. I
say that the teachers are the last
persons to indulge in all acts of indis-
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ciple and other irregular activities
because they have to sst an example

before their students. But why is it

80? It is because there are certain
faclors which are not being taken into
account. The'e is the teacher-stu-
dent ratio. The ratio must be fixed
in a way so that the teache-s are not
overburdened with a colossal problem
of atlending to a very large number
of students, a class of 150 students or
more, and then taking to private
tuitions. As such the students do not
.get proper attention. That is what
happens in big cities of Calcutta,
Bombay, Madras and Delhi. This is
a very difficult question which has to
be tackled.

Then, there are education shops
cropping up in Delhi and other big
cities. Delhi is the leading centre
in that way. So many education shops
are cropping up— there is no recog-
nition, nothing of the kind—and -the
students appear privately and go to
Bhagalpur and other places., They do
not know what form of education
they are receiving.

Then. there are no recreation faci-
lities for the teachers as well as the
students. The student savs, “well, I
do not have any recreation facility.
There is no club, no playground
and no meeting place. 1 go to0 a
coffee shop or some other shop where
I speak so many thinzs and hear s»
many thinzs and, of course, the radio
ig there” Indeed, it is a very diili-
cult problem. When we have to take
account of a growing gencration, we
cannat leave them like that. There
are oth2r factors a'sy which csndition
their outlook. But this is a very im-
portant fact>r that they must hawe
scope for solf-expression. You can-
not deny the person cpoortunity 10
develop of his personality so that he
ean for! delizhted that he has  had
full scope and he has tried to give
vent to his feclings. He should have
scope for his self-expression, That
factor also has to be taken into
account.
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The main thing which I would like
to insist upon is that a student can
never be interested in education un-
less he finds education oriented to the
developiag economy. That is what 1
seek to emphasise her2. What are they
doing in Germany? After the sec.n-
dary education, they have got one
year coursz where the student is al-
lowed to s2ek his avenues of sell-
expression through certain crafts and
industries, S5, I would sugzest that
immediately aftzr the schocl leaving
certificate is granted, he must have
one year's career seeking course
where he iz allowed to find his ave-
nues of self-expression and find
out how far he is fitted with the
particu'ar acpect of developin? eco-
nomy and select his profession. That
factor has also to be borne in mind.

18 hrs.

Mr. Chairman: I would like to know
how mu.h time the hon. Mover
would take for reply.

Dr, L. M. Sinzhvl: I wculd like to
take about ten minutes, because un-
fortunately the hon, Minister was not
present here when I was speaking. 1
should. therefore, very much like to
have about ten minutes,

Mr, Chairman: That much time is
not available. He can have gbout five
minutes.

I wou'd like to know h-w much
time the hon. Minister would take.

The Minister of Education (Shri M.
C. Chagla): I have got to attend a
me-ting at 630 pM, So, you may
kindly call upon me at a convenient
time.

Mr. Chairman: I shall call up:n him
very early. How much time would
he take?

She] M. C. Chagla: I shal' be as
brief as possible. I would take cnly
about 10 to 15 minutes.
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SMATH N FI TG &
w37 fammar snar §, ogw T & wusfg
fegmr smar g1, &fFa s wucfq

»i: Chairman: Now, Shri Bade, He
v il be the last speaker on this reso-
.ation before the hon, Minister s
called.

st a¥ : awgfy wgg, & @m-
dra faudt aga &1 swfw=w s@r
g & gq g swg @ |

W ¥ qgy fre &1 oF &%
fear wan ar fF foear St A Tifgg

“gr foar av faopER”

waig frr ag § o wwW & W)
AT ¥ WRHT HTOAF AT )
wiaay & ag fowr & 3w@ gAm
aifgy | «@fes s 3G s W 2w
¥ frear &7 @ AT | AT HYHT
T IO &1 G wfgw g Sfew
faarife & =fa fawior #r Tw
& 7@ &, 9fa famin & sm 93
& T oF dpaw Jav g omar g 0
amar faes & awg & o faendt
g ¥ g% foeqor &F aww afus o
faar ST ¢ 1| W FEEAFIART T
IR AW F T TT F 919 AT g,
wiFa agr femgr s fusrgarg ?
& wowr qaAr wEar g fF o &
Wl ¥ Qv fowr @ § wER
q OF YT O BT F AQ T &,
I AT ewra fean wmar g 0 s
miat & foer &1 aee fodt &1 w@Ew
Y € | WETHT AT A W9 A]H
ABHILE & Aaw X 7 § ¢

You have got no right to give your
child that education which your neigh-
bour’s child cannot have.

w1 T W g foer Gt g o
fie wdfid & =<1 % (Ao & 1 W
g fr A F fee wwTe WY famn £
it g 1 & wgwr w@nar § oo

& faee &7 T ¥ aur fegar Sar
g, faw . & oo femgafeow #) gamr
q AN A AR AT g faRgaicon
ORI FF X TQU | WA J\W@T
g & a9t #) exAl & afor wv
famor &Y fasmr

OIO%! A &1 QI &FTHT
aifgr | 9% X F A A7 A PN
%A | ¥ 73 919 38 W G 5 faafag)
& foer few gF FY fawet § 0
v ¥ frenr QY gAY wifie fw
faamat sfwam g | oor faer, faw)
w1 Sfaa fomw g faean, gafeq
IAH WAWTEAGIAAT T Y § 1 AN
wIarT # WEAT I W AF g &
T THET T FTCOTE 7 TR HICT
7g & & gurdh oY S qEw - AN
TR a¥ AR fagm A g1 ad § I
afwa ag feg sy

o9l F @ o9 fawr opg smy
& foT Y 3% fmgor wgar @@ &
w19 3F & 3w g fawm, woar,
HEFd, Aa9, T8, 97 &, ANfw
e gifs Md @1 fawg v Sy
g WX oF oF fagg & fag w5l w7
QA AT F FA qu § AR wwe
Tv WY wH wg e € oWy
[ 5 a0 wawar # op W feam
qUq FTH! HI—WAC IqF JIT 9T
w5 §—-f6T g% 93T FwaT & 0
qg I7%! BT I - g geEl ¥ /Y
ferai ¥ AFTFT WL | O W
W f& A foer o @ ad
fegr amar, st Qq @ w@hr
wifawt & 9y § 97 W wI9H
am g o
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W W@ & | QU wHeE A
waAT foqre & for § f agi #Y qe &
q3fa agavt ifig | @gh oF TRT
g 7 W WM § | IR qarar
f& g @520 § famma * fowr
w1 AT Fifge og fawr & fag sadwr
¥ faitqr wg § oY fF @z & Y
® 7 < § & e e agre Tfg
qg wga & R =1 &) srgiae« q@ar
ST wifeq fF v z Y & WA O
% & wa gogm nifgg) ¥ wwdwy
fodwr gt w2 o & AN o=
Ry & fuer mfiedl w1 ¥
sfeaor 2% & fog 2 gf qag g §
¥ wnl# faviow g7 1 F 1T CH )

¥ T wgr ¢ i s adw @ &

©H & fogor 97 sfus oW
aifeq &Y o) fwew a=9f w1z oQ
W|w o oD fosd ERLy
L S fagr @ awr
FET A AW FT T 197 g7 GFAT & |
wai & feg famd w1 misw
it s wfig, oWt § 53 TAd
& | W femd vt @@ oy oA
W Feqr AL g oawaAT |

fy wglew, a8 aga wg@ w1
feng 2, tad fRo qivw faqe 1 awg
2AT @ 9 FE@T )
! ]

awmfa wgew ;W g9 ST
fevita & av0 @@ X 9 ava § |

ot w¥ : 3@ gy ar & S
qUEH §Fq @) qiw qiF fyqe @ &
oY ag weer a1 fr T ow 2 azegy
®! g7 W AT gW W qA A4 |

&t iy fag : g8/ qaT W

ang aff faem | A ad@ AR e
W @rg ) &5 ez Y fagr ¢
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waafa wERm TR aE &0

ot winag fag : q@ swe 9T Y
T & guy w3t frew 1 ag =@
ga T faug &

wwrafa wgrea : gFwAf ey

Shri M. C. Chagla: Mr. Chairman,
I wiil try to be as brief as possible
because I see the clock moving on.

May I compliment my hon. friend,
Dr, Singhvi, for whom I have very
great regard, on moving this
Resolution? 1 appreciate the spirit
underlying it, the object he has of
improving the whole structure of edu-
cation. But may I appeal to him not
to press this Resolution, because we
are trying to do exactly what he
wants by appointing the Education
Commission which will go into the
whole spectrum of education, pri-
mary, secondary, higher, technical and
85 on. It will deal with all the points
he has raised in his Resolution.

Two of my hon. friends have talked
about primary education. I agrce
that the situation is far from satis-
factory. But look at what has hap-
pened since independence? 50 mil-
lion boys are there in primary schools
today. It is what I call an expan-
sion explosion. We have not sutfi-
cient teachers, trained teache's, we
have not sufficient schools, we have
not sufficient textbooks. The child-
ren want to come and are clamouring
for education. Therefore, I have been
emphasising that while we cannot
prevent expansion, we must also pay
some attention to quality.

May I point out two things? We
are trying to make primary education
production-oriented. I agree with
what myv hon, friend over there said
that students should have the oppor-
tunity of seo!f-expression. The stu-
dent should do something creative
and not grind his nose at the desk
and read merely textbooks and pass
examinations. Also we are doing our
best with regard to textbooks. We
have set up a committee here. We
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-are writing textbooks én a national
basis. We are going to send them
to every state so that they can be
‘translated into different national
languages.

I do not know whether my col-
league was good enough to note down
all the points Dr. Singhvi made. I
cannot deal with all the poin‘s he
has made in this short time. I will
try to reply to as many as I can.

I agree with him that education is
of basic importance. I think there is
nothing in India today which is of
greater importance than education.
Tt is investment in human beings,
Unless we can rdise the educational
standards of our people, we can never
go far as a nation. Therefore, I
-entirely agree with him that educa-
tion should be given top priority.
Unfortunately, whenever there is an
economy drive, education becomes
the first casualty.

Dr. L. M. Singhvi:
that.

Do not allow

Shri M. C. Chagla: That is how |t
is. because we cannot show results.
‘They sav: “We cannot produce steel,
we cannot produce fertilisers. we
cannot put up irrigation dams. What
is the value of education” But we
are creating human beings, and no
nation can progress without creating
the right type of human beings.

Dr. Sinrhvi says that we must take
note of the urgency of the problem.

Dr. L. M. Sinehvi: These are gene-
ralities. What I would like the hon.
Education Minister to deal with sve-
cifically are some of the points. With
your permission, I may specify them.

Mr. Chairman: He has noted them.

Sh-i M. C, Chagla:
to them.

I am coming

Ag rerards the tearcher’'s profession,
1 entirely agree with what he says.
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I have said so often on the floor
of the House, I have said it at public

2etings, and I go on repeating that
I think that our teachers are very
poorly paid. But look at what we
have done. We have offered 50 per
cent for increase in the emoluments
of teache-s, if the State Government
can spare the other 50 per cent.

Dr. L. M, Singhvi: The States do not
have even that 50 per cent.

Shri M. C. Chagla: Therefore, 1
do feel that the system of matching
grants has not succeeded, and we are
trying to evolve a better sysiem for
the Fourth Plan,

I entirely agree that our education
cannot improve unless we raise the
standard of our teachers. We are
doing everything possible to raise the
status of our teachers., We give them
national awards. Teachers are select-
ed fa- these awaras. We have &
national foundation to relieve the
distress of the teachers. As I have
said. we are giving every incentive
to th> States to raise the dignity and
status of the teachers. Still they are
very poorly paid.

Shri Bade: You agree, and still
you cannot do anyvthine without the
help of the Finance Minister.

Shri M. C. Chagla: I wish I were
both Education Minister and Finance
Minister, then I could write cheques
for education, but I am not. There-
fore, for evervthing I wanfy for edu-
cation, I have to beg, to go down on
my kneas before the Finance Minister
and say, “Please gi—e me s~me money
for education”, because I think this
js the greatest national activity we
can have,

Then, my hon. friend wants that a

high power commission should be
apoointed. This has already been
done.

Dr. L. M. Singhvi: I did not say
that. I do not believe in committees
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Shri M. C. Chagla: He says the
recommendations of the Mudaliar
Commission have not been imple-
mented. I cannot implement the
recommendations of the Mudaliar
Commission when by March next
year I hope to have the report of
this Education Commission, and I give
an assurance to this House that this
Comission’s report will not be pigeon-
holed. Once we have taken a deci-
sion, we will implement whatever the
Commission recommends,

Dr. M. S. Aney (Nagpur): By what
time will this Commission report?

Shri M. C. Chagla:
by March next year.

It is expected

Dr. L. M. Singhvi: Final report?

Shri M. C. Chagla: That is a year
more.

I agree with the suggestion of Dr,
Singhvi that there should be an all-
India pattern of secondary education.
At wvarious conferences of Education
Ministers, we have laid down the
pattern—so many years of school,
three years degree course etc. Most
of the States are conforming to it,
and today we are giving the greatest
importance to secondary education.

Shri Vasudevan Nair (Ambalpuzha):
Many States are not following the
pattern, they are flouting it.

Shri M. C. Chagla: I know, but we
have no powers. Secondary educa-
tion is a State subject. A suggestion
has been made by the teachers that
I should set up a Secondary Educa-
tion Grants Commission like the
University Grants Commission. We
consulted the Law Ministry, and they
sald it was not constitutional. So,
unless we make secondary education
either a Union subject or a concur-
rent subject, this cannot be done.

But, T must admit, as I have said
before, that although there is no con-
currence in law, to a large extent
there is concurrence in substance,
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because all the Education Ministers
agreed a. the last Education Minis-
ters’ conference that in all matters
affecting quality in secondary educa-
tion, the schemes should be Centrally
sponsored or Central schemes, and
that the States would abide by the
directions given by the Centre.
Therefore, we are having a crash pro-
gramme with regard to teaching of
.science and teacher training. These
are two very important subjects as
far as Secondary Education is con-
cerned. Unless we attach the greatest
importance to science our country
will not progress. We are very back-
ward in science. We had a special
commission consisting of Russlans
and Americans financed by UNESCO.
It has gone round and given a report
how to improve science education in
secondary schools and we have started
implementing it. Dr. Singhvi says
that education must be in the con-
current list. I am trying to get at
least higher education in the concur-
rent list. That is in Sapru Com-
mittee’s report. So far only one State,
Punjab, had agreed to it. My friend
who is an eminent lawyer knows that
the Constitution cannot be amended
unless a majority of State ratify this
particular amendment. So that even
if 1 get the whole House to agree, I
think very likely I would, that higher
education at least should be in the
concurrent list, it is no good till I
get a majority of the States to agree
to it. With regard to the Indian
Education Service, a Resolution had
been moved this afternoon in the
Rajya Sabha and we will set up the
Indian Education Service almost
immediately. I am very happy that
at least in that respect all the States
have agreed that we should have an
All India Education Service. That
will be a great integrating {factor.
The constitutional requirement is that
it has to be carried by a two-third
majority in the Rajya Sabha. A
Resolution had been moved and 1
hope the vote will be taken on Mon-
day. Another suggestion of Dr.
Singhvi is: what about the President
being vested with visitorial powers
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for all the universities? The Univer-
sities are autonomous. The Univer-
sity Acts arc passed by State legis-
latures. We have had a model uni-
versities Bill committee and they
have made certain suggestions about
the appointment of Vice Chancellors.
I have forwarded this report to the
various States but again, I cannot
compel the States to accept this.

Dr. L. M. Singhvi: I would draw
the attention of the hon, Minister to
this part of the opinion of the
Attorney General which is appended
to the Sapru Committee report in
which the Attorney General has
clearly stated under entry 86 TCentral
legislation vesting President with
visitatorial powers could be enacted.
Under such legislation, the President
could be a Visitor for all the univer-
sities in India.

Mr. Chairman: [ hope the hon.
Minister will have a lot of opportunity
to give detailed explanation at the
time of replying to the Demands for
grants on the Ministry. We have to
consider the time factor now.

Shri M. C. Chagla: That only
applies to the Central Universities. I
will look it up again and see if that
could be done. The other suggestion
is the establishment of national
colleges to serve as peaks of excel-
lence for other institutions. I agree
that our colleges are in a bad way.
B85 per cent of our students are in
colleges. There are some very good
colleges but the majority of them are
bad colleges. We have now decided
to concentrate on improving the
standard of colleges. I agree with
my hon. friend that we should take
up one or two colleges and make
them models.

Since you have already indicated,
I must conclude my remarks as
quickly as possible. Shri S. N. Das
has moved an amendment. It con-
forms to the reference we have made
to the Commission. Our edueation
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.ystem should be according to a
national pattern. My friend Shri
Mahida supported the Resolution and
had spoken about primary education
and moral education and it was said
that convocations should be made
simpler. The other day, I delivered
a convocation address at Wardha at
the rural institute. We had an entirely
Indian ceremony but again this must
be left to the Universities as they are
auitonomous.

I have already dealt with what
Shri P. R. Chakraverti has said about
the demands of a developing eco-
nomy and self-expression. I agree
with him. I also agree with Shri
Bade.

Shri P. R. Chakraverti;: One year's
career-finding scheme which has
been introduced as a new innovation.

Shri M. C. Chagla: I agree. In all
these things, what we have to remem-
ber is that the numbers are astrono-
mical: 50 million students in primary
schools, about 10 million in secondary
schools and a million and a quarter
in colleges and universities, In any
scheme which we devise, we are faced
with these enormous numbers. 1 agree
that the students should have a train-
ing, as my hon. friend Shri Chakra-
verti suggests, but it is a question
not only of resources but of teachers
and the equipment. ’

I would not take any more time of
the House. I again thank Dr. Singhvi
for having moved this Resolution.
The debate has been interesting. 1
would appeal to him not to press this
to a division. I can assure him that
all these points will be taken into
consideration by the Commission. I
shall forward copies of the proceed-
ings of this House on this Resolution
to the Commission.

Dr. L. M, Singhvi: Mr. Chairman,
Sir, in the midst of uhrelieved and
remorseless drift and intertia which
characterises Government policies in
most fields, I do find a reassuring
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sign in what Shri Chagla has said on
the floor of the House today ana
earlier. I am sorry that the ubiqui-
tous axe which applies to the Demands
for Grants for the Education Minis-
try seems to have been applied also
to this Resolution concerning the field
of education in our country,

Mr. Chairman: The time was allot-
ted by the Business Advisory Com-
mittee. 1 was not responsible.

Dr. L. M. Singhvi: It seems it has
been applied equally to this Resolu-
tion. If it is applied to the time
allocated to the discussion of this
Ministry’s demands for grants in the
budget also, it would not really give
us an adequate opportunity to discuss
the problems that confront education
in our country.

I am nol wholly satisfied with what
the hon, Minister of Education had to
say in respect of the various issues
I had raised. In view of the great
admiration I have for him and his
integrity and his sense of what is
right and his courage of conviction,
I hope that T would be right and
justified in ascribing his unsatis-
factory replies to the lack and in-
sufficiency of time rather than to his
views in the matter.

I feel that this Parliament should
‘take note of the fact that the whole
field of education, our whole pro-
gress in the fleld of education today,
is stalemated and deadlocked partly
because it is a half-way house that
we have sought to build, because the
States and the Centre share responsi-
bility in the matter, one without
having the finance and the other
without having the constitutional
power. This is a distressing situa-
tion, and this sort of dyarchy, I think,
should be put an end to.

I do strongly feel that the pay-
structure of the teachers should be
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revised progressively and at once. No
excuse would avail in this country:
even if we were to say that the Cen-
tral Government is prepared to give
as much as 50 per cent, that is not a
sufficient excuse, because the remain-
ing 50 per cent is not forthcoming so
far as the States are concerned. It
cannot be done merely in the State
of Uttar Pradesh. It is a problem
which is nationwide and I think it
should be tackled as a nationwide
problem.

The debate has been considerably
cramped because of the lack of time.
I am thankful to my hon. friends who
have participated in the debate and
have lent their strong support to the
discussion and to the points of view
that I had sought to explain. I am
also thankful to the hon. Minister for
having answered many of the issues
that I had raised, though he was not
actually present, and it must be
ascribed to the very full notes that
Shri Bhakt Darshan has taken for
him.

I seek the leave of the House to
withdraw the Resolution in view of
what the hon. Minister has said.

Mr. Chairman: I think the amend-
ments also are withdrawn.

st wiwm fag ;AR T
awg fear O |

-

aaafe wgteg - sowr fewigy
qT A &1 Awr foar om0 &
afwx qged #1 wgT fF ag s
AT )

All the gmendments were, by leave
withdrawn. The resolution was, by
leave, withdrawn.
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1825 hrs.

RESOLUTION RE: DEVELOPMENT
OF CALCUTTA METROPOLITAN
AREA

Shri H. N, Mukerjee (Calcutta

Central): 1 beg to move:

“This House is of opinion that a
comprehensive and self-contained
scheme for the developn:ent of the
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Calcutta metropolitan area should
find priority in the Fourth Plan.”

Mr, Chairman: The time is up. He
will eontinue his speech on the next
occasion.

18,26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, March
29, 1965/Chaitra 8, 1887 (Saka).
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